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LOK SABHA
Monday, 1st December, 1958

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEARER in the Chair]
ORAL ANSWERS TO QUESTIONS
Storage Practices in U.S.A and Japan

*392. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No. 466 on the 25th
August, 1958 and state:

(a) whether the Food Ministry offi-
cial team which went on a tour of
U.S. and Japan for the purpose of
studying storage practices in those
countries have submitted their report
‘to Government;

(b) if so, whether it has been ex-
amined; and

(c) the nature of their recommenda-
tions?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
to (¢). The team was sent at the in-
vitation of certain Associations of
Wheat Growers in U.B.A. who wantad
to acquaint us fully with the methods
of wheat procurement, wheat pro-
cessing, etc. obtaining in U.S.A. and to
bring to their attention any sugges-
tions we might have regarding quality,
standards, etc. The team was not seat
by the Government of India for mak-
iing any specific recommendations.
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Shri D. C. Sharma: May I know
if any attempt has been made by the
Government to standardise storage
practices and also to see to it that
the damage done to our crops on
account of lack of storage is minimis-
ed?

Shri A. M. Thomas: With regard to
storage, we have to take into con-
sideration our own peculiar conditions
in this country. Of course, conditions
in America are different. Whatever
we can copy from them. we copy. But
essentially it has to be adjusted to
our conditions.

Shri D. C. Sharma: May 1 knw
what new practices the Government
of India are going to embark upon in
order to impove storage practices?

Shri A, M. Thomas: Besides mas-
onry, that is, traditional godowns, we
have now got prefabricated struc-
tures and also silos. Recently, there
has been some substantial construction
of the silo type of godowns.

The Minister of Food and Agricnl-
tare (Shri A. P. Jain): There are
Warehonusing Corporations.

Shri V. P, Nayar: May I know whe-
ther this team also studied the dele-
terious effects caused by the use of
chemicals in storage, and also by the
use of chemicals in agriculture in
general as observed in America?

Shri A. M. Thomas: It is expected
that although they may not make
any specific recommendations as such,
they will give a detailed report about
their experiences of the tour abroad.
They bave just given us a preliminary
report with regard to the places they
vi:itodandtmthlnptheyev,:.m



Shri A. M. Thomas: After the Team
has submitted its report, Government
will certainly consider the desirability
of placing it on the Table of the
Bouse.

Shri Jagamaths Rao: May I know
if the Government have been bene-
fitgd by the Report of the team in
the matter ‘of processing of wheat?

Shri A. M. Thomas: Senior officers
of the Ministry have gone and studied
these things, so that their experience
will certainly be useful to the Minis-
try.

Shri Damani: May I know what 1s
the present storage capacity and by
how much it is going to be increased
by the end of the Second Five Year
Plan? v

Shri A M. Thomas: A specific ques-
tion may be tabled on that point. Of
course, our target is 2 million tons,
and we have recently made sub-
stant:al‘l!mm in that direction.

Shri V. P. Nayar: How manhy were
scientists and how many were
administrative officers in this team?®

oBhrl A. M. Thomas: The Director

General of Food was the leader of
the team. Then there was Dr.
Pingle, Director, Storage Inspection;
he iz a technical man. Then there
was Shri B. Mukerjee, Additional
Regional Director, Food, Calcutta,
and cne person, Shri Veeramany, re-
presenting the flour mifa,

these losses in storage, and they made
recommendations” Was he not aware
of them?

Shn A. M. Thomas: Yes, we have
profited by them and we have taken
those reports into consideration.

Shri D. C. Sharma: May I know how
the recommendations in the Report
after they have been examined by the
Government of India will be made
available to the farmers of India
and to other persons who are engaged
in agricultural pursuits?

Shri A M. Thomas: We have
warehousing programmes. Besides,
our Extension Service will also give
some advice in this matter.

Forest Research Cenire for Southern
Zone

+
*394 Shri Subodh Hanada:
Shri 8. C. Samanta:

Will the Minister of Food and
Agriculture be plessed to state:

(a) whether it iz a fact that there
is a proposal to establish a Forest
Research Centre for the Southern
Zone;

(b) if so, the steps taken sg far to
establish it; and
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(c) the total amount set apart for
\is centre?

The Minister of Co-operation (Dr.
. S. Deshmukh): (a) Yes, Sir.

(b) A statement is laid on the
ble of the Sabha.

STATEMENT

A scheme at a cost of Rs. 25 lakhs
as been included in the Second Five
‘ear Plan for the establishment of
Forest Research Centre in the
south. This Centre will consist of
two units, one at Bangalore and the
¢ er at Coimbatore each com-
plementary to the other. Both these
units will function under the admi-
nistrative control of the President,
F.RI. & C, Dehra Dun. There will
be no duplication of research at this
Centre. The Bangalore unit will
conduct research in the forest utilisa-
tion aspects of forestry in addition to
research  on the spike disease of
sandalwood which has not been tac-
kled effectively so far; the Coimbatore
unit will look after the biological side
of forestry development. A begin-
ning has already been made in this
direction by acquiring the Forest Re-
search Laboratory of the Mysore
Government in 1956.

(¢) Rs. 25 lakhs.

Shri Subodh Hansda: From the
statement, I find that a beginning has
already been made by acquiring the
Forest Research Laboratory of the
Mysore Government in 1956. May
I know whether this has been  ac-
quired permanently or temporarily?

Dr. P. S. Deshmukh: I believe it
has been acquired permanently.

Shri Dasappa: So far as the scales
and other terms of appointment
of the officers and others who have
now been taken over by the Centre
are concerned, have these been finalis-
ed?

Dr. P. S. Deshmukh: 1
10tice.

require

Shri Dasappa: In view of the fact
that investigation and research on the
gpike dis€ase of sandalwood is one
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of the items that will be taken up at
the Bangalore Laboratory, may I
know whether there is any expert in
virology on this?

o

Dr. P. S. Deshmukh: I am sure
when we proceed with the research
we will see that competent persons
are put in charge.

Shri Nanjappa: May I know what
is the amount allotted to the Coim-
batore unit?

Dr. P, S. Deshmukh: No separate
amount is allotted. The whole scheme
is going to cost Rs. 25 lakhs. I might
also say that details of the scheme are
yet to be fully approved.

Shri Subodh Hansda: May I know
whether any compensation has been
paid to the State Government for
taking over this Laboratory?

Dr. P. S, Deshmukh: 1 require
notice. I do not think the Mysore
Government has asked for any com-
pensation.

Shri S. C. Samanta: The Coim-
batore unit will*deal witii the biolo-
gical side of forestry development.
May I know whether coconut and
arecanut diseases, which are very
much prevalent in that area, will
also be tackled?

Dr. P. S. Deshmukh: This refers to
forest research and if what the hon.
Member mentioned fall by any chance
in that category, they will be taken

up.

Shri Wodeyar: May I know whe-
ther the Union Government will
take steps to establish one reseatch
centre in Malnad permanently be-
cause it is called the ‘Queen  of
Forests’ rich with Jl1 natural and
other valuable resources?

Dr. P. S. Deshmukh: Let us have
at least two first of all; then we will
see whether a third is necessary.

Shri Achar: May I know the main
lines on which the research work will
be carried on? -
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]

Pr. P. 5. Deshmnkh: It is very
difficult to define thy main lnes of
research, Various problems in
forestry are intended to be tackled

Shri Tangamani: In the Second Five
Year Plan’ Rs, 26 lakhs has been allot-
ted to two centres, one at Bangalore
and one at Coimbatore. May I know
when this research centre will start
functioning at Coimbatore?

Dr. P. 8, Deshmukh: It is likely to
start shortly.

Shri V. P. Nayar: I would like to
know how in the Rs. 24 lakh scheme
for setting up research centres in
the south, both the centres have been
located at places outside Kerala while
Kerala is the largest forest area.

Dr, P. 8. Deshmnkh: Kerala is at
least nearer to these two places than
to Dehra Dun.

Electrification of Howrah-Eharagpur
Section of S8.E. Railway

+
395, f Skri 5. C. Samanta:
L Shri Subodh Hansda:

Will the Minister of Rallways be
pleased to refer to the reply given
to Starred Question No. 1513 on the
28rd September, 1958 and state:

(a) what preliminary works have
been taken up for the electrification
of Howrakh-Kharagpur section of the
South Eastern Railway; and

(b) whether there was any pro-
posal to electrify individual stations
during 1957-58 and 1958-59 on this
sectn?

The Deputy Minister of  Railways
(8hri 8. V, Ramrstvamy): (a) An
estimate for carrying out survey work
for electrification on this section along
with other sections of Eastern and
South-Eastern Railways has recently
been sanctiored.

(b) Yes—
5 stations in 1937-58.
1 stetion in 1b»e8-58.
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held up or not.

Shri 8. C. Samanta: Development
works such as improvement of the
stations and other things.

Shri 8. V. Ramaswamy: Again, it
is a general question. What im-
provement? One thing I can say. I
believe the hon. Member refers to
the electrification of certain stations.
If that is what he wants to know,
I will give some details.

Shri 8. C. Samanta: I wrote a
letter to the General Manager of
the South-Eastern Railway for some
works and he informed me that these
works had been held up because of
the survey that was being made at
present.

Shri 8, V. Ramaswamy: I am not
aware of what the member had
written io the General Manager.

Shri 8. C. Samanta: The electricity
grid of West Bengal Government is
passing through Machada, Kolaghat
and near about Panchkura stations.
May I know when these places will
be electrified?

Shri 8. V. Ramaswamy: With regard
to electrification, the difficulty is
this. Originally, in the beginning of
the Second Five Year Plan, we
thought of having our own plants.
Subsequently, we thought of obtain-
ing power from the Grid of the West
Bengal Electricity Board. They now
say that it cannot be given. The
position is this. If the electrification
of the line is carried through we can
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draw current from it for the electri-
fication of these stations. Only two
stations have been electrified and 13
remain to be done and they will be
taken up after the electrification of
the line is taken up.

Shri Subodh Hansda: May I know
whether electrification of individual
stations has been done by installing
generators or by taking electricity
from th. grid?

Shri S. V. Ramaswamy: As I said,
the setling up of generators is not a
profitable proposition. We will have
to tap eclectiricity from the clectrified
line when we get it electrified.

Retiring Benefits to Railway
Employees

#297. Shri Harish Chandra Mathur:
Wiil the Minizter of Railways  be
pleased to state:

(a) how manv Govornment ser-

vanis who retired more {(hian siX
monihs hack have not yei been paid
theiy roitring boenefils:

(5) vhat is  the number of  suea
cases pending for over o weas: and

() what steps have boen  shen 2

arrange timely pavinenis)

¥

The Deputyv Minisier of Pailwavs

(Shri Shahnawaz KEhan): (a)
Provident Furd cascs. 2034
Pension cases, 834

{b) Provident Fund cases. 1054

Pension cases. 479

(c) In order to expedi‘s i pav-
ment of settlemeni dues imimediateiv
after retirement, ithe ooway Ad-
ministrations hawve airenav been  in--
structea inter clia that every month

a list of staff due [y voiliement in
the Calendar moanth fallipg six
months later chouid be sont to the
Accounts Officer. Co-operative Societ-
ies and others concerned so that
initial steps for a=certaining recover-
able debits and the closure of  the
Providen? Fund Accounis etc. could
he taken i iime. Also recently the

1 DECEMBER, 1958
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Railway Administrations have been
instructed that Novemiwer, 1958
should be observed as a clearance
month when the officers ana staff con-
cerned should make an all-out effort
to clear as many cases as possible,
particularly those over one year old.

Shri Harish Chandra Mathur: May
I know if any study has been made
with regard to the causes of these
proverbial delays? What are the
difficulties and causes which account
for these delays?

Shri Shahnawaz Khan: The main
causes arc these; In some cascs, the
service and leave records are not
comnlefe: in some cases, provident
fund accounts are not complete.
Then, we have to take into considera-
tion the commercial and recoverable
debits; that also takes time. Some-
times employees refuse to vacate rail-
way quarters; that also delays pay-
ment.  Sometimes legal documents
are notl farthcoming.

Shri fiarish Chandra Mathar: Tt
is obvious thaf" there are thousands
nf raree in which ponsions and provi-
eyt fond have noil heon final’=ed even
afer a wvear or more of re'iroment.
2~y T knnw whatl are the rea-ons for
nai finglizing these dncumeontis even
at the time of retirement and  hand-
ing them over tn the individual= con-
cerne ! =twulfaneously ai the time of
re nquizhing charge?

€n«i Shranawar Yhan: As T eaid,
there have been some delays in some
cases.  Every month over 2008 em-~
plovees ara reliring on Railwavs. The
Railwav Minizirey has now set up a
taracet that all the dues of the em-
nlavees should be paid within 10
dave of retirement.” A wverv intensive
d~ive iz, beng launched. Already
we have succeeded in echieving good
results.

Shri Harish Chanflra Wathor: May
T know if the hon. Minister is aware—
he mav give figures if he ecan—of
frustration and distress, and how
many people have.dicd during this
vear before their pension and provi-
dent fund have been Jdecides”
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Shri Shahnawaz Khan: For the in-
formation ofe the hon. Member, I
would like to quote certain figures.
The number of cases pending for more
than 6 months on the Central Rail-
way on 30th September, 1957 was
23,34; and the number spending on
the same date in 1958 is 103. So, it
is apparent that we have made con-
siderable progress.

Shri Ranga: He has not answered
the question, Sir.

Shri Thiramala Rao: With regard
to answer to part (¢), may I know
the longest period for which certain
cases are pending for final settlement?

An Hon. Member: Sir, the pre-
vious member asked for the number
of deaths.

Mr. Speaker: Probably, the Minis-
ter has not got the figures of deaths.

Shri Thirumala Rao: May I know
the longest period “over which these
cases have been pending for final
settlement?

Shri Shahnawaz Khan: As I said
in the beginning, there are certain
causes which are beyond the control
“ of the Railway Administration; for
instance, the 3submission of legal
documents. But, we are trying to
. expedite payment as early as possible.

Shri Thirumala Rao: My question
was not about the reasons. May I

ow if the hon. Minister has got
figures for the number of cases pend-
ing for long”and the longest period
_for which a case is pending?

_ Shn Shahnawaz Khan: I do not
" have the figures.

Shri - S. «M. Banerjee: May I know
whether the railway workers have
nn® .~tad for pension? This ques-
ti- relates to retirement benefits.
If sg what are the reasons for the
gsame? May I also know the total
numher of employees who have opt-
ed for pension?

1 DECEMBER, 1958
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Mr. Speaker: How does this arise
out of the question?

Shri S. M. Banerjee: It arises out
of retirement, Sir. And this is one
of the reasons why they did not
opt for pension.

Shri Narayanankutty Menon: May

I know in how many cases during

1957-58 pensions have been sanctioned
after the death of the employees?

Mr. Speaker: He has not got the
figures. Next question.

Shri Narayanankuity Menon: The
question may be answered, Sir.

Mr. Speaker: He has not got = the
figures.

Shri Ranga: It was for the hon.
Member to say what was the num-
ber. He did not say anything at the
first time. Whatever was due to the
employee should certamly be paid
to the heirs.

Mr. Speaker: Whoever denies that?

Shri Ranga: But, we do not know.
That is the reason why we put the
question. At first, the Minister
avoided giving any reply at all. An-
other hon. Member has had to put
the same question in order to get the
reply that he has not got the inform-
ation.

Mr. Speaker: I understood it in™a -
different manner. How many, in
absolute frustration, passed away?
Nobody can withhold the provident
fund. I do not know about pension
but so far as provident fund is con-
cerned, nobody can withhold the pro--
vident fund and refuse to pay the
amount fo the heirs.

Shri Narayanankutty Menon:
Even provident fund is not paid and
it is subject to the sanction of the
Ministry.

The Minister of Railways (Shri
Jagjivan Ram): It is our earnest de-
make the final settlement as
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quickly as possibla. But, as has
been explained by the Deputy Minis-
ter, there are certain cases where
final settlement is not possible unless
all the documents are made available
from the different sections which are
concerned with it. Even in these cases
certain percentages are paid to the
employees before the final settle-
ment is made and only a portion is
retained, to see if any arrears are
outstanding against the employee
which may be adjusted against the
portion that is held up with the ad-
ministration. But we are trying to
see that those difficulties are also
overcome and there may be very few
<cases where the final settlements may
remain outstanding beyond ten days
or two weeks.

Shri Harish Chandra Mathur: The
hon. Minister explained that the pay-
ments had not been made possible
because of certain reasons. Is it not
a fact that in 90 per cent of the cases,
the delays are due to the Govern-
mental reasons but not because of the
individual not giving documents, ete.?
Is it not due to the Government im-
perfections? [

Shri Jagjivan Ram: No, Sir; I will
not agree. Wherever settlements re-
mained overdue, there are causes.
There are cases where full informa-
tion is not supplied by the employees
concerned and whenever full in-
formation is supplied by the em-
ployees concerned, every effort is
made to expedite the settlement.

Shri A. C. Guha: He has not re-
plied to that definite question. If
‘the employee dies before the final
settlement, is that amount paid to the
heir of the employee?

Shri Jagjivan Ram: That is paid
to the heir.

Shri Narayanankufty Menon: May
T know, Sir,

Mr. Speaker: No, Sir. It is not a

debating hour. If any information is

still to be elicited, there are other
methods.
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Report of the Officer on Special Duty
on Port and Dock Workers’
Demands.

+
Shri Tangamani:
{ Shri S. M, Banerjee:
‘398J Shri Dasaratha Deb:
j Shri Narayanankutty Menon:
| Shri A. K. Gopalan:
LShri Punnoose:

-

Will the Minister of Transport and
Communications be pleased to state
the progress made so far regarding
the implementation of the recom-
mendations made by the Officer on
Special Duty to enquire into tha
demands of Port and Dock Workers?

The Minister of State in the Min-
istry of Transport and Communica-
tions (Shri Raj Bahadur): Govern-
ment’ggdecisions on the recommenda-
tions have been indicated in the
Resolution of the 20th July, 1958. A
statement showing the progress made
in implementing the decisions is laid
on the Table of the Sabha. [See Ap-
pendix II, annexure No. 66.]

Shri Tangamani: In reply to an
earlier question No. 156, dated 16th
stated
that on the question of retlrement
benefits the recommendations of the
P. C. Chaudhuri Committee cannot
be accepted by the Government till
after the Second Pay Commission re-
port was out. May I know whether
since that date, the Government.had
revised their views about it?

Shri Raj Bahadur: I do not think
that anything justifying the revision
of our view stated in the rezolutibn
has happened since.then.

Shri Tangamani:  Serial No. 14
refers to the sétting up of an Advisory
Committee of Trustees for the ports
of Madras, Bombay and  Calcutta.
May I know when the Advisory Com-
mittee for Madras will be set up? -

£h-* ™aj Bahaduri* The ecision is
major
“ports of Bombay, Ca]m.ltta and Madras.
'I‘he Bombay Port Trust had already

&
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set up an Advisory Committee and
Madras and Calcutta are expected to
do 30 scon. The case has been put
up to the Port Trusts in the second
half of November, 1858.

Shri 8. M, Banerjee: In the state-
ment there are 29 decisions out of
which only in eight cases they have
been implemented. May I know
what is going to be done with the
other 21 decisions? When are the
other decisions likely to be taken up
for implementation?

Shri Raj Bahadur: My estimate of
the number of recommendations
actually implemented would be a
little more optimistic than that of my
hon. friend. It may be seen, if an
account is taken, that many of them
have been implemented and some
of them have been implemented more
than balf and a few are under con-
sideration for remsons which  have
been stated.

Shri §. M. Banerjee: Against the
point relating to the rationalisation of
pay scales and the setting up of a
commitice for classification and cate-
gori.atimn of class IIT and class IV
pos's of major ports, the position
given is that a Commitlee wus set
up on the 23rd August, 1958 and is
alreadv engaged In its work,

May I know when this work is
likely to be completed and what is
the composition of the Comm:ttee?

Skri Raj Bahadur: The composition
iom of the Commiittee had already
been announced by a regular resolu-
tion which I may quote for the bene-
fit of the hon. Member. The Com-
mitteg composes of Shri F. Jeejeebhoy
(Chairman), Shri S. Nanjundiah,
Shri K. M. Palekar, a representative
of the Port under axaminafion to be
appointed by the Port Authority
comcerned, and three representatives
of lsbour: Shri @ H Kale, Shri
Biakden Chattesjow smd Shri Kali
Mukesjee. ¢

Thic was sdnouncad by a Resolution
published in a Gaszette Extraordinary
ath August, 1996 As fhe hon.
Aight havl kncwn from the

E
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statement, the port authorities have
been asked to put up their schames.
in regard to the classification and
categorisation of class III and Class
IV workers. Thereafter, the labour
representatives would be asked to
submit their views. The Com-
mittee would itself take some time-
to consider the views of the Labour
and the schemes put up by the Port
Authorities, It is expected that the-
Committee may be in a position to
submit its report by April, 1859.

Shri Narayanankutity Memom: On
a previous occasion, it was mentioned
that the Port Authoritics before sub-
mitting the recommendations to the
Committee would be consulting the
unions concernied. May I know whe-
ther they have consulted the unions
before making their recommendations
to the Committee?

Shri Raj Babhadur: 1 think the
Commiitee has asked the Port
Autharities to submit their schemes
by 20th December. 1 do not think
that in this particular case, the Port
Authorities have been enjoined upon
to consult the labour unions because
the representatives  of the labour
unions will themsclves be given an
opportunity to pul forth their views
or objections to the scheme whenever
it is put up for consideration to them.

Shri Tyagi: Are these workers also
made to undertake the accomplish-
ment of any presciibed work-norms
every day?

Shri Raj Babadur: Where the piece-
rate system obtains, there are certain
norms of work per day or per shift
but where that does not obtain, it is
generally not so.

Shri Tyagi: Is it the intention of
the Government to prescribe work-
norms for these workers?

Stri Raj Bahadur: The matter re-
lates to the improvement of efficiency
of the ports or the improved outturn
of the port which is constantly under
examination. I cannot say exactly im
respect of which items of work ar by
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whst process these norms could be
worked out or whether It is possible
for all of them. We have got our
eye on the improvement of efficiency,
however, that 18 an essential thing.

Shri Tamgamani: May I know
whether the pay scales recommended
by the Chaudhur: Committee had been
implemented in the ports of Cochin,
Vizag and Kandla and may I also
know whether the introduction in
contracts awarded by the Port Autho-
rittes of the usual ‘fair wage’ clause
has been concluded in all the major
ports?

Shrl Raj Bahadur: The question
docs not appear to be clear In the
very first item in the statement, we
have stated about the appontment of
a Committee for this purpose Cer-
tain pay scales have been adopied
tentatively and against those pay
scales the process of classification and
categousation will be carried out I
do not think the implmentation or the
grant of pay scale. as recommended
by the Chaudhuii Commitice. which
also 15 an incomplete thing, can be
visualised 1n this context

Shri Tangamani: Regarding the
contractyv—the second part of tre
question—the  question was whether
the fair wage clauses are included
when workers are engaged by con-
tractors in all the threc major ports
of India?

Shri Raj Bahadur: That is kept in
view as the statement would show.

Selxure of Food grains

+

Shri 8. M. Banerjee:

Shri Shree Narayan Das:

Shrl Tangamani:

Shri Ram Krishan:

"398, { Shri Barju Pandey:

Shri Mohammed Elas:

Shrimati Renu
Chakravartty:

Will the Minister of Foed and
be pleased to state the
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total quantity of foodgrains seized
from hoarders and traders by the
Cenire and the various State Gov-
ernments during th# year under
Essential Commodities Act?

The Deputy Minister of Food and
Agriculture  (8hri A. M. Thomas):
The information asked for 1s bemng
collected from the State Govern-
ments and will be laid on the Table
of the Sabha on receipt.

Shri 8. M, Banerjee: From the re-
ply of the hon. Deputy Mimster, it
seems the figuies are not avalable
May I know how many persons had
been prosecuted in various States
and also whether the Mimstry  has
got any information under the pre-
sent Act?

Shri A. M. Thomas: We have not
got the details with regard to them.
If a separate question is tabled, we
will pot that information.

Shri Basumatari: May I know
whether 1t 15 a fact that the rice
mill ownrrs thémselves fre hoarders
of rice 1n the State of A<sam?

Shri A M. Thomas: In Assam,
about 21"54 maunds of sah paddy,
1,728 muaunds of aus paddy and 464
maunds of aus rice have been seized
from unauthorised dealers That is
the nformation that we have got
from Assam.

Shrli Basumatari: Sir, my question
has not been answeied. I wanted
1o know whether the rice mill own-
ers are the owners of foodgrains in
Assam

Shrl A. M. Thomas: I could nwot
follow the questioh.®

Mr, Speaker: He wants to  know
whether the mice mill owners them-
selves are the hoarders. Has the hon.
Deputy Minister got that®information?

Shri A. M. Thomas: We havé not
got that information. With regard to
the quantities seized and thegquanti-
ties requisitioned we have asked for
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information from the State Govern-
ments. Since we have not got the
requisite information, we have asked
for time.

Shrl Jaganatha Bao: May | know
if any prosecutions have been launch-
ed in respect of hoarding and smug-
gling in the Delhi area?

The Minister of Food and Agrical-
ture (Shri A, P. Jain): Quite a num-
ber of prosecutions have been launch-
ed here.

Shri Rameshwar Tantfa: May I
know whether it is a fact that on
account of seizure foodgrains went
underground and the price of wheat
at some piaces is as high as Rs. 35
a maund?

Shri A. P. Jain: There are conflict-
ing opinions about it; some say that
because of these operations foodgrain
stocks go underground and  others
say that prices are brought down
when slockists do not find it worth-
while to hoard.

Shri Sinhasap Singh: May I know
what steps Government have taken so
far in pursuance of the resolution of
the National Development Council to
take over control of the wholesale
grain market?

Shri A. P. Jain: The question is
under examination.

Shri Bimal Ghose: There is a sepa-
rate question on that.

Mr. Speaker: The hon. Minister is
very alert.,

Shri Tangamani: May [ know whe-
ther Government propose to purchase
the stocks at pfesent in Madras State
under the Essential Commodities Act,
in view of the decision of the National
Development Council for State Trad-

ing? ¢

Shri A, P, Jain: So far as the ques-
tion of State trading is concerned, I
said it is under examination. It is a
big rroblem dnd some far-reaching
-onclusions will have to be arrived at.
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ments; there is no question of our
giving any direction. Even when we
gave the direction, it was done in time.

Shri Sinhasan Singh: May I know
whether fhe decision of the National
Development Council about State
pradime m tvodprems is virdimg vn e
Government or it is only recommenda-
tory in character?

Shrl Bimal Ghose: Sir, as I said,
there is a separate question on that
subject.

Mr. Speaker: An hon. Member some-
where here started it, and it has now
gone to the other bench also. Let hon.
Members wait and see the answer to
the other question.

Shri Sinhasan Singh: Sir, my ques-
tion may be allowed to be answered.

Shri A. P. Jaln: Well, Sir, and deci-
sign taken by the National Develop-
ment Council commands high respect
from the..Government,

&hrl S. M. Banerjee: May I know
from the hon. Minister what other
measures are being taken to check
hoarding, in addition to application of
the Essential Commodities Act?

ghri A, P. Jain: The Essential Com-
modities Act is a host by itsell—a
large number of its provisions. A
general appeal was also made, as the
hon. Member must be knowing.

Central Rice Godowns in Kerals

+401. Shri V. P. Nayar: - Will the
Minister of Feod and Agriculture be
pleased to state:
(a) the stock of rice held in Central
situated in Keralp as on 1st ~
October, 1858; and
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{b) the quantities moved from such
depots to places outside the State in
the last one year?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
About 21,200 tons.

(b) About 8,700 tons of rice were
moved out of Central Government de-
pots in Kerala during the twelve
months ending on 30th September,
1858, During the same period about
96,400 tons of rice were stocked in
these depots.

Electrification of Madras Arkonam
Section

+
.04, f Shrimatl Parvathi Krishnan:
7 Shri Nagi Reddy:

Will the Mimnister of Rallways be
pleased to state:

(a) whether any preliminary sur-
vey of the electrification of Madras-
Arkonam Section has been made; and

(b) if so, with what result?

The Deputy Minister of Railways
(Shrl 6. V, Ramaswamy): (a) Preli-
minary survey was made in the year
1956-57.

(b) It was then found that electrifi-
cation of the Madras-Arkonam section
would not be financially justified. But
in view of the fact thaf this section is
growing important industrially, a fresh
investigation has been ordered re-
cently.

Shrimati Parvath! Krishnan: May I
know when this investigation will be
undertaken and how long it will take?

Shri B, V. Ramaswamy: The fresh
investigation was ordered only last
month, I hope it will be progressed
as quickly as possible,

Bhrimati Parvathi Krishnan: May
T know what progress has been made
in the electrification of the Madras-
Villupuram line?

Mr. Bpeaker: How does it arlse?
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8hri V. P, Nayar: “Madras” is com-
mon.

Mr. Spesker: Athyhow, it started
with Madras on both sides.

Shri 8. V, Ramaswamy: The Plan-
ning Commission has now agreed to
have the electrification, in the Second
Five Year Plan itself, from Tambaram
to Chingleput, This is part of the
entire scheme of electrification from
Tambaram to Villupuram.

Shri Narasimhan: May I know
whether the electrification of Arko-
nam-Madras line will involve re-
modelling of the Central Station,
where there is plenty of platform
congestion even at present.

Shri B. V. Ramaswamy: As a matter
of fact, the real snag is the platform
capacity of the Madras Central Sta-
tion where there are only four plat-
forms. We are trying to expand it up
to 10 platforms so that trains may be
received and despatched as quickly as
porsible. There 13 & phased program-
me, and attempts are* being made to
see that the re-modelling of Central
Station is taken up seriously.

Shri Narasimhan: Before a final de-
cision is taken up, will the compara-
tive traffic necessity of the two lines—
Madras-Villupuram and Madras-Arko-
nam—be examined?

Shri 5. V. Ramaswamy: My hon.
friend seems to think that there is a
competition or conflict between the two,
It 1s not so; they are really comple-
mentary, Therefore, the question
whether the traffic in one is more or
less does not arise, because both will
be taken up. As s matter of fact, the
traffic densltyas.higher in the Madras-
Arkonam section than in the other
one; but still both are complementary.

The Minister of Rallways (8hri
Jagfivan Ram): I may add that the
question of comparative merits or de-
merits of the two sections does not
arise Electrification from Tambaram
to Villupuram has already been sanc-
tioned and the work is %oing to be
taken up.
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Bhrimati Parvathi Krishnan: In
view of thig re-survey of the Madras-
Arkonam section for electnfication,
may I know what interim measures
are being taken to tackle the dufficul-
ties of dislocation and density of
traffic on that particular Lne?

8hri 8, V. Ramaswamy: The present
capacity is enough, the steam locomo-
tive is enough for the present; but in
anticipation of developments we will
have electrification As I have sub-
mitted, there 1s no competition or con-
flict between the two. The civil en-
gineering works, as a matter of fact,
on the Madras-Villupuram line 1s going
on.

“ Shrimati Parvathi Krishnan: In view
of the fact that most of the locomo-
tives theie are old ones, 1s there any
step being taken lo see that newer
locomotives are sent there?

Shri 5. V Ramaswamy: I do not
admut that they are old.

Shrimati Parvathi Krishnan: I can
give figures.

Mr, Speaker: He only meant that
even )f they are old they are good

Shrimati Parvathi Krishnan: New
locomlives are never sent io the broad
gauge section n the south They are
sent there after being used in  the
north for two or three years, That is
a fact.

Mr. Speaker: The hon Member was
allowed to stray away from Madras-
Arkonam line—the question relates to
that—to Madras-Villupuram line Now
she is going from_elecirification to
steam locomotives.’

Shrimati Parvathi Krishnan: It is
very closely related, because electr:-
fication 18 to frelieve the density of
traffic.

L ]

Mr. Speaker: All are connected, 1
agree. We will go-to the next ques-
tion.
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Messers. Bird & Co.

*405. Bhrl V. C. Shukia: Will the
Minister of Rallways be pleased to:
refer to the reply to parts (¢) and
(d) of Unstarred Question No, 1539 on
5th September, 1858 and state:

(a) from what date the retired mem.
ber of the Railway Board has joined
Messrs, Bird & Co. (Private) Ltd.;

(b) on what date the notices termi-
nating the then existing Handling Con-
tractors’ approved services at Sakri-
galighat and Maniharighat were issued
by the Railway; and

(¢) on what date the Handling Con-
tracts at the above Ghats were award-

ed to Messrs Bird & Co, (Private)
Ltd?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) It s
understood that the member of the
Railway Board, who retued from
service  with  effect from 1st
August, 1955 with the sanction of the
Government, joined Messrs Bird &
Co (Private) Ltd; on and from the
same date.

(b) Notices terminating the then
existing handling contracts at Sakn-
gahighat and Maniharighat, which had
already continued for a number of
years without ascertaining the market
conditions, were issued on 27-9-55 and
20-9-55 1n respect of Sakrigahghat and
Maniharighat respectively

(¢} Notices mviting tenders were is-
sued early in the year 1858 and the
contract was given to the overall
lowest tenders on 27-4-56 The con-
tractor commenced worlung on 1-5-56

Shri V. C, Shukla: May I know
whether or not this Bird & Co (Pri-
vate) Ltd. have extensive dealings
with the Indian Railways, and under
what circumstances and under which
considerations of propriety did the
Government give permission to the ex-
Chairman of the Railway Board to
join this firm?

The Minister of Rallways (Shri Jag-
fivan Ram): As @& matter of fact,
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all the important business houses of
the country have dealings with the
railways. In the flrst place, those
Government servants who are not
covered by the pension rules do
not require any permission from
the Government, after their retire-
ment, to join any firm or not.

8hri V. C. Shukla: May I know 1f it
18 not a fact that after the exr-Chair-
man of the Railway Board joined Bird
& Co. (Private) Ltd, the company se-
cured valuable handling contracts at
Sakrigalighat and Mamharighat secur-
ing huge amounts for extra loads run-
ning to lakhs of rupees, against the
fact that no other big contractors at
those places were given such pay-
ments before?

Shri Jagjivan Ram: I do not agree
to the presumptions and insinuations
involved in the question.

Shri V. C. Shukla: No msinuations
were made

Mr. Speaker: He has not finished
the answer

Shri Jagjivan Ram: The contract
was given to Bird & Co not on the
consideration that an ex-Chairman of
the Rallway Board had joined 1t
Tenders were nvited and they were
examined on merit and the contract
was awarded to the lowest tenderer.

Shri V. C. Shukla: Will the Govern-
ment lay a statement on the Table of
the House, giving the comparative
figures of the various tenderers with
other terms and conditions and men-
tioning the considerafiong that weigh-
ed with the Government while award-
ing this contract to Bird & Co?

Bhri Jagjivan Ram: Yes, Sir. I
shall place on the Table of the House
the rates quoted by the tenderers for
the information of the Members.

Shri V. C. Shukia: Also the consi-
derations which weighed with the
Government. That also may be men-
tioned.

Shri Jagjivan Bam: I have said that
the contract was awarded to the low-
st tenderer. That was the considera-
tion. The tender was examined on
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merits, and the contract was award-
ed to the lowest tenderer.

Shri Thirumala lllo Is it not a fact
that the comparative - figures, before
this Bird & Co came into the picture,
revealed that the Government have
sustained a loss of more than Rs, 2
lakhs on this contract?

Shri Jagjivan Ram: I was going to
say that. I have just now been com-
paring what were the rates before
the tenders were invited and what
were the rates quoted 1 find that the
Government has benefited very much
by nviting the tenders

Shri Thirumala Rao The date of
relinquishing of office of this officer
and the date of his jomning the new
firm are the same—1-8-1055, and the
date of finahzing the contract 15 27-5-
1956 Is 1t wrong to assume that this
gentleman has exercised undue -
fluence for securing this contract for
Bird & Co?

Mr. Speaker: What 1s the value of
the contract?

Shri Thirumala Rao: It is a conti-
nuous contract .

Mr. Speaker: I am asking the Minis-
ter to say what 1s the value of the
contract, so that I might decide whe-
ther I can allow further supplemen-
taries or not That i1s my concern
here.

Shrl Jagjivan Ram: It will be some-
thing like Rs 11 lakhs to Rs 12 lakhs
per year

Shri A. C. Guba: For how many
years?

The Deputy Minister of Railways
(8Shri Shahnawaz EKhan): It 15 a three
years contract.

Shri l.zmullwar Tantia: May 1
know whether the fender was aceept-
ed by the Government after obtain-
ing the financial concurrence from
competent authority? .

Shrl Jagjivan Ram: I presume that
all the necessary formalities should
have been taken before the cbntract
was awarded.

Shri Tyagh: The very fact shat this
officer has jJoined the private firm



negotiations for the new employment?

Mr, Speaker: What is the doubt? I
am really surprised. How can there
be any doubt? He seems to have
been talking to them in advancel

Shri Jagjlvan Ram: I may add one
thing more. As a matter of fact, the
officer retired a few days earlier than
the date when he was due to, Nor-
mally, he would have retired some
time in September of that year. He
retired in August, and he applied for
permission and the Government gave
permission. He retired and joined the
company:

Several Hon. Members rose—

Mr. Speakér: This is a very imports=
ant matter in the sense that it con-
cerns a matter of policy. If persons
who are in charge of the administra-
tion of railways and who have to place
orders with various firms get such
jobs immediately on retiring, naturally
this House is anxious to know whether
any consideration is behind it. For
that purpose and without making any
insinuation, the hon. Member, Shri
Tyagi, wanted to know for how long
there has been negotiation regarding
the appointment of the officer concern-
ed in thiz firm. Suddenly, overnight,
it could not have been done. That
is the object.

Shry Tyagl: T afo wanted to know
whether the Minister was being con-
sulted.

Mr, Speake: Yes; and also when
mhemgﬁed.

Shri Tagjivan Bam: He was not the
Chairman at that time as he was on
leave fxcsnme time before. Some-
body was officiating. He was
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not the Chairman; he was on leave.
Negotiations might have taken plaoce.
It is too much for me to say. Of
course, there is nothing on record to
show for whether any negotiation was
going on. But certainly he applied
for retirement, and he indicated that
he was going to join Bird & Co.
That is on record. Whether the then
Minister was taken into confidence
during the period of negotiation or
not, it is too much for me fo say.

Shri Tyagl: What I wanted to em-
phasize was .

Mr, Speaker: The hon. Minister does
not know when that officer started
negotiations with the company.

Shri Tyagl: I was interested in em-
phasizing this point,  According to
the gervice rules, no Government
officer is permitted to negotiate for
any other employment without going
through the proper channel so long as
he is already employed in Govern-
ment, whether he is on leave or not.

Shri A. C, Guha: If that is the posi-
tion. (Interruptions.)

Shri Binhasan Singh: Did the officer
join there with the permisston of the
Government or not?

Shri Rangs rose—
Mr. Speaker: Shri Ranga.

Shri Ranga: In view of the fact that
a rule is already fhere, and also the
undertaking that Government has
given to this House, both after 1845 and
earlier to tHat, that no officer holding
such responsible position would be
allowed to join any private concern
which has direct of indirect dealings
with a particular Ministry or with the
Government except after a particular
minimum period, may I know what
was the justification for the Govern-
ment to have given this gentleman
special leave to retire and jofn this
private service on the very same day?
I do not think there was any prece-
dent for this at any fime before
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Shri Jagjivan Ram: As 1 have said,
10 peérmission from the Government
way necessary in his case . ., .

Mr. Bpeaker: In this case?

8hri Jagjivan Ram: . . .in his case
after retirement, to join any firm that
he liked, because the rule that stands
lor permission covers the Railway
officers who are on pensionable posts,
and not the officers whoe enjoy only
provident fund benefits. The officer
soncerned was not on pensionable post,
He was on provident fund benefits,
Though he was not required to take
the permission of the Government he
still applied for permission and per-
mission was given, (Interruption.)

Shri Joachim Alva: One question.

Shri Tyagi: This is a matter of
great importance 1 am afraid the
administration is becoming too slack.
We are doomed.

Mr. Speaker: Order, order. I am
afraid the Members want one whole
day for this business! The hon.
Minister replied that technically, the
person who changed over to the other
service after retirement is not
alled wupon or is not bound
ander the existing rules fo ask
for permission because he does not
iraw pension, It may be provident
tund benefit, but that will cover not
only his lifetime but some other life-
time also! But, all the same, so long
s the rule stands. only persons who
recéive pension will have to take the
permission. In this case, by way of
abundant caution, he must have taken
the permission. So, why should we
pursue the matter?

Several Hon. Members rose—
Mr. Speaker: Shri Thirumala Rao.

8hri Joachim Alva: One question, at
least. He has put three questions.

Shri Thirumala Rao: In the reply
given at the beginMing we were told
that the concerned officer has taken
the permission of Government. Now,
on further examination or recollection,
we are told that such permission was
not necessary. I would like to bring to
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your notice that a great principle is
involved in such a thing, because 1
want to know whether he is a member
of the recruitment board for the in.
industrial pool of the Government, the
Import and Export Promotion Coun-
¢il and several other bodies in which
Messers. Bird and Company have got
inter-linked financial interests?

Shri Jagjivan Ram: This question
may be put to the concerned Minis-
tries.

Shri Thirumala Rao: The whole
thing has arisen out of the question
relating to the Railway Ministry, 1
would like to know whether it is with-
in the knowledge of the Railway
Ministry that the gentleman's services
are being utilised in quasi-government
bodies, which will enhance the pres-
tige of this concern?

Shri Jagjivan Ram: I am not com-
petent to answer this question,

Shri Joachim Alva: Is Government
aware Bird & Co. is the wealthiest
British firm in India? If you walk
into their office, you will see the sign-
boards of hundred officers . .

Mr. Speaker: What is his question?

Shri Joachim Alva: Is Government
aware that names of a hundred officers
are there on the sign-boards, among
whom not even half a dozen are
Indian officers and this was an induce-
ment given to the ex-Chairman of the
Railway Board, who hag been draw-
ing a six-figure sum as provident fund,
over a lakh of rupees?

Mr, Speaker: The hon. Member has
only given information. I am not able
to follow his question.

L ]

Shri Joachim Alva® Government
must possess sufficient information.
In Bird & Co, there are not sufficient
Indians as executives . . . *

%
Mr. Speaker: I am not satisfied that
this calls for an answer. He only gives
information. Bhri Guha.

Shrli A. C. Guka: Even if it ds not
technically necessary for a member of
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the Railway Board to take permission,
when that particular officer has writ-
ten for permission, why did not the
Ministry think it advisable at least to
convey to him that this would be in
contravention of a general convention
prevalent in Government services?

Shri Jagjlvan Ram: As I said, the
officer applied for permission and he
brought to the notice of Government
that he was going to join Bird & Co.

Mr, Speaker: What the hon. Member
wants to know is this, The person
need not have applied to the Govern-
ment at all. He knows the rules. But
if he thought it was necessary to take
permission to avoid any misunder-
standing, in spite of the rules being
in his favour, what was the great
hurry for the hon. Minister to give him
permission, without finding out what
the implications of this office are and
how far the inter-relation will work
adversely to the Railway administra-
tion? That is exactly what is behind
all these questions asked one after
the other.

Shri Jagjlvan Ram: As I have said,
we are concerned with this particular
contract .

L ad
8hri Ranga: We are not so much
concerned with this contract, as with
the wrong convention.

8hri Tyagi: It is a wrong convention
established in the services.

8hri Jagjivan Ram: As I have ex-
plained, I will lay a statement giving
the comparative rates quoted by the
different tenderers in this case, The
tender was decided on merits; the
officer joining or not joining the firm
had nothing to (}o.with the matter.

Shdi Tyagl: May I take it that all
members of the Railway Board are
free to negotiate while they are still
in the servijce of the Government?

Mr, Speaker: Hon. Members evi-
dently want to know if really the
.officer does not come under the rule,

Shri*Tyagi: The rule covers it.
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Mr. Speaker: Whether it cowars or
does not cover, I will allow a half-
an-hour discussion on this matter.

Shri Sinhasan Singh: I submit that
half-an-hour is not enough. At least
two hours must be given, because it
is important.

Shri Jagjivan Ram: Bo far sas this
rule stands, if Parliament feels that
no officer after retirement should join
any firm having any dealing with the
Government, it is for Parliament to
decide and we will abide by that.

Mr. Speaker: Normally it is only a
half-an-hour discussion arising out of
a question, But having regard to the
importance of this matter, if any hon.
Member tables a motion, I will allow
1 hour or 1} hours, as may be neces-
sary.

Shri Jagjivan Ram: I would like
to have one clarification, 1 will be in
a position to deal with this particular
case only. When the general question
15 raised, the Railway Ministry as such
will not be competent to deal with it.
It will be for the Home Ministry to
deal with it. So, we will have to con-
sider whether the question is to be
dcalt with by the Railway Ministry or
by the Home Ministry.

Mr. Speaker: I expect that all hon.
Ministers who are concerned with this
will be present here. 1 will issue
notices to all hon. Ministers.

Shri Feroze Gandhi: May I point out
that it will be good if the Railway
Ministry lay a statement on the Table
of the House giving details of all the
members of the Railway Board who
have retired and who have joined
private concerns and the intervening
period before that?

Bhri Joachim Alva: Starting
Mr. Bakhle.

Mr. Speaker: Why not the other
Ministries also? Why only the Railway
Ministry? This question started with
the Railway Ministry, If the Railway
Minister does not find it highly in-
convenient to the extent possible, he
may gather information within recent

with
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Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is a proposal to
construct a national express way from
Calcutia to Durgapur;

(b) o so, whether the plan and
estimates for the same have besn
prepared;

{c) when the work is expected to
be taken up and finished;

(d) what would be the quantum of
land reguired for the purpose; and

{e) how much arable land would
be affected?

The Mnister of State in the Minks-
try of Transpert and Commnunications
(Shri Raj Bahadur): (a) Yes. The
proposal is at present in the prelimi-
nary stage of examination.

(b) Ne, Sir.

(), () and (o). This information
can be supplied only after a detailed
survey Is carried out and plans and
estimates prepared, which will take
about one year.

Shri Sukiman Ghose: May I know
by how many miles this proposed
road will be less than the natignal
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pur?

Shri Rsj Bahadur: Sp far
know, it will be 24 miles less
total mileage will be about 100 miles.

Shri Subiman Ghese: In view of
the fact that the proposed read would
affect a vast tract of arable land,
have we examined at the time of
formulation of this scheme whether

a4

highway between Calcutta and Durgs
as 1

and the

Shri Raj Bahadwr: Inilially we
thought of widening the existing
national highway. But at the in-
stance of the Chief Minister of West

*407. Shri Panigrahi: Will the
Minister of Health be pleased to refer
utmmgiwnmsumgqm
No. 479 on the 35th August, 1958, and
state:

(a) whether parts of Orissa were
included in the National Pulmonary
Tuberculosis Survey; and

(b) whether incidence of T.B. in
Orissa has been assessed from any
other source?

The Minister of Health (Shrj
Karmarkar): (a) The National Tuber-
culosis Survey was not taken up in
any part of Orissa,

(b) No, Sir.

Shri Panigrahl: The Tubsrculesis
Adviser to the Gaverpment of India
has stated that nearly 5 lakh persoms
are dying of T.B. every year. May I
know whether Orissa has been includ.
ed in that figure? .

Mr. Speaker: Dm’tbeuuu
include that for Orissa also?

8hr! Karmarkar: Orissa is part of
India. ’



12 hrs
+
Shri Naval Prabhakar
[Shﬁhlmlﬁ:
*8.N.Q.No 4 { Shri K. B. Malvia
| Sbhri Bhola Rant:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that a
Harfjan woman admitted in the Lady
Hardinge Hospital, New Delh, for
her delivery and after the successful
delivery, was strangled to death on
the bed in the mpaternity ward on the
mght of 21st November, 1858; and

(b) if so, what further action has
been taken to enquire into the matter?

The Minister of Health (Shrl
Eaymarkar): (a) A Harijan woman,
who was recently delivered, was found
dead in her bed on the night of 21st
November, 1958, with a piece of cloth
tied round the neck,

(b) the matter was immediately
reported to the police for making
necessary inquiries and investigations
are still in progress,

off www wATwT : Wy & wry v
# fo fore o 9w ¥ oficare & it Wy
e fiay wrr st & wrd oY oyt a¢
& Wi 374 ¢ @ PR I N 3w
m&ﬁnﬁ&mu&m?
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Shri Karmarkar: I shall
enquire about the matter.

oft waew ¥ yree ;T oy S
§ e forer o gfew s S eww ew &
ofir & W ot qu ot wrw e F &
o & ok Kz aff ¥R Ry 7

Shri Karmarkar: The matter is

still under investigation. I have no
information as to whose statements
were taken by police. In the ecireum-
stances, I am unable to say what the
police did.

wft www AT : War F ay wwn
¥ fe ghw o o 3w ¥ ofir sw & R
¥ forg mt it onr wg wrodl)y g § o
e o} ot o o Tw o e gk
v F 3¢ w W ¥ O wer g
w?

oW Wi Ay oy Al e
ta““m*tl

Shri Karmarkar: She was all right
when she was visited by her husband.
She died at about 9 o' clock. Regard-
ing quarrel with nurses, I have no
information But I should like to
inform the House that she delivered
in the early hours of the morning of
the 21st November She was progress-
ing well and she was &ll right when
she was found to go to sleep, At 8
o'clock when a nurse went to the
ward she found her dead with a piece
of cloth tied round her neck. The
matter was immediately reported to
the police. The matter is under in-
vestigation and, as I said before, as
and when further facts come to notice,
we shall make them availsble.

oft wwer wvere : war & Wy gy
¥ e o faafedr § ¥ fircrere fomr

mr g ?

Shri Karmarkar: No, so far as 1
know. I do not think anybody has
been arrested.

Mr. Bpeaker: Not even the husband?

have to



dehvmdﬂnelﬂid;ndaﬂerthl she
was quite all right at 5-30 pm. in
the evening. At 9 p.m. she died. It
is obvious that, . . .

Mr. Speaker: The child is not
strangled?

Shri Karmarkar: No, no. Only the

lady died with a piece of cloth round
her neck.

Mr. Speaker; So, it took place after
the child birth?

Shrl Karmarkar: Of course,

Mr. Speaker: Then why ask a
question whether it was after or
before the child birth?

Shri Karmarkar: So far as I can
see, the child is there,

ot o wo Wt : wr I A

¢ ¥fier smver wofy wavfew £
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Late running of Trains Retween Delhd
and Rewarl

Shri Ram Krishan:
9. {sm Sqbal Singh:

Will the Minister of Ballways be
pleased to state:

(a) whether it is a fact that all the
trains between Delhi and Rewari
Stations on metre-gauge section of the
Northern Railway generally run late;

(b) if so, the reasons therefor; and

(¢) the steps Government propose
to remedy the situation?

The Deputy Minister of Rallways
{Shri Shahmawas Khan): (a) No,
but performance of some trains was
not satisfactory.

(b) The main reasons which con-
tributed to the unpunctual running of
some of the trains between Delhi and
Rewari were; .

(i) heavy sand storms and unusual
heavy rains this year, which
necessitated the imposition of
speed restrictions and piloting
of trains in the interest of
safety;

(ii) heavy incidence of alarm chain
pulling;

(iii) working of the Delhi-Rewari
section to saturated capacity, as
a result of which late running
of one train affects the running
of others which in turn spofls
the overall punctuality perfor-
mance; and * ¢

(iv) operational causes, such as, acei-
dents, engine and inurlock:lnc
faflures ete,



(a) whether it is a fact that a heavy
amount was spent for the restoration
of Telephone system in New Delhi
and Delhti consequent on the ooowr-
rence of bewvy floods in the month of
July, 1968;

(b) it so, what is the actual amount
damage;

(e} whathar any officers e ves-
ponsible in any way for the damage;
and

(@) whether any safeguards have
been provided to meet such exigen-
cles?

The Minister of Transport and Com-
mrunications (Bhri 8. K Patll): (a)
to (d). A statement 15 laid on the
Table of the Sabha.

STATEMENT

the telophone system in New Delhi
and Delln consequent to the disloca-
tion in the service caused by heavy
rain-fail on the night of 20{21st July.
1968,

(b) All the Ieading-in cables from
fhe subseribers and the junction
afbles from other Exchanges and
ogbles carrying miscellaneous circuits,

plaased to refer to reply given o
Starred Question No. 1852 on the 27th
September, 1058 and state:
{a) whether the expenses of Agri-
Operstion Teams (“Texwmas of

(b) the total amount spent in Union
Territories and expenditure per team?

The Minister of Food and Agrical-
ture (Bhri A. P. Jain): (a) Yes, in
respect of Delhi which is the only
Union Terntory covered by fhe
present Rabi Production Drive.

(b) So far Rs. 860 or about Rs. 21
per team.

Devnoor Hydro Electric Project

*402. Shri T. B, Vittal Rao: Will the
Minister of Yrrigation and Power be
pleased to refer to the reply given to
Starred Question No 317 on the 20th
Aungust, 1958 and state:

(a) whether the investigation of the
Devnoor Hydro Electric Project,
Andhra Pradesh, has since been com-
pleted; and

(b) if s0, when the work omn the
same will commence?

The Deputy Minister of Irrigation
and Power (8hrl Hathl): (a) Pre-
liminary investigations of the Devnoor
Hydro electric project have been com-
pleted and the preliminary report is
under scrutiny by the Central Water
and Power Commission,

(b) The question of taking up the
scheme can be considered only after
detailed investigations have been
completed.

Anti-Leprosy Work
*483. Bhrl Kediyan: Will the Minis-
ter of Health be pleased to state:

(a) whether Government have made
any estimate as to the number of
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dociors that may be required for anti-
leprosy work during the Second Plan

(b) the number of doctors available
at present; and

The Minister of Health (Shri
Karmarkar): (a) Yes, Sir.

(b} The information is being ecllect-
ed and will be laid on the Table of
the Ssbha in due course.

(%) wr ag ww § fe tego-us
¥ furefry od & arw oar o R &
wa-Frtoeriwr & fag ot wwafe
Fe ¥ wk o, Jew g0 IR A
Ll §

(w) afx g, & fiseht wrofa &
e Aff e war g

(v) v« wrofe w sw@N T 9@
& v wren €

(w) o feufer f grewd ¥ fag
w el o ot & W

(%) wy fireha o¥ f ye faeg &
worwt fafaoft §?
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Will the Minister of Food and Agri-
culture be pleased to state:

(a) what is the outcome of the
International Sugar Confereace held
in Geneva;

(b) whether India has become a
party ta the new International Sugar
Agreement to replace the existing one
expiring m December, 1058; and

(c) how far the inclusion of India
in the Agreement would help other
Countries?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): (a) India has
been offered a basic quota of 1 lakh
metric tohs and a special reserve
quota of 50,000 metric tons (raw
value) for export during each of the
{hree years 1959, 1960 and 1961.

{b) The matter is under considera-
tion.

(c) Different countries are likely
to have different views about the
desirability or otherwise of India
Joiming the Agreement. India will
join the agreement only if it is consi-
dered that it would be in India's own
interest to do so.

, Procurement of Rice from Andhrs
Pradesh

[ ]
*410. Shri Nl‘unuahtty Menon:
Will the Minister of Food and Agri-
m.hepluudwmta:

(a) the amount of rice pro-
cured by Central Government
from, Andhra Pradesh during Septem-
ber and October, 1958; and

" (b) what .Government has done
with the procured rice stock?

The Minister of Food and Agrioml-
ture (Shri A. P. Jalm): (a) About
6,000 tons were actuslly delivered by
the rice millers during the months of
September and October, 1858,

(b) The procured rice was moved
to Central Storage Depots situated in
different States including Andhra
Pradesh, for distribution later in the

needy areas.

Detention of Trains in Bangaon
Section of Sealdah Division

*411, Shri Subiman Ghose: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that trains
in Bangason Section of Sealdah
Division in Eastern Railway are
detained by smugglers of betel and
betelnut in the border area causing
much inconvenience to the passen-
gers; and

(b) it so, what steps Government
proposes to take in the matter?

The Deputy Minister of Railways
(8kri Bhahnawax Khan): (a) Yes,
but the number of cases have come
down considerably during recent
months

(b) The following steps were taken
to prevent such occurrences:—

(1) Extra police force from the
State Reserve was requisition-
ed and posted to combat alarm
chain pulling by the miscreants;

(ii) close Limison is being maintained
with the GRP.

(iii) the Excise Department Intensi-
fied the check for smugglers of
betel-nut who were pulling the
alarm chain to facilitate smug-
gling;

The following measures are alss
under consideration:

(2) The Railway staff to be
directed to arrest the offenders
at the spot for prosecution
before the Rallway Magistrate;
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{b) The Railway Magistrate should
" bold & mobile court in that
section to be available for a
spot trial of the offénders.

Polintion of Yamuna Waters in
Delhi

*412. Shri Vajpayee: Will the Minis-
ter of Health be pleased to state:

{a) whether the Council of Scientific
and Industrial Research propose to
conduct investigations in regard to
the pollution of Yamuna Water near
the Wazirabad weir; and

(b) if so, the nature of these
enquiries and the progress made so
far?

The Minister of Health (Shri
Karmarkar): (a) Yes, Sir.

{(b) A research Unit is investigating
the physical, chemical, bacteriological
and biological conditions of the 13
mile stretch of the river Yamuna
between Wazirabad & Okhla at
8 selected points.

The Survey was started at the
beginning of 1858 and has been sanc-
tioned for m period of two years.

Forest Industries in Beas Ares

*413. Shri Hem Raj: Will the
Minuster of Food and Agriculture be
pleased to refer to the reply given to
the Unstarred Question No. 1599 on
the 5th Sep'ember, 1958 and state:

(a) whether the report of the

Finnish Experts has since been
received from the setting up of the
Forest Industries In the Bess area

(b) if s0, what are their main
recommendations; and

(c) whether & copy of the report
will be laid on the Table?

The Minister of Foed and Agricul-
tare (Shri A. P. Jain): (a) Yes

(b) A sumimary of the recommenda.
tions is pliced on the Table of the
:lml {Ses Appendix II, annexure

o. 87.
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(c) Yes Sir, as soon as sufficient
copies are received.

Sharavathy Hydro Eleotric Project
Mysore Biate

1. Shri Mohammed Imam:
Shri Wodeyar:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 1235
on the 15th September, 1958 and state:

(a) whether any decision has since
been taken to provide the mnecessary
foreign exchange for the ifmport of
equipment and machinery needed for
the Sharavathy Hydro-Electric Pro-
ject, Mysore State; and

(b) it so, the nature thereof?

The Deputy Mindster of Irrigation
and Power (Shri Hathi): (a) and
(b). Not yet, Bir. The question was
recently considered in consultation
with the Planning Commission and
the possibilities of finding the required
foreign exchange are being, explored.

Construction of Natiomal Highways
in Mysore

*415. Shri Wodeyar: Will the
Minister of Transport and Communi-
cations be pleased fo state:

(a) the mileage of National High-
way Roads constructed in Mysore
State during the Second Five Year
Plan period so far; and

(b) how far Bombay-Kanya.
kumari Road in West Coast National
Highway Road Scheme has progres.
ted?

L ]

The Minister of Stale in the Mints.
try of Transport and Communioations
(Bhri Raj Bahadur): (a) Work
carried out on National Highways in
Mysore so far during the current
Plan period relate to the consolidation
and improvement of the exifting
National Highways. No new construe-
tion of National Highway:s has been
undertakes,



(b) whether the Government have
investigated into the causes of this
increase in Malara cases;

(e) if go, what are the causes; and

(d) what steps Government propose
to take to control this?

The Minister of Health (8hri
Earmarkar): (s) Yes.

(b) Yes.

(e) Following are the causes:
(1) Extra-ordinary heavy rains;
(2) Intermittent floods;

€3) Inhabitants of villages in the
North of three miles belt area
and -especially residents of
village Burari, situated on the
right 130:1: of the river
Jatnume, evactating with their
andals to the urban aress;
{®) Vilagers tetrning Trom the
bouring villages, which
are under the Malaria \Con-
trol Progromme of Delhi Ad-
Mminiration, witer the recession
of #e floods,
(5) The existing stuf of the Amti-
Malaris Organisation tould not

(d) Prompt sction was taken to spot
all fever cawes in the affecied wiliages
by house to houss wisits and
treatment to all those found positive
Tor malsria. The wituation
fully wnder comtrel. In purtvante of
the Eradication Programme in the
area, action hes aise been taken to
intensily the control measures to
afford complete coverage and to pre-
vent all transmission,

Soheme 1o stimpiate original shinking
among employoss

*417. Dr. Ram Sabhag Singh: Wil

the Minister of Railways be pleased
to state:

(a) whether Government have in-
troduced any scheme in  different
coaches, locomotives and other types
ot Railway factories and work-shops
in the couniry to stimulute original
thinking among the employees of
those factories; and

(b) if so, how that
been working?

The Deputy Minister of Rallways
(Shri Bhalmawa: Khan): (a) Yes. A
Scheme has been introduced whereby
staff at all levels are encouraged to
make new suggestions or devices for
improving the existing methods of
work in all phases of raftway activi-
ties.

(b) The Scheme is working satis-
tactorily. )

scheme has

Will the Ministar of Irrigation and
Power be pleamd to state:

(@) whether it & u faxt hat &
serious land-slide oocurred in  the
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Bhakes Dam stwn on the 39th Outober,
ne:

{b) if so, the full details of the
ocoRrTImRe;
(c) whether any damage has Dbeen

caused to the Bh:knl:hm, and
(4) it 50, to what extent?

The Deputy Minister of levigation
aad Pewer (Shri Hathl): (a) to (d).
A ststement giving the information is
laid on the Table of the House.

STATEMENT

(a) and (b). A land slide fo rock
upstream of the nmin Bhakra Dam
occorred on the right abutment at
13.40 hours on the 28th October, 1958,
The quantity involved was about
8,000 c.yds. of work. The slide
occurred mm & rib lying between the
upstream face of the Dam and the
heelclay stone. The rib does not
form part of the foundation of the
Dam. All men and equipment were
removed belore the shide took place.
No damage has been caused to the
Bhakra Dam or the heelclay stone,
but a footing constructed at a cost
of Rs 10,000 to carty the Dinkay
track to the heelclay stone has been
damaged, The land slide has, how-
ever, created additional work inas-
much as the fallen rock will have to
be removed. This may give a slight
set-back to the concreting but the
overall schedule of the completion of
the Dam is not likely to be affected.

{e) No, Sir.
(d) Does not arise

Misappropriation of Fuade in Paima
City Booking Office

*419, Shri Aurobindo Ghosal: Will
the Minister of Rallways be pleased
to state:

(a) the actusl mmount misappro-
pristed in the Patna City Booking
Office whith is run by a contracter;

(b when the fraud was detected and
what actisn has been faken against
e 'contoecior;
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{c) winen the said City Booking
office was taken over by Govesm-
ment and the amount of expenditure
involved therein; and

(d) whether it is running at a loss?

The Deputy Minisier of Railways
(Shri B, V. Ramaswamy): (a) The
accounts scrutinized so far indicate
that an amount of Re. 45868 had been
misappropriated.

(b) On 8th April, 1957.

YThe Security deposit (Rx. 29,000)
of the contracter and his cemmission
bills for sale of tickets have besm
withheld for adjustment ageimst the
amount doe from him.

The matier is also under investige-
tion by the police authorities.

(c) On 1st June, 1957

The amount of expenditure is about
Re. 14,000 per year.

(d) No.

Procurement of Foodgrains in Manipur

*420. Shri L. Achaw Singh: Will
the Minister of Feod and Agriculture
be pleased to state:

(a) whether Government have any
plan to procure foodgrains in Mani-
pur during the next harvest season;
and

{b) it so, whether the pmcureuﬂlt
of rice will stand at the

price?

The Minisier of Pood and Agricul-
ture (Shri A. P, Juin): (a) and (b).
Yes, Sir.

Central Csuilcil of Health

*421, §hri Jadbav: Wil the Minis-
ter of Health be pleased 1g state:

(a) how far the pfinciple accept-
ed by the Central Counell of Health
that in conformity with thes reat of
the world there should be one unfform
standard of education in modern medi-
cine st the University degree standard
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has been adopted by the Government;
and

(b) what strps have been taken to
implement the same?

The Minister of Health (Shri Ear-
markar): (a) The principle has al-
ready been accepted in its entirety.

(b) The recommendations of the
Central Council of Health were com-
mended to all State Governments,
Moreover, the matter was considered
by the Medical School Education Con-
ference as early as November, 1938,
who recommended that one uniform
minimum standard of traxung and qua-
hfication for practitioners of modern
scientific medicine should be estab-
hished throughout India and that the
standard should be such as should
satisfy the requirements laid down by
the Medical Council of India As a
result of this recommendation, all the
medical institutions imparting licen-
tiate tramming except one, wz, the
Arya Medical School, Ludhiana, have
either been upgraded or closed

Rural Electrification in Bombay State

*422 Shri Pangarkar: Will the
Ministe: of Irrigation and Power be
pleased to state:

(a) whether the Bombay Govern-
ment have requested the Centre for
any axd for rural electnification 1n the
State; and

(b) if so, what action has been
taken by the Centre m this regard?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir

(b) The State Government have
been informed by the Planning Com-
mussion of the pttfern of Central
assigtance for rural electrification
mh es under the Second Five Year
Plan. .

-
Rajasthan Desert
+423.°Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be

-pleased to refer to the reply given to
Starred Question No 438 on the 25th
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February, 1968 and state whether the
measures so far taken by the Central
and State Governments have succeed-
ed to any extent in checking the ex-
pansion and spread of the Rajasthan
desert?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): The results of
the messures taken could be assessed
only after a lapse of years; as the
work 15 of a long term nature, At
present it 1s only in an experimental
stage

Wheat from Australia

*424, Shri Hem Barua: Will the
Minister of Food and Agriculture be
pleased to state.

(a) whether 1t 15 a fact that Aus-
tralia proposes to provide India short-
ly with 8,000 tons of wheat;

(b) if so, what 15 the estrmated
price of this wheat, and

(¢) how do Government propose to
utilise the sale proceeds of it?

The Minister of Food and Agricul-
ture (Shrl A. P, Jain): (a) The Gov-
ernment of Australa supplied 1n
October, 1858, about 9 45 thousand tons
;t la:he“ as a gift, under the Colombo

(b) The CLF va.ue of this wheat
i1s approximately Rs 31 lakhs

(c) The matter 18 under consmdera-
tion

Family Planning

1

Krishan:
Munisamy
Banerjee:

Health be

*4268.

Bp

EEEEE

Will the Minister of
pleased to state:

(a) whether it is a fact that the
Family Planning Board met in Delhi
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on 15th November, 1588 to consider
the progress of the Family Planning
Programmes achieved so far;

(b) if so the progress made uptil
now; and

(c) the decisions taken by the:

Board?

The Minister of Health (Skhri D. P.
Karomarkar): (a) Yes, Bir.

(b) and (c). A note is laid on the
Table of the Sabha. [See Appendix
11, annexure No. 68.]

State Trading in Foodgrains

Shri 8. M. Banerjee:
Shri Shree Narayan Das:
Shri Ram Krishan:
Shri Panigrahi:

Shri Bimal Ghoee;
*421. { Shri Mahanty:

Shri N. R. Munisamy:
Shri Assar:

Shri Vajpayee:

Shri Naushir Bharucha:
Shri L. Achaw Singh:
__Shri Sadhan Gupta:

" Will the Munister of Food and Agri-
calture be pleased to state:

(a) whether a decision has been
taken by the National Development
Council to have State Trading in
Foodgrains;

(b) if o, whether the Union Minis-
iry of Food and Agriculture and the
Planning Commission are drawing up
a scheme to this effect;

«C) if 50, what will be the outline
of the scheme; and

(d) the date from which this
scheme is likely to be implemented?

The Minister of Food and Agricul-
tare (Shrl A. P. Jain): (a) Yes, Sir.

(b) to (d). The details are being
worked out by a Group of officers for
the consideration of the Government
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Locatien of Secend Shipyard

(8hri D, C. Sharma:
Shri RBam Krishan:
Shri Padam Dev:
Shri Kodiyan:

Shri V. C. Shukla:
Shri Damani:

Shri Narayanankutty
*428. { Menon:

Shri Mohammed Imam:
Shri Wodeyar:

Shri A. K, Gopalan:
Shri Punnoose:

Shri Vasudevan Nair:
Shri Nagl Reddy:

| Shri Jadhav:

Will the Minster of Transport and
Communications be pleased to state:

(a) whether the High Level Com-
mittee appointed fo examine the re-
port of the British Shipyard Mission
regarding location of Second Ship-
yard has finalised its work;

(b) if so, what are the recommen-
dations of the Committee;

(c) the place finally selected by
Government for establlung the
second shipyard; and

(d) the steps taken to get financial
assistance for the second shipyard?

The Ministry of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Not yet.
The Committee are still examining
certain technical points.

(b) to (d). Do not arise,

Jackal Meoace in Delhi

Shri Ram Krishan:
*429. { Shri Bhakt Darshan:
Shri Naval Prabhakar:

Will the Minister®of Heakh be
pleased to state:

(a)whetherithshetth*thchl
menace is increasing by day in
parts of New Delhi, icularly in the
new colonies; and

(b) i so, the nature of steps taken
so far or proposed to be taken in the
matter?
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The Migleter of Health (Bhri Kar-
markar): (a) In the old imhabited
areas of New Delhs the number of
jackals has heen reduced consdera-
biy. In the newly developed colonies
the problem has its own pecubanties,
but 1t 18 not possible to state cate-
gonicaily whether there has been
any appreciable increase in the num-
ber of jackals in these aras.

(b) Regular beats are organised
and the services of three dog-cum-
jackal shooters armed with shot guns
are utiised by the New Dellu Mum-
cwpal Commuttee for kiling tackals.

All-India Women's Food Council

[ Shri Subodh Hansda:
. | Shri § C. Samania:

Will the Minuster of Food and
Agrcultyre be pleased 1o state :

(a) whether it 1s a fact that the All
India Women's Food Counctil have
been receiving a large amount every
year as grant-in-aud,

(b) whether any other orgsnisation
18 receiving such grant, and

(¢) whether there is any arrange-
ment for checkmg the accounts of
such mstitutions 1o which grant-in-
aid 15 given?

The Minister of Food and Agricul-
tare (Sbri A, P, Jain): (a) No, since
1057-58 the All-India Women's Food
Council has not been receiving any
grant from thus Ministry

(b) Apart froa“ an ad toc grant
sanctioned last year to the Meals Tor
Milliong Association no other grant
hasz beqn sanctioned to any other
similar orgapisation by this Ministry.

(c) Whenever any grant 1s paid the
ent has to satisfy Government
that the grant has been spent for the
purpose for which it was sanctioned.
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Subsidiayy Pert at Caloutta

rsms.c Samants:
Shri Subodh Hansda:
Shri Ram Krishan:

*431 { Shri Raghunath Singh:

Chaudbari:
Shri H, N. Makerjoe:
Bhrl B. M. Banerjee:
LShrl Aurobindo Ghosal;

Will the Mmister of Transport and
Communications be pleased to state:

(a) the progress of work done so0
far to implement the World Bank
Technical Mission's recommendations
to set up a deep draft port on the
Western Bank of the River Hooghly ;

(b) how many foreign experts have
examined the possibilrties of the pro-
posed deep draft Port;

(c) the places they have surveyed,

(d) whether it 15 a fact that Gov-
ernment propose to establish the smid
Port at Haldws;

(e) whether Government is aware
that places at Haldia and south of 1t
are lLiable to be affected wi.n periodic
cyclonic storms; and

(f) if so, whether a chart s.gnifying
the cyclonic storms 1n those areas will
be laiad on the table?

The Miunister of State In the Minls-
try of Transport and Communications
(S8hri Raj Bahadur): (a) to (f). A
statement 1s laiud on the Tabls of the
Sabha.

BraTEMENT
(a) The matter is still in the stage

site for the new Port.

(b)m,pouihimydutuuwu
auxiliary Port te Calcutta has bean
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under investigation by M/ Rendal,
Palmer & Tritton, the Consulting En-
gineers to the Calcutta Port Com-
missioners and Mr, Posthuma, Deputy
Director of the Port of Rotterdam. In
addition, the Government of India
have had the benefit of a Report on
the subject by Professor Larras, a
French Engineer.

(¢) The places that have been sur-
veyed are Geonkhali, the mouth of
the Haldia, Jensen Sands outside the
outer bars of the River Hooghly, and
Kaniks Sands due north of the mouth
of the Dhamma River.

(d) No firm decision has yet been
taken to set up a Port at Haldia,
The question of selection of a site for
the new Port is still under technical
investigation.

(e) The Haldia region which is
about 25 miles from the mouth of the
River Hooghly is not exposed to
eyclonic weather conditions. But
the mouth of the River is exposed to
atmospheric depressions.

(f) A chart 1s under preparation
and will be laid on the Table of the
Sabha as soon as it is available.

Forelgn assistance for Indian Merchant
Shipping

Communications be pleased to state:

(a) what is the source and quantum
of foreign assistance offered to build
up Indian Merchant Shipping; and

(b) how do Government propose to
avail of this foreign mssistance?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
’l'hamlysubshnﬂa!tn!‘eim assis-
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for shipping. Ovders have been &l-

ing of one tanker wnd o cargo ship
against this amount. The question of
placing a few more orders to utilise

the amount fully is under active
consideration.
Import of Foodgrains from U.B.A.

{Shri 8. M. Banerjee:
Shri Subedh Hansda:
Shri 5. C. SBamanta:
*438. { Shri R. C. Majhl:
Shri Ram Krishan:
Shrl H. N, Mukerjee
Shri Muhammed ENas:

Will the Minister of Food and Agri-
culture be pleased fo state:

(a) whether a new agreement for
the import of foodgrains has been
signed with US.A. in  September,
1858:

(b) if so, the quantity of foodgrain
likely to be received this year under

this agreement; and
(c) the terms of azremsnl?

The Minister of Food and Agrienl.
ture (Shri A. P. Jain): (a) and (c).
An Agreement was signed on the
26th September, 1958 with the Gov-
ernment of US.A. for the supply of
foodgrains. A copy of it 15 available
in the Library of the Parliament.

(b) It is not in the public interest to
disclose such information about import
programme.

Inland Water Transport Bervices In
Bihar and Uttar Pradesh

*434. Shri Shree Narayan Das:
Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No. 1477 on the 23rd September, 1958
and state:

(a) whether the scheme, for resum-
jng the inland water transport services
formerly run by the Joint Staamer
Companies in the Bihar and U.P. has
gince been finulized; and

(b) if not, the reasons therefor.



(Shri Raj Bahadur): (a) No, Sir.

(b)lhevi;w:ofthnGommu
of Bihar and UJP. are awaitad.

Canals at Konar Dam, Bikar

*435. Shri Shri T. B. Viital Rao:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that irriga-
tion canals have not yet been dug at
Konar Dam, Bihar though the dam
was completed two years ago;

(b) when the same is likely to be
undertaken; and

{c) the amount likely to be spent
on it?

The Deputy Minister of Irrigation
and Power (Shrl Hathi): (a) Yes, Sir.

(b) No direct irrigation from the
Konar Reservoir was visualised even
ut the time the Damodar Valley Pro-
jects were first planned. It was in-
tended, however, to utilise a part of
the Konar waters for irrigation
through the Durgapur Barrage and
the Canal System in West Bengal.
Investigations revealed that the
Konar area is too undulating to permit
of a satisfactory flow irrigation system
and, therefore, no irrigation scheme
has been planned, so far as this re-
servoir is concerned.

(e) Does not arise.

Indian Labour Comference

*436. Shri Narayanankuity Menon:
Will the Minister of Railways be
pleased to state:

(a) whether Government have con-
sidered the decitions of the 15th and
1fth Sessions of the Indian Labour
Conferepces held in July, 1857 and
May, 1858 rgspectively; and

(b) if so, the action taken in im-
plementing the decisions regarding the
récognition of Unions?

The Deputy Minister of Rallways
(Shri Shalmawgs Khan): (a) and

(b). The matter is under examina-
tion in consultation with ths Labour
Ministry.

Accident near Talabaru Sistion

( Shri Sabiman Ghose:
o437, ] Shrimatl T Palchoudhert:
*4 Shri Raghunath Singh:

Shri 8, C. Godsora:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that an
accident took place near Telabaru
Station in South Eastern Rallway on
the 13th October, 19858;

(b) If so, the number of persons
died and injured;

(c) the cause of the actident; and

(d) whether any compensation has
been paid to the famllies of the dead
and the injured.

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes, Sir.

(b) Three persons were killed and
5T received injuries,

(c) According to the provisional
finding of the Government Inspector
the accident was caused by the failure
of Railway staff.

{d) Not yet, but the following ex-
gratia payments have been made:

Rs. 100 each, in respect of the
three persons killed;

Rs. 100 each, in respect of four
injured; and

Rs. 50 each, in respect of sixteen
injured.

Bridges eu Pipll-Kenarsk Road

*438. Bhri Panigrshi: Wil the
Minister of Transport and Commani-
eations be pleased to state:

{a) whether the sites for construc-
tion of the three proposed bridges on
Pipli-Konarak Road in the district of
Puri in Orissa, have been selected;
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(b) i 30, thelr location; and

{e¢) whether estimates of expendi-
ture have been prepared for these
bridges?

The Minister of Siate In the Minis.
try of Transport and Communications
(Bhri Raj Bahadur): (s) Yes.

(b) and (c)

cwulé
T -
sate al-

e

Rs.

Name of Location

Bhargavi Near the exi
mbridsc. fair weather road
close to Haripur
Village in
mile of Pipli-Ko-
narak Road « 515730

(2) Dhanua Near the existing
bridge. fair weather road

%k“?e to Go‘rp‘ld;
age In

mile of Pilpl.i-i'o-
parak Road .

) Khushs- Nesr the existing
thadrl fair weather road
bridge. close to Neema-
para  villege in
13th mile of Pipli-
Konarak Road. .

3,08,190

5:53,500

G. T. Express

f!hﬂ N. R, Munisamy:
*439. { Shri Raghunath Singh:
Shri Sarju Pandey:

Will the Minister of Rallways be
pleased to state:

(a) wheiber it is a fact that Grand
Trunk Express proceeding to New
Delhi on the 235th October, 1958 was
held up at Vedayapalam wayside
station near Nellore (on Southern
Railway) for over six hours on
account of disturbances by students’
strike;

(b) if 50, the details thereof;

(c) the arrangements made for
passengers regarding their essential
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requirements such as refreshments,
tea and other things; and

(d) the extent of damage caused to
Railway property at the Nellore
station?

The Deputy Minister for Rallways
(Shri Shahnawas Khan): (a) and
(b). The students of a local college
at Nellore abstained from their
classes from 1st October, 1958 as a
protest against the increase of college
fees. A hartal was organised with
the support of some local [Iabour
unions on 25th October, 1858. A
mob of students and others entered
the premises of Nellore station in the
morning and interfered with train
working. The 8 Up Bombay-Madras
Mail was detained due to this. The
mob was dispersed at 11.00 Am. The
crowd collected again in the afternoon
and interfered with the reception
signals and damaged the signalling
and interlocking gear. No. 15 Down
Madras-Delhi Grand Trunk Express
was detained at Vedayapalam for 343
minutes on the grounds of safety of
passengers. .

(c) The passengers were served re-
freshments ete. on arrival of the
train at Nellore station.

(d) Damage caused to railway
equipment, telephone and signal wires
was to the extent of Rs. 5564-50 nP.
Anticipated claims on account of
slight damage done to a few consign-
ments is Rs, 50.

Works Committee of Indian Agricul-
tural Research Institute

*440. Shri Tangamani: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Questiof ¥o. 355 on 'the
38th November, 1856 and state;

(a) whether the Indian Agricultu-
ral Research Institute and, Agricultural
and Industrial Workers Union were
cansulted in the formation of Works
Compuittee in the Indian Agricultwgal
Research Institute as required under
the provisions of Industrial Disputes
Act, 1047 and rules 'Inld! thereunder;
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(b) i mot, the reanone therefor: amd

(c) the manner in which the Works
wis formed?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (o).
A Labour Committee under the
Chairmanship of & Head of Divislen
with three other officers as members
has been formed in the Inatitute.
Works Committee a¢ required under
the Industrial Disputes Act, 1M7, is
yet to be formed.

Indo-Soviet Shipping Pact

Dr. Ram Suvbbag Singh:

a1 Shri N. B. Manleamy:
* ) Shri Raghunath Simgh:

Shri Nagl Reddy:
Will the Minister of Tramspert and
Commuaicatiens be pleased to state:
(a) whether the working of the
Indo-Soviet Pact on shipping was re-
viewed recently;

(b) if so, what has been the ex-
perience of shipping operations so far
under this Pact; and

(c) what improvements are likely
to be effected as a result of this re-
view ?

The Minister of Siate in the Minls-
try of Tramsport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) and (c). A statement is laid
on the Table of the Sabha. [See
Appendix II, annexure No. 69].
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Co-sperative Sugar Factories in
Bombay

*443. Shri Paogarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government eof
Bombay have asked for any help in
the shape of foreign exchange to
import machinery for opening co-
operative Sugar Factories in the State;
and

(b) whether their request has been
acceded to?

The Minister of Feod and Agrieml-
ture (Shri A. P. Jain): (a) and (b).
Of the 18 co-operative societies grant-
ed licences for establishing sugar
factories, 14 have been given foreign
exchange for imperting machinery.

One-man Tribunal

*344. Shri Aurobindo Ghomal: Will
the Minister of Rallways be pleased
to refer to the reply given to Starred
Question No. 532 on the 1st August,
1957 and state:

(a) whether the One-man Tribunal
of the Railways has since submitted
any award with regerd to grievances
of Rallwaymen: and

(b} if =0, the natyve thereqfl?

¥he Deputy Minister of Raftways
(Shet Shahnawas Khan): (2) Yes
(b) A summary of the Award of
the Tribunal will be laid on the Table
of the House as soon as Government
come to a decision on the warious
items of the Award.
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Food Bituation in Manipur

*445. Shel L. Achaw Bingh: Wil
the Minister of Food and Agriculture
'be plensed to state:

(a) whether the food situation has
worsened in the Union Territory of
Manipur since the harvesting of the
early crop .this year;

(b) what 1s the actual stock held in
the State godowns in Manipur; and

(¢) whether it 18 a fact that rice
crops have failed 1n the northern and
eastern parts of the Manipur valley”

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No, Sir

(b) 32,149 maunds of rice on the
15th November, 19568

{¢) Somc damage 15 reported to
have been tau-cd to the rice crop by
insects n ceriain areas 1n the northern
and ecastern parts of Manmipur

Delhi Electricity Power Control Board

Sini Dvam Daishial:

Shri Harish Chandra Mathur:
#46, { Shri Shree Narayan Das:

Shri Vajpayee:

Shri U, L, Patil:

Will the Minister of Irrigation and
FPower be pleased lo state:

(a) whether 1t is a fact that Dell:
Corporation has requested the Union
Government 1o abolish the Dell
Electricity Power Control Board;

(b) if so, the reasons thereof; and
(¢) the action taken thereon?

The Deputy Minisier of Irrigation
u}d Power (Shrl Hathi): (a) Yes,

g

(b) The Corporation feel that
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(c) The request of the Corporation
18 being examined.

.

Shipping Board and Development Fund
Commitiee

*447, Shri Harish Chandra Mathur:
Will the Minister of Tramsport and
Communications be pleased to state:

(a) whether National  Shipping
Board and Shipping Development Fund
Committee envisaged under the Mer-
chant Shipping Act, 1958, have been
constituted;

(b) 1t so, the names of the persons
appointed to the Board and Com-
mittee, and

(v) whether rules framed for the
conduct of business by these two or-

gunisations would be Jaid on the
Table?

The Mnister of State in the Minis-
try of Transport and Communications
(Shra Raj Bahadur): (a) No, Sir.
Not vet  The matter 1s however under
active consideration

{b) Does not arise for the present.

{c) The rules will be laid on the
Table when fiamed.

Yamuna Hydel Project

(Shri 8. M. Banerjee:
*448. { Shri Bhakt Darshan:
Shri Naval Prabhakar:

Will the Minster of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No 278 on
the 20th August, 1958 and state:

(a) whether work on the second
stage of Jamuna Hydel Project has
been started in UP.; and

(b) if not, the reasons for its delay?
»

The Depuiy Minister of’ Irrigation
and Power (Bhri Hathl): (a) No, Sir

(b) The investigations for MW
second stage of Yamuna Hydel scheme
are still in progress



3327  Written Antwers
Wheat Destroyed in West Bengal

*449 Shri Sabiman Ghose:
*q Shri C. K, Bhatiacharyya:

Will the Minister of Foed and Agri-
euiture be pleased to state:

(s) whether it is a fact that about
10,000 maunds of wheat were damaged
recently in the yard of the Asansol
Railway Station;

(b) if so, the causes thereof;

{c) whether it is a fact that thus
wheat was imported from Austraha;
and

W dhe Sovapre axshagas axnandad
for such import?

The Minister of Foed and Agricul-
tare (Shri A. P. Jain): (a) No, Sir.
Only sixty-three bags (approximately
weighing 121 maunds) of wheat were
damaged.

(b) The darmmge was caused by rain
after unloading.

{e) Noo Sir It was American
wheat.

{d) The wheat was imported under
PL. 480 Agreement from U.S.A. and
was to be paid for in rupees

Agricultural Administration Committee

Dr. Ram Bnbhag Singh:
Shri N. B. Munisamy:
Shri Panigrad:
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of Nalagarh for studying the agricul-
tural situation has submitted its report;

(b) if so, what are the chief foatures
of that report; and

(¢) whether Government have
decided to implement that report?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): (a) and (b).
The Commuttee was appointed to study
the Agricultural Admimstration and
the working of the Agriculture Depart-
ments in the States and not the
agricultural situation in the country.
It has submitted its report which has
already been placed omr the Table of
the House:

(c) The report has been sent to the
State Governments who are principally
esmcerned with the recommendations
for implementing such of the recom-
mendations as may be considered
feasible. Action on a few of the
recommendations in wiich the Gov-
ernment of India are interested, would
be initiated after receiving the views
of the State Governments an such
recommendations.

Development of Minor Ports

Shri Sambandam:
*451. { Shri N. R. Munisamy:
Shri Panigrahi:

Will the Minister of Transport and
Commmumnications be pleased to state:

(a) whether the National Harbour
Board at Its meeting held’ in Madras
recently discussed the question regard-
ing developrrent of minor ports in the
country;

(by it s0, what are the specific

ons made;

(c) whether the Government of
Orisss were represented’ in the Board
meeting; and’

(d) il so; whether: the Government
of Orissr have submitted any pro-
mmmﬁmrofmm

The Miakier of State it the Misk-
ey of Teonsymt and Comsrendeoiioi
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(Bkit Raj Betiadur): (a) to (d). A
atatament Is laid on the Table of the

Sabha, [See Appendix II, annexure
No. 70).

Price of Rice

*452. Shri Tangamani: Will the
Minister of Food and Agricuiture be
pleased to state;

(a) whether a meeting of the Food
Ministers of SBouthern Rice Zone was
held in New Delhi on the 7th Novem-
ber, 1058;

(b) if so, the nature of the meeting
and the decisions taken; and

(¢) whether it is a fact that price
of rice has increased considerably in
Madras State?

The Minister of Food and Agricul-
ture (Bhri A. P. Jain): (a) and (b). A
meeting of the Food Ministers of the
States comprising the Southern Rice
Zone was held in Delhi on the 7th
November, 1958 to review the work-
ing of the Zone. Various matters
were discussed, and it was decided to
intensify anti-smuggling measures and
to create a five-mile no-movement
belt along the border of the Southern
Rice Zone with the State of Bombay.

(c) Yes, Sir. There has been some
rise in the prices of rice in Madras
State.

Palam Airport
585, Bhri D, C. Sharma: Will the
Minister of Transport and Communica-

#Homs be pleased to state the steps
taken by Government to expand and
modernise the Palam Airport, Delhi?

The Deputy Minister of Civil Avia-
tien (Shri Mohiuddin): A scheme for
the construction of a mnew runway
(10,500 £t x 150 ft.) at Palam Airport
for use by Jet transport aircraft has
recently been approved by Govern-
menl. This project is estimated to
cout Rs. 180 lakhs (approximately).
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508. Shri D. C. Bharma: Will the
Minister of Transport and Commmni-
cations be pleased to state:

(a) the number of post offices of
all categories, telegraph offices, public
call offices opened with pames of
places, during the First Five Year
Plan period in the Gurdaspur district
in the Punjab State:

(b) the number opened during the
Second Five Year Plan period so far;
and

(c) the number to be opened during
the remaining period of the Second
Five Year Plan?

The Minister of Transport and Com-
maunications (Shrl 8. K. Patil): (a) A
statement is laid on the Table of the
Lok Sabha, [See Appendix II, an-
nexure No. T1].

(b) Opened upto 31st October, 1958:

(1) Post_offices of all cate-

(:g "ilelt'ﬂ h Offices
(3) Public Offices
(€) (1) Post offices of sl
categories .
*(2) Telegraph Offices
#(3) Public Call Offices
*Note "~ Purther proposals, if any, will
be sanctioned if found ‘usti-

Recoammendations of Alr Transport
Counch

5 Shri D. C. Sharma:
" Shri Ram Krishan:

Will the Minister of Transport and
Communications pleased to refer
to the reply given t¢ Unstarred Ques-
tion No. 813 on the 20th August, 1958
and state:

(a) whether Goverrmment hdve since

implemented all the recommendations
made by the Air Transport Council;

(b) if not, the nature of reci-
mendations not implemented so far;
and
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{c) when these are likely to be
implemented?

The Deputy Minister of Civil Avia-
tion (S8hri Mohluddin): (a) to (c). The
main recommendations of the Council
relate to the objectives of rate-making
and passenger fares and these have
been accepted and implemented. The
recommendations regarding reasonable
freight rates are still under considera-
tion.

Posts and Telegraphs Museum

598, Shri D. C. Sharma: Will the
Mrmuster of Tramsport and Communi-
cations be pleased o refer to the
reply given to Unstarred Question
No 848 on the 25th August, 1958 and
$tate the further progress made so far
for establishing an Indian Posts and
Telegraphs Museum?

The Minister of Transport and Com-
munications (Shri 8. K. Patli): As a
prehminary step, the CPWD have
since taken m hand certain additions
and alterations to the Stamp Cente-
nary Hall for establishing the proposed
Museum

Pumping Station at Najafgarh
Lake (Delhi)

589. Shri D, C. Sharma: Will the
Minster of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No 374 on the 16th
August, 1858 and state the further
progress made so far with regard to
the erection of a pumping station at
Najafgarh lake m Delhi State?

storage would be available only when
the water stands at a level of 688 feet
above mean sea level At these levels,
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Improvemont of Signalling and
Telecommnunications

600, Bhrl D, C, Bharma: Will the
Minister of Raillways be pleased ¢o

The Deputy Minister for Rallways
(8hri Shahnawa: Khan): A statement
showing the progress made s0 far is
laid on the Table of the Lok Sabha.
|See Appendix II, annexure No 721}

Train Derailment

601 J Shri Nagi Reddy:
"\_shri N. R. Munisamy:

Will the Minister of Railways be
pleased to state:

(a) whether theie was any derail-
ment of a goods tram on the 28th
Scptember, 1958 between Madiman-
galam and Polur on Katpadi-Villu-
puram hne on the Southern Railway;

{(b) what 1s the amount of damage
to the rolling stock and the ailway
track,

(c) the causes of
and

(d) the action taken in the matter?

The Deputy Minister of Rallways
{8hri 8. V. Ramaswamy): (a) On 28th
September 1858 at about 11.20 hours
while No. 2123 goods tram was oa
run, fourteen wagons of the train got
derailed between Madimangalam and
Polur stations on the Southern Rail-
way.

(b) The approximate cost of damage
to—

the derailment;

(i) Rolling Stock Ra. 5,000
(ii) Permanent Way Rs. 2,000
Ra. 7,000

{(¢) and (d). A Senior Officer’s
Commnitiee investigated the accident.
The report submitted by the Com-
mittee i3 under examination.
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Travel Agencles
662. Shri Damani: Will the Minister
of Transport and Communications be

pleased to lay a statement on the
Table showing:

(a) number of Travel Agencies
working in India and the rates of
commission they are getting from
Indian Airlines Corporation and Air-
India International;

(b) commissions allowed to them
by foreign managed air companies;
and

(e) the total amount of commissions
allowed Dy Indian Airlines Corpora-
tion and Air-India International, dur-
ing 1956-57, 1857-58 and 1958-59 so far?

The Deputy Minister of Civil Avia-
tion (8hri Mohinddin): (a) to (c). A
statement is laid on the Table of the
Lok Sabha, [See Appendix II,
annexure No. 73.]

Fair Price Shops in Panjab

603. Shri Ram Krishan: Will the

Minister of Food and Agriculture be
pleased to state:

(a) the number of fair price shops
at present 1n Punjab, District-wise;

(b) the prices at which foodgrains
are being sold at these shops; and

(c) the prices of foodgrains obtain-
ing in open market?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (c). A
statement furnishing the requisite
information is laid on the Table of the
Lok Sabha, [See Appendix II.
annexure No. 74.)

Projected Brahmaputra Bridge

604, Shri Ram Krishan: Will the
Minister of Rallways be pleased to
state the total amount spent so far on
the projected Brahmaputra Bridge
between Pandu and Amingaon?

Yhe Deputy Minister of Railways
(Bhri 8. V. Ramaswamy): Approxi-
mate expenditure incurred upto the
end of September, 1958 is Rs. 8,36000.

' 1 DECEMBER 1858

Written Answers 2334

Engines on the Metre Gauge Lines of
Western and Northern Rallways

805. Shri Ram Krishan: Will the
Minister of Rallways be pleased to
state the number of engines now used
on the metre gauge lines of Western
and Northern Railways?

The Deputy Minister of Railways
(Bbri Shahnawas Khan): The holding
of Metre Gauge Locos as on 30-9-58
is given below:—

Steamp  Diese]l Towl

Western . . 796 20 816
Northern . B 32t 321
Rallway Quarters at Delhi and
New Delhi

606, Shri Ram Krishan: Will the

Minster of Raflways be pleased to
state:

(a) the number of quarters pro-
posed to be constructed at Delhi and
New Delhi for the Northern Railway;

(b) the number of, essential
employees at Delhi who have not baen
provided with quarters; and

(c) by what time the quarters will
be provided for essential staff?

The Deputy Minister of Railways
(8bri S. V., Ramaswamy): (a) Apart
from 44 units of different types of
quarters, which will be completed
during this year, a total number of
147 quarters comprising of different
types have been programmed for con-
struction during 1958-58.

(b) Class III 605 and Class IV 2,208,

(c) Due to limitation of funds and
also due to progrgssive increase in the
number of essential’ staff, it will take
time before all essential staff is
housed.

L]

Raised Platforms at Stations from

Howrah to Burdwan

6¢7. Shri Subiman Ghose: WilThe
Minister of Railways be pleased to
state:

(a) the number of stations and halts
in the new chord line from Howrah



(b) whether there is any proposal
to comstruct raised platforms en these
stations and halts;

{c) if so, when the work is pro-
posed to be taken up; and

(d) the order of priorities in which
the stations will be provided with
ryised platforms?

The Depuiy Minister of Rallways

(Shri Shahnawas Khan): (a) Six con-
sisting of four flag stations and two
halts,

(b) Yes.

(c) and (d) The works will be
taken up shortly and progressed more
or less simultaneously The question
of giving any preference to any of the
stations, therefore, does not arue.

Survey of Fishery Resources in
Brahmapgtra River of Assam

608. Bhrimati Mafida Ahmed: Will
the Miumster of Food and Agriculture
be pleased to state:

(a) whether it 15 a fact that an
officer of Central Inland Fisheries
Research Btation has been deputed to
Assam by Government for arranging
survey of River Brahmaputra to
explore feasibility of catching fish 1n
the river; and

(b) if so, the findings of the officer*

The Minister of Food and Agricul-
ture (Shri A. P. Jain): () and (b)
Yes. The Officer was deputed in
October, 1058, t0 make preliminary
arrangements for conducting the
survey. He has provimonally selected
19 exmpling stations of fishery import-
ance along the jiver Brahmaputra
from Dibrugarh to South Salmara It
is proposed to conduct the survey
during P.ehmry-lhreh. 1958

d
Feod Btocks ja Oriss
$0078hri P K. Deo: Will the Mirus-
ter &f Food and Agriculture be pleas-
ed to state:
(2) the total ajock of rice and
poddy both flne and coarse (in tons)

Rice 15-50  16:00 16 75
75 923 975

(c) The State Government 1s 1ssu-

ing nce/paddy at the following
prices:—

(Prices per maund i Rs,)

Common Fine Superfine

Ruce 1800 1960 21 68

Paddy 1000  I-37 I3-B1

The prices of rice are inclusive of

sales tax, no sales tax is levied om

B
B

¥

Fair Price Shops in Oriam

€1¢0. SBhri P, K. Deo: Will the Minis-
ter of Food and Agriculiure be pleased
to state:

(a) the number, district-wise, of fair
price shops at present in Oriss;

(b) the prices at which foodgrans
are being sold at these shops with
particular reference to the Kalshandi
and Phulbani district; and

(c) the prices of foodgrains obtals.
inl'inmw



Indian Red Croms Soclety

$18. 8hri U. C. Paimatk: Will the
Minister of Health be pieasad to state:

(s) the amount of the financial help

(b) the amounts donated to it by
the Union and State Governments
during this period;

(c) the amounts collected from the
public; and

(d) the income from Iotteries and
sweep stakes in Indiay

The Minister of Health (Shri
Karmarkar): (a) The Indisn Red

Red Cross Committee and the
‘National Red Cross Societies of vari-
ous countries during the 1lagt five
Yearsi—
Rs.
1953 36474
1954 1,76,478
1w | 113054
. . 1,13,054
1957 . . 3
(b) The grants received by the
Indian Red Cross Society from the
Unlon Government during fhe same
wperiod were as follows:—
Rs.
1953 84,697
1954 2,77:371
198 2,228,949
4,27,
1957 6,08,701

Rs.
T 386,078
‘953 - - 386,909
1955 524,578
I -
1957 Y ¢

Foodgraing Godowns in Orissa

G13. Shri U. C. Patnalk: Will the
Minister of Feed and Agriculture be
pleased to state what progress has
been made about building the Central
foodgrains godown at Berhampur-
Ganjam (Orissa) which was decided
dpon some years ago?

The Minister of Food and Agrienl-
ture (Shri A, P. Jain): Nil. On sub-
sequent review, it was decided to defer
the proposal

Rallway Stations in Bembay

614, Shri Pangarkar: Will the
Minister of Rallways be pleased 1o
state:

(a) the total number of Railway
Stations in Bombay State at’ present;

(b) whether Government propose te
increase the nufiber of Railway
Stations in that State during 1959-80;
and

(c) if so, the names of such Stationa
under considerstion and fhe time by
which the work will be started?

The Deputy Minister of Raiwiys
(8bri 6. V. Ramaswamy): (a) 1,382,
open for traffic, as on 1-11-1958.
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(H) Yes.

(c) A statement is laid on the Table
of the Lok Sabha. [See Appendix 1I.
annexure No. 76.)

Railway Protection Foree

#18. Shri Pangarkar: Will the
Minster of Railways be pleased to
state;

(a) the quota reserved for Sche-
duled Casteg and Scheduled Tribes m
the Railway Protection Force on the
mtnl Railway for the year 1958-58;

{b) the number of persons selected
during the same period belonging to
these castes and tribes?

The Deputy Minister of Railways
(8bhri Shahnawaz Khan): (a)

Sch. Sch.
Castes Trbes
Class 111 . 16 9
Class IV . 129 152
(b) Class II1 5 1
Class 1V . 136 14
(As on 30-10-1958)
L]
Pigs in India

€18. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of
India are encouraging the rearing of
better stocks of pigs in India;

(b} if so, what are the steps taken
in this regard;

{c) whether the Government have
any scheme to improve the breeds of
pgs 1n India; and

{d) if so, details thereof?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (d).
The Governmerft of India recently
sponsored an All-India Piggery Deve-
lopment Scheme under the Second
¥ive Year Plan both for rearing and
improving the breeds of pigs. A note
indicating the main features of the
‘lgyme and the present position about

implementation is laid on the Table
of the Lok Sabha, [See Appendix I,
annexure No. 77.]
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Food Value of Fish

§17. Shrl V., P. Nayar: Will the
Minister of Food and Agriguiture be
pleased to state the food value of fish.
m calories as compared to rice, wheat
and millets?

The Minister of Food and Agrical-
ture (8hri A. P. Jain): The calorific
value of fish may vary from fish to fish
based on 1ts protein, fat and other
mineral contents. It may vary any-
where from 75 to 200 calories for 100
gm of fish The calorific value of
cereals hike rice, wheat and millets is
naturally high and it vanes from 300
1o 450 calbries per 100 gm

Poultry Products

618. Shrl V. P. Nayar: Wil the
Minister of Food and Agriculture be
pleased to state:

(a) the present production of
poultry products and meat and meat
products, State-wise; and

{b) how far it has mcreased fromy
the 1947 level?

The Minister of Food and Agricul-
tare (Shri A, P. Jain): (a) and (b).
Information 1s being collected and
will be furnished to the Lok Sabha in
due course.

Small Scale Fishing Harbours

619, Bhri V. P, Nayar: Will the
Minister of Food and Agricultare be
pleased to state:

(a) whether the two harbour specia-
lists engaged by the Government of
India to conduct a survey and recom-
mend suitable centres to develop
small-scale fishing harbours have sub-
mitted their report, and

(b) it so, whether a copy of thelr
report will be placed on the Table?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Not yet.

(b) Does not arise.
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Pish Olls
620. Shrl V. P. Nayar: Will the

(a) what is the total value of Fish
Qils produced in India at present; and

(b) what is the value of such oils
consumed as food/medicine?

The Minister of Food and Agricul-
ture (Bhri A, P. Jaln): (a) About
Rs. 9 lakhs per annum.

(b) According to filgures available,
the value of such oils consumed as
medicine is about Rs. 8 lakhs. No
fndbrnmaton & gviidle regurding o
use as food.

Yield of Foedgraing in Siates

621. Bhri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the latest position of per acre
yield of foodgrains in the wvarious
States of India as compared to the
per acre yield in 1850-51; and

(b) the per acre consumption of
chemical fert:lisers in the above States
for foodgrains?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) A state-
ment 15 laid on the Table of the Lok
Sabha. [See Appendix II annexure
No. 78.1

(b) This Ministry do not have fium
figures of per acre consumption of
fertilisers for foodgrains in the various
States. However, on the basis of
available information about the
quantities of nitrogenous fertilisers
reported to be distributed in different
States under GMF and where this in-
formation is not yet available, on the
basis of the quantities of nitrogenous
fertilisers allotted to the States for
various agricultural crops, estimates
of average per acre consumption have
been framed and are given in State-
ment No. 2. The estimates have
been arrived at by dividing the
figures relating to the quantities of
fertilisers distributed or allocated by
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the figures relating to total area under
'hajor foodgrains, i.e., rice and wheat
during 1967.58. It my again be stat-
&d that the figures given in the State-
Tent are only estimated averages fram-
&d on the basis of information avail-
ible with the Ministry and may not
be treated as firm figures.

In addition to the nitrogenous ferti-
lisers, some quantities of phosphatic
lertilisers are also distributed under
GMF, but they are relatively less im-
bortant for foodgrains.

Production of Fish

@22 Shri V. F. Nayar: Wil{l the
Minister of Food and Agriculture be
bleased to state the latest figures for
the annual production of fish meat,
leafy vegetables and milk and mxlk
pbroducts in each of the States in
India?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): About 12.33
lakh metriec tons of fish were produced
n India i1n 1857. State-wise figures
of production are not available. As
regards the production of meat, milk
and milk products, statements indicat-
ing the annual State-wise production
in India are laid on the Table. [See
Appendix II, annexure No. 79.] No
information regarding annual produc-
tion of leafy vegetables 1s available.

Grant for Fisheries Schemes in States

623. Shri V. P. Nayar: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether the Central funds allot-
ted for the various States for fisheries
schemes have utilised in  full
or whether in sevelal States there is
a shortfall; and

(b) the latest position and the ex-
tent of shortfall in the yarmus States
in grants and aids made®by the Cen-
tre for fisheries schemes?

The Minister of Food and Agrihl-
ture (Shri A. P, Jain): (a) There is
a shortfall in several States.

[]



2343 Written Ansvers

{b) Two statemenis for the yoars
1858-57 and 1057-58 are appended.
[See Appendix II, annexure No. 80.}

Fish Canning Indupiry

4. Bhel V. P. Nayar: Will the
Minister of Foed and Agricslture be
pleased to state:

(a) the present position of the fish
canning industry in India; and

{b) the quantity of camned/tinned
fish exported annually?

‘The Minister of Foed and Agricul-
tare (Shel AL P, Jula): ) The
Malabar Fisheries Co. at Beypore
(Kerala) and the Madhu Canning Co
in Bombay State have been doing can-
ning of Sardine and Mackerel and
Pomfrets respectively on a limited
scale. Canning of prawns is bemng
done on a fairly large scale in four
factories in Cochin.

(b) All the canned fish is sold in
India itself. At least 50,830 lbs. of
canned prawns were exported during
the period from January to Septem-
"ber, 1958, *

Fish Preservation

#35. Bhri V. P. Nayar: Will the
Minister of Fosd and Agriculture be
pleased to state:

(a) the estimated quantity of ice
used in fish preservation and storage
in India at present;

(b) the number of ice plants and
fish freezing units in India at present;

(c) the total frozen fish produced;
and

(d) exported per year?

The Minister of Pood and Agricul-
ture (Shri A. P, Jain): (a) It is diffi-
cult to estimate the quantity of ice
uped in <ish preservation and storage
as the numbtr of ice plants has in-
creased recently and shows
-of increase in the private sec-

", Buch plants cater to the require-
ments of Ssh preservation as well as
«Sther commodities.

by
States in 1957-58; and

(b) how do these figures compare
with the figures of 1850-51?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).



July, 1958, Two P.A.O. Harbour experts
have undertaken asurvey of some of
the important centres in Bombay
Mysore, Kerala and Madras for deve-
loping fishing harbours.

(b) During the Second Plan period,
the following provision has been made
for the mechanised fishing schemes:—

(Rs, in
Iskhs)

1. Improvement of fishang
craft . . . $4-82

2. Supply of fishing re-
quisites . . 54°45

3. Development of fishine
harbours . 109°00
4 Improvement of tackle . 15°83
ToTAL 23410

Lok Sabha.
nexure No. 81.]

New Rallway Lines

Shri D. C, Sharma:
“"{m Daljit Stagh:

Will the Minister of Rallways be
pleased to state:

(a) the names of the Railway lines
constructed so far during the Second
Five Year Plan period; and

(b) the names of the lnes to be

constructed during the remaining years
of the Second Five Year Plan?

The Deputy Minister of Rallways
(Bhri Shabnawas Khan): (a) A state-
ment giving the new lines constructed
so far and now under construction is
laid on the Table of the Lok Sabha.
[See Appendix II, annexure No. 82.]

(b) These are under consideration.

200 in Delhi

Shri D. C, Sharma:
630. ! Bhri Ram Krishan:

Shri Daljit Singh:

Will the Minister of Food and -
culture be pleased to refer to  the
reply given to 8 Question No.
949 on the 5th Septémber, 1958 and
state the further progress made to-
wards the construction of a Zoological
garden in Delhi? .

s
The Minister of Food and Agricml-
tare (Shri A. P. Jain): Since _ the
nmcn!ﬂurmdauuhmﬂo%ﬂ
on 5-9-58 in the Lok Sabha progress
achieved further in the Establishment
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of the Delhi Zoological Park is given
. bplow:—

1, Estimates and designs for the
under-mentioned construction works to
be taken up during the current and
subsequent financial years have been
prepared and completed.

(i) enclosures for Rhino; (to be
taken up in 1858-59),

(ii) enclosures for elephants; (to
be taken up in 1958-59.)

(iii) enclosures for giraffes and
ostritches,

(iv) enclosures for brown bear.

(v) enclosures for small hoofed
animals,

(vi) construction of hospital and
X quarantine,

(vii) comstruction of convenience

section,

(vili) construction of parking

spaces, sheds for 1000 cycles
and compound walls,

2. The site for laying out a Japanese
garden has been selected and estimates
for the construction of water-ways
and ponds, roads and culverts and
provision. of water distribution lines
1in the area covered by the Japanese
garden have been completed.

3, A preliminary lay-out of the
Botanical garden and a hst of plants
to be grown in 1t have been prepared
and estimates have been framed for
roads, ponds, and water-ways and lay-
ing unfiltered water lines in the gar-
den.

4. Work on the eleven animal en-
closures which was stated to be in
progress in the last reply has reached
an sdvanced stage of construction and
in uddition work in respect of one
more enclosure has been started
These are all expucted to be complet-
ed during this financlal year. Work
on the construction of main entry
m booking offices has also been

ang is expected to be com-
pleted by®31st March, 1050,

Work on the administrative block
mlso in an advanced stage and part
of the building is expected to be ready
after about a month for housing es-
sential offices. *
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€, Codal formalities regarding eleven
animal enclosures viz. leopards, bears,
lions, elephants/Rhinos and  large
birds have been completed and work
on these is expected to start shortly.

7. Further addition to the mnimals
of the Zoo will be five kangaroos and
twenty-four birds which have been
offered as free gift by the Sydney
Zoo, Australia, These animals are
expected {0 reach the Zoo during the
first week of December, 1958, )

Stray Cattle in New Delhi

632. Bhri Ram Krishan: Will the
Minister of Food and Agrisulinre be
pleased to state:

(a) whether it is a fact that New
Delhi Municipal Committee has sought
aid for bringing stray cattle nuisance
under effective contirol; and

(b) it so, the nature of the action
taken by Government in this regard?

The Minister of Food and Agricul-
ture (Shri A. P. Jalm): (a) and (b).
The New Delhi Municipal Committee
have approached the Delhi Adminis-
tration for arranging a grant of
Rs 60,000 from the Ministry of Food
and Agriculture for this purpose. The
proposal is under the consideration of
the Delhi Administration.

Jagadhri-Chandigarh-Rupar-Ludhiana
Line

633. Shri Ram Krishan: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 788 on the 2nd Septem-
ber, 1958 and state:

{a) whether the report on the tre-
fic survey for Jagadhri-Chandigarh-
Rupar-Ludhiana line has since been
received;

(b) if so, the details thereof, and

{¢) when the construction work on
this line is likely to start?

The Deputy Minister of Rallways '
(8kri S. V. Ramaswamy): (a) Not yet,
Sir,

.

U U —— -
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(b) Does not arise, .

(e} ml!mhnqtiacludodinﬂn
programme of new lines approved by
the Planning Commission for construc-
tion during the Second Plan.

Dam on River Bess

Shri Bam Krishan:
634. { Bhrl D, C. Sharma:
Shrli Hem Raj:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
.given to Starred Question No. 1382 on
the 1Bth Beptember, 1958 and state:

(a) whether the investigations re-
garding construction of Dam on the
river Beay have been completed; and

(b) if %o, the details thercof?

The Deputy Minister of Irrigation
and Power (Shri Jaisukhlal Hathi):
(a) The project 13 still under investi-
gation by the Punjab Government

(b) Does net aric

Telephone Exchange at Charkhi Dadri

635, Shri Ram Krishan: Will the
Minister of Transport and Commu-
nications be pleased 1o state:

(a) whether it is a fact that Gov-
ernment has decided to establish tele-
phone exchange at Charkhi Dadri-
Punjsb during this year;

(b) if so, whether the work for
setting up telephone exchange has
been started;

(c) i yo, by what time the work
will be completed; and

(d) if the work has not been start-
ed since, the reasons therefor?

The Minister of Transpert and Com-
:ldnth- (Shri 8. K. Patil): (a)
{ N

(b) to (d). The installation is ex-
pected to be taken up early in
December, 1688, and completed by the
middle of the same month.
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Fuel Consumption Committes

Shri S. C. Bamanta:
8hri Barman:
Shrl Subodh Hansda:
Shri Harish Chandra
636, Mathur:
Pandit D, N. Tiwary:
Shrl T. B. Vittal Raeo:
Shri Rameshwar Tantis:
Shri Vidya Charan Shukla:

Will the Minister of Railways be
Pleased to refer to the reply given to
Btarred Question No. 834 on the 2nd
September, 1958 and state:

(a) whether the Railway Board
have since examined the report of the
Fuel Consumption Committee;

{b) if so, the main recommendations
made by the Commiltee and the de-
tisions taken thereon; and

{¢) the steps taken by Gouvernmont
to sec that poor quality of coal 1s not
supplied t0 Railways and that 1t cop-
forms to the grades specified for sup-
Ply?

The Deputy Minister of  Railways
(Shri Shahnawaz Khan): (a) The re-
port is under examination.

(b) A summary of the recommends-
tions is placed on the Table of the
House. [See Appendix II, annexyre
No. 83]. Action has been initiated on
some of the recommendations.

(¢) (1) The Ministry of Steel, Mineg
& Fuel have been requested to:

(i) introduce travelling picking
belts on the surface of the coal
mines to ensure efficient hand.
picking of shale and dirt and load-
ing of coal to specified grades,

(ii) expedite ing of the

coals of the outlying flelds,

(iii) revise the present grading
of the Bengal & Bihar goaly
which is now over ten gears oid,

(iv) expedite the introduction of
the contract system under w
Railways can enter into contracts
with individual collieries for the
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procurement of Railway ceal sup-
plies. The contract conditions
will include smitable clauses for
imposing penﬁﬁuinrupmot
:l:pnu to specified gra-

{c¢) (2) It has been decided to set
up a Rallway Coal Inspectorate at
Dhanbad, which will in due course
cover inspection of the entire supplies
of coal to Railways from different
coalfields,

Periodical quality surveys on a
large scale will be carried out by
Railways as a check on inferior sup-

plies.

Seil Ercsion in Himachal Pradeah

Shrl Barman:
[ 8 [ﬂhr!luboﬁm
\ 8br! 8, C. Samanta:

Will the Minster of Foed and Agri-
euiture be pleased to state whether
large scale erosion in Himachal Pra-
desh has been going on due to denuda-
tion of fprests?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): Yes, Sir; but,
only in the case of un-demarcated
Porest and Waste Lands. Five Soil
Conservation Schemes, 4 Forestry and
% for Agricultural lands were sanc-
tioned during 1858-59 at a total cost
of Rs. 258 lakhs and work is pro-
gressing satisfactorily. Waste lands
are being closed and afforestation and

gully plugging works carried out.
fprraw qiw § wft weeht wiwd

f3c. ofi oo ¥ Wy vy Awt wie
Wil a7 ¥R A o wT e

(%) war figwres sw & wfy saefy
wikd 1522 W W il gure ot i
Frn ST ¥k §;

(&) afc i, @ 9% ¥ v v Wy
iy gt & o

1 DRCTSSER 1088

Writhen Anioivs  23¢%

() afeadme e (%) wrawe
TETOEE §, W Iy Jwer ww STow
¥t wraely

“m!ﬁm(ﬂu:’.
dn) : (%) oot e ot

(&) wer ¢ xff g
(7) texe-go ¥

avit f (fgrraw wdw) ¥ oo

et

(it fowiv:wrew oo o
woit qg wR & v w6 fie e
ww & W@ fak & wrow o ok oy
T G & el ww oo
wife gt ¢ °

wre w1 i wolt (ot o wo dy):

qely g wrawTEr w7 O v gt wew
wwfarmr § 1 [tfea afcfee

], wTem W =]

et & dm

£¥o. it qu 3 : WT g A e
Aft ag xR o v w0

(%) feorer wtw & fien-fier
et & forche & I & Qe
g ¥ af §; W

(@) v QAT & sty v aw
firr e fipar ar qar 8 ?

W &1 gie st (ot wo wo dx):
(%) fammage oic st fasl

(w) €= a0 & sy frreye
fa¥  wrt qur w fear mar § 1 W@

A ¥ e e wite sl ool

wit wip & 1 0Nt Rent F ot o
t,2s,000 ST A et wr gl €4



2353 Wricten Answers
Sapply of FPecdgraine to West Beagnl

P Bhri 8. M. Banetjee:
) Shri Halder:

Will the Minister of Feod and Agri-
culture be pleased to state:

(a) the quantity of foodgrains sup-
plied in November, 1858 and to be
supplied in December, 1058 to West

Bengal; and

(b) whether this quantity will be
sufficient to meet the requirement?

The Minister of Feod and Agricul-
ture (Shri A, P. Jain): (a) 41,000 tons
rice and 81,000 tons wheat have been
allotied to West Bengal from the Cen-
tral Reserve for the month of Novem-
ber, 1058. The allotment of rire and
wheat for the month of December,
1958 is under consideration.

(b) Yes, Sir.

Feed Seif-sufficiency in HII Areas

Shri 5. M. Banerjee:
Shri Naval Pradbakar:

Shri Nagi Reddy:

Will the Minister of Food and Agri-
eulture be pieased to state:

(a) whether a Committee has been
set up to plan for Food self-sufficiency
in Hill Areas; and

(b) if so, the composition of the
Committee?

The Minister of Food and Agrieal-
tare (Shri A, P. Jain): (a) Yes, &
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Contribuiory Health Service Scheme
for Civilian Defence Employees
Bhri 8. M, Banerjee:

#43. | Shri Tanganmni:
8hri Bhakt Darshan:
Bbri Naval Prabhakar:

Will the Minister of Health be pleas-
ed to state:

(a) whether the Contributory Health
Service Scheme is not applicable to
Civilian Defence Employees whose
headquarters are Delhi but who reside
in Shakurbasti;

(b) whether this Health Service
Scheme is also not applicable to Civi-
lian Defence Employees whose nead-
quarters gre Delhi Cantonment; and

(¢) whether Government nave any
proposal to extend the Health Scheme
to such Civilian Defence Employees?

The Miuister of Health (Shri Kar-
markar): (a) The Contributory Health
Service Scheme is at present applica-
ble to Civilian Defence Emplovees
having their headquarters in Dethi/
New Delhi and residing in areas
covered by the C.HS. Schtme. The
Scheme is not applicable to any cate-
gory of Government servants residing
in Shakurbasti as the territorial juris-
diction of the Scheme has not beer,
extended to that locality.

(b} The C.HS. Scheme has rot so
far been extended to Civilian Defence
Employees with headquarters in
Dethi Cantonment;

(c) There is a proposal for ihe
extension of the CHS Scheme te
Civilian Defence Employees of all
categories working in Delhi Canton-
ment. No final decision has been
taken so far.
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Hotels and Indian Dress

645, Pandit D. N. Tiwary: Will the
Minister of Transport and Commu-
nications be pleased to state:

(s) whether there are any Hotels
in the country which do not allow
Indigns in Indian dress namely Dhoti
and Kurta to enter their precinets;

(hJi!nlhnirn:um:lnd

(e) the steps being taken to put
down such discriminatory behaviouc?

The Ministsr of Siato In the Minks-
try of Tranbpert and
<Bhei Raj Babadur): (a) No, Sir.

(h) and (c). Do not arise.
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Regairs of Roads In Now Dol

8. Pandit D. N, Tiwary:
Shrl Harish Chandra Mather:

Will the Minister of Health be
pleased to state:

(2) whether all the roads damaged
by rains in July, 1968 in New Delhi
area have not been repaired as yet;

(b) if s0, the number of roads which
still await repairs; and

(c) the estimate of damage and the
cost of repair of such roads?

The Minister of Health (Shri Kar-
markar): (a) and (b). All the roads
in New Delhi area damaged by rains
have been repaired.

(c) The estimated expendilure on
the rcpairs is Rs. 10,000/-.

Model Town Planning Legislation

647, Shri Ram Krishan: Will the
Minister of Health be pleased to state:

(a) whether it 1= a facl that Gav-
ernment 15 considering the que<tion
of introducing “a Model Town Plan-
ning Legislation”; and

(b) it so, the progress made so far
in this direction?

The Minister of Health (Shri Kar-
markar): (a) and (b). A draft Model
State Town Planning Legislation pre-
pared by the Institute of Town Plan-
pers India was circulated to State
Governments in October, 1057, for
their comments. This matter was
considered in the meeting of the Cen-
tral Council of Local Self Govern-
ment held in New Delhi from 27th te
29th October, 1858 when it was de-

]
;
i
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mendations of this oconference are
available,

Re-modelling the Birhind Canal

@48, Bhrl Ram Kridhan: Will the
Minister of Irrigxtion and Power be
pleased to stxin:

(a) whether the work of re-model-
ling the Sirhind Canal has been com-
pleted;

(b} if net, the remsons for delay:
and

(c) the probable date by which this
work will be completed?

The Deputy Minister of ILrrigation
and Fower (Fhri Hathi): (a) Ves.

(b) and (c). Do not arise

Punjab State Transport Corporation

649. Shri Ram Krishan: Wil the
Minister of Transport and Communi-
cations be pleasced to state,

(a) whether it 15 a fact that Punjab
Government have not agreed to set
up State Transport Corporation as
suggested by the Planming Commus-
sion; and

(b) 1 so0, the reasons therefor?

poration known as the PEPSU Road
Transport Corporation s already func-
tioning in the former Pepsu area of
the existing State of Pumab. The
Gevernment have also agreed
the tripartite Corporation pro-
be set up for the operatiom

the inter-

i
i
ik

i

1 DECEMBER 1953

Written Anmsers 2358

Rice from Burma

858, Bhri Ajit Singh Sarkadi: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether recent changes 1
Burma have affected in any way
supply of rice to India; and

(b) if so, to what extent”

The Minister of Food and Agricul-
ture (S3hri A. P. Jain): (a) No, Sir.

(b) Does not anse.

Sugar Mills in Panjab

651. Shri Ajit Singh Sarhadi: Wil
the Mimister of Food and Agricuitare
be pleased to state:

(a) the percentage of recovery
from sugarcane in the Jagadhr: Sugar
Mill area during the year 1857-58; and

(b) the percentage of recovery of
sugar in the Phagwara and Bhogpur
Sugar Mill arcas?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (aJ 974 per
cent

{b) Phagwara 945 per oent
Bhogpur 898 per cent
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Land Acquisition Act

653. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether Government propose to
amend the Land Acquisition Act; and

(b) if so, when the amending Bill is

proposed to be brought before the
House?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
The Law Commission have made cer-
tain recommendations in their Tenth
Report in connection with the amend-
ment of the Land Acquisition Act.
A decision for amending the Act will
be taken in the light of the examina-
tion of the various recommendations.
This is likely to take some time.

<
Transport Capacities of Mines in
Orissa

654. Shri Damani: Will the Minis-
ter of Railways be pleased to state
the additional railway facilities pro-
grammed and implemented during the
Second Five Year Plan to increase the

transport capacities of mines in
Orissa?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The addi-
tional Railway facilities planned and
implemented so far during the Second
Five Year Plan for movement of addi-
tional iron ore, manganese ore and
limestone traffic from mines in Orissa,
and as follows:—«¢

(i) Doubling of the line between

Rajkharswan and Barajamda

€ (60 miles, of which 53 miles
have since been completed).

- _(ii) Opening of a new 18 miles

2 branch line from Noamundi to
Banspani. (This has since
been completed).
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(iii) Extension to the Barajamda-
Barabil branch to Panposh
Gorge (6 miles).

(iv) Expansion of Gua, Barajamda-
Noamundi and Dangoaposi
yards.

(v) Opening of a new branch line
from Rourkela to Mumaro (42
miles).

(vi) Provision of two ore loading
siding at Jajpur Xeonjhar
Road. (These have since been
provided).

{vii) Improvement to track and re-
building of Koel bridge on
Rourkela-Birmitrapur branch
to permit running of WG
engines to carry heavier loads.

(viii) Remodelling of
Yard.

Birmitrapur

The items (i) to (vi) are for move-
ment of iron ore and manganese ore
and the remaining are for limestone
traffic.

For movement of iron ore from the
Kiriburu area via Vizagapatnam Port,.
new lines are proposed to be construct-
ed from Kiriburu to the proposed
Rourkela-Dumaro branch and a rail
link between Sambalpur and Titila-
garh—the foreign exchange portion to
be financed as part of a Foreign Aid
Tripartite Scheme and as an addition
to original Second Plan works. These
facilities will not be available till the
Third Plan period.

Cotton Seeds

655. Shri Damani: Will the Minister
of Food and Agriculture be pleased
to state:

(a) wheher researches have been
conducted in breeding for increasing.
the oil contents of cotton seeds; and

(b) if so, result and nature thereof?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Research
is in progress at the Cotton Tech-
rological Besearch Laboratory of the

L
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Indian Central Cotion Committee at
Matungs to determine the oil confent
of various strains of cotton avallable
in the cotton breeding experiments
at the different Research Centres with
a view to collecting the preliminary
data on which to base and plan the
future line of work for breeding for
increased oil content.

(b) Experimental work on the deter-
mination of oil content done so far
has indicateg that, on an average, the
oil content of American cotton seed is
about 18-19 per cent., and that of the
arboreum and herbaceum cotton 17-
18 per cent. It was also found that
there was no correlation between the
eil content of the seeds and other
characters like flbre length, fibre
weight, etc,

Electro-Thancter for Delhi

656. Shri Ram Krishan: Will the
Minister of Health be pleased to state:

(a) whether jt is a fact that Gov-
ernment have decided to secure an
electro-Thancler for Delhi for the
humane destruction of stray dogs;

{b) if so, whether the instrument
has been secured; and

(c) if so, whether its use has been
started?

The Minister of Health (Shri
Karmarkar): (a) The New Delhi
Municipal Committer has made budget
provision for the purchase of Electro-
Thancter for use in the Civil Veteri-
nary Hospital, New Delhi.

{b) The Electro-Thancter has not
yet been secured as it is not available
with the firms in India.

{c) Does not arise,

Ovetbridge at Ambala

57. 8hrl Ram Krishan: Will the
Minister of Kallways be pleased to
refer to the reply given to Unstarred
Question No. 804 on the 25th August,
1058 and state:

(a) whether the drawings and esti-
mates for the overbridge at the level-
crossing in Ambals on G.T. Road have
heen prepared; and

Written Answers 16
(b) if so, the details thereof?

The Deputy Minisier of Rallways
(8hri 8. V. Ramaswamy): (a) and (b).
Approval to the general arrangement
drawing for steel girder portion has
recently been received from the
Punjab PW.D. Plans for the designe
of abutment and foundation are in
hand and will be shortly sent to the
Punjab P.W.D. for approval. Neces-
sary estimates will be prepared on re-
ceipt of Btute Government's accept-
ance to the plans.

Ganga River Board

458, Shri Bima] Ghose; Will the
Minister of Irrigation and Fower be
pleased to refer to the reply given to
Unstarred Question No. 2558, on the
23rd September, 1858 and state:

(a) whether any decision has since
been taken on the proposal received
from the West Bengal Government for
the establishment of a River Board
for the Ganga; and

(b) if so, the nature thereof?

The Deputy Minister of* Irrigation
and Power (Shri Hathi): (a) and (b).
No, Sir. Collection of certain data
that are essential to enable the River
Board, when established, to function
usefully has, however, been taken up.

Bridges over River Ghagra at
Dohrighat and Ayodhya

650, Shri Kalika Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) what progress has since been
made in the construction of bridges
over river Ghagra at Dohrighat and
Ayodhya; and

| ]

(b) what is the time schedule for

the completion of the bridges?

r:mumumu::
try of Transport and Commanica

{Shrl Raj Bahadar): (a) The cons-
truction of a permanent bridge over
river Ghagra at Dohrighst has been
given low priority on account of
fingncial limitations and restrictions
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on foreign exchange expenditure and,
a3 an interim arrangement, the ques-
tion of constructing a temporary boat
bridge is being considered.

As regards bridge over river Ghagra
at Ayodhya, the work of construct-
ing guide bunds has been sanctioned
at a cost of Rs. B0.52 lakhs and is in
progress. The plans and estimates
for the bridge proper are under pre-
paration.

(b) The temporary boat bridge at
Dohrighat 1s likely 1o be put up by
the end of 1958. The construction of
a pucca bridge at Ayodhya will take
about three years from the date of
commencement of work.

Fuel Consumplion on different types
of Rallway Steamers

660. Shri Rajendra Singh: Will the
Minister of Railways be pleased to
state:

(a) what 1s the present volume of
daily fuel consumption on differcnt
types of raillway steamers plying in
Bihar and Bengal,

(b) whéether 1t 1s a fact that durmg
the last few years fuel consumption
has increased, on these steamers, and

(c) if so, reasons therefor”

The Deputy Minister of Railways
(Shri Shahnawaz Khan); (a) to (c)
The information 15 being collected
from the Railways and will be placed
on the Table of the Hoyse as soon as
it is received.

Re-appearing of a River in U.P.

be pleased to state whether it is a
fact that a touot%n river Harinad
which ceased to Dow centuries ago
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heavy flow of water towards Agra
district. The water entered Etmad-
pur tehsil near village Amanabad
and flowed along an old natural dep-
ression in that region. It ultimately
joined the Sirsa river in Ferozabad
tehsil near village Asan. It 15 ex-
pected that it would soon dry up. It
is not possible to say definitely from
the available records that the forgot-
ten river has reappeared.
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Yoga Tralning

663. Shri Ram Krishan: Will the
Minister of Health be pleased to state:

(a) whether there is any scheme
for providing facilities for Yoga train-
ing during the Second Five Year
Plan period; and

(b) if so, the main features of the
scheme?

The Minister of Health (Shri
Karmarkar): (a) No .

(b) Does not arise.

All Indja Institute of Hygiene and
Public Health, Calentta

864. Shri Sobiman Ghose: Will the
Minister of Health be pleased to state:

(a) the number of students in the
students’ Hostel at Singur Health and
Treining Centre of the All India Ins-
titute of Hygiene and Public Health;

(b) how many of them are from
foreign countries;

(¢} how many trainees have taken
their training in this Centre wptil
now; and

(d) in which year trainees from the
. foreign countries came first?

The Minister of Health

(Shrl
Karmarkar): (a) 72 students.
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(b) 11 students are from foreign
countries.

(c) 2186 studeants.
(d) 1944,

Corneal Transplantation Surgery

665. Shri N, R. Munisamy: Will the
Minister of Health be pleased to state
what was the technique evolved bet-
ween the American Eye Surgeons,
representing Medical International
Co-operation, and Madras Ophthalmo-
logists who met and discussed on the
25th September, 1958 in Madras as re-
gards corneal transplantation surgery?

The Minister of Health (Shri
Karmarkar): No new technique was
evolved between the American Eye
Surgeons representing the Medical
International Co-operation and the
Madras Ophthalmologists during their
discussions on the 25th September,
1958 at the Government Ophthalmic
Hospital, Madras, as regards trans-
plantation surgery. ‘The <American
Ophthalmologists, Dr. H. Saul Sugar,
Dr. Ronald Lowe and Dr. A. Benedict
Rizzutti are repurted to have deliver-
ed lectures on “Pupil Block in Apha-
kic Eyes”, “Acute Glaucoma regquire-
ing cataract extraction” and “Cataract
Surgery after Glaucoma operation”
respectively. Thereafter there was
only a discussion in which one of the
Medical Officers enguired from the
visiting Ophthalmologists, whether
corneal transplantation could be done
in acute ocular condition to which
they did not give any definite reply.

Indigenous Capacity for Railways
Equipgnent

J Shri Haler:
""13&;-1“&@“:

Will the Minister of qur;yl be
pleased to state:

(a) whether it is a fact that at the
commencement of the Second Five
Year Plan indigenous capacity for
certain important items of Railway
equipment was very low;
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(b) if so, what steps the Govern-
ment have taken for creating and
developing indigenous capacity; and

{c) what kind of help was given by
the World Bank for import of those
essential equipments?

The Deputy Minister of Rallways
(Shrl Shahnawas Khan): {a) Yes.

(b) A statement is laid on the Table
of the Sabha. [See Appendix II,
annexure No, 86.].

(c) Two Loans aggregating $175
millions.
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Wheat Se¢ds Supplied by Punjab
¢68. Shri Mohan Swarup: Will the
Minigter of Food and Agricultare be
phaged to state:

{a) whether the Punjab Govern-
ment have supplied wheat seeds to
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some States to help Rabi sowing and
the Central Government have agreed
to supply equivalent quantity of
wheat to the Punjab Government ia
lieu of this wheat seed; and

(b) if so, the quantity of wheat
which is being supplied and the names
of the Btates going to be benefited?

The Minister of Food and Agricul-
ture (Shri A, P. Jaln): (a) Yes, Sir.

(in msunds)

rtar . . $,00,000

(4; Bihar . . . . 5 25,000
ToraL - 7,75,008

D s —

Electric Train in the Howrah-
Burdwan Chord Line

669. Shri Subiman Ghowe: Will the
Minister of Rallways be pleased to
state:

(a) whether there is any scheme to
introduce Electric Train Service in
the Howrah-Burdwan Chord line;

(b) if so, when the scheme is pro-
posed to be taken up and when it is
expected to be completed; and

{(c) the estimated cost of the scheme?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) to (c).
Howrah-Burdwan chord is an integral
part of the section Durgapur-Burd-
wan-Howrah-Docks, electrification
of which has already been included in
our programme for electrification
during the Second Plan period. Due
to wvarious reasons such as difficult
foreign exchange position, non-avail-
ability of power etc. the work on the
sections included ;n the Second Plan
period had to be rephased. It has
been decided to undertake during the
Second Plan period, only the civil
enginecoring work on Durgapur-Burd-
wan-Howrah-Docks  section. The
other clectrical works i.e. installation
of Ovcrhead Equipment, provision of
substations, alterations to signals and
telecommunications ete. will be exe-
cuted during the 3rd Plan period se
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as to synchronise with the time of
uvailability of power. It is assessed
that the cost of electrification of
Durgapur - Burdwan - Howrah - Docks
section will be approximately Rs. 134
«rores,

Gandak, Kapti, Ghagra and Kohini
Projects

€70. Bhrl Kalika Bingh: Will the
‘Minister of Irrigation and Power be
pleased fo state:

(a) in what years respectively the
Gandak, Rapti, Ghagra and Rohini
projects were proposed for the first
time and what progress has been made
in finalization of plans;

(b) when are the above projects
likely to be undertaken for execution;
and

{c) what are the tentative estimates,
benefits ang targets of the above pro-
jects?

The Deputy Minister of Irrigatien
and Power (Shri Hathi): (a) to (c).
A statement is placed on the Table of
the House, containing the requisite
information. [See Appendix, 1L
annexure No. 88.)

Railway Fare from Titors to Kalol

61, 8hri P. R. Patel: Will the
Minister of Railways be pleased {o
state:

(a) whether any representations
have been received by Government
that the distance for charge between
Kalol and Titora Stations should be
four miles instead of five miles; and

(b) if so, the action taken thereon®

The Deputy Minister of Railways
{Shri Shahnawar Khan): (a) Yes.

(b) With effact from 1st November,
1858 passenger fares are being levied
wn the basis of four miles anly.
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Brahmaputra Bridge

672, Shrimati Maflds Akmed: Wil
the Minister of Raflways be pleased
to state:

(a) whether contract for the cons-
truction of the Brahmaputra Bridge
has been settled; and

(b) if not, when it is likely to be
settled?

The Deputy Minister of Rallways
(Shri B, V. Ramaswamy): (a) Yes.
Sir. M/s. Hindustan Construction Co.
have been awarded the contract for
construction of the foundations and
substructures of the Brahmaputra
Bridge.

(b) Does not arise.

National Malaris and Filaria
Programmes in Andhrs Pradesh

673. Shri E. Madhusndap Rao: Will
the Minister of Health be pleased to
state:

(2) the total amounts of comtribu-
tion by the Government ¢f India te
Andhra Pradesh Government under
the Nationa] Filaria Control Pro-
gramme and National Malaria Control
Programme, separately, so far;

(b) whether any amount has beem
allotted for controlling Malaria i
Andhra Pradesh under the Malaria
Education Programme for 1858-59;

(¢) whether any other asgistance has
been given; and

(d) whether any report has been
received by Government from the
Government of Andhra as to the
amount spent, district-wise, uptil
now? .

The Minister of Heaith (Shri Ear-
markar): (a) Rs. 11.48 lakhs under
the National Filaria Pro from
1855-58 to 1957-58 and Ry. 40.58 lakhs
under the National Malaria Control
Programme from 1953-54 to IH‘?»&!.

(b) A sum of Rs. 47.5T7 lakhs has
been tentatively allocated to Andhra
1]
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Pradesh as Central assistance during
1858-58 under the National Malaria
Eradication Programme.

(e) Yes. In addition to the finan-
istance in the

Central Government are frequently
visiting the State to assist the health
agthorities in the implementation of
the programmes.

Ten Medical Officers and two filaria
inspectors nominated by the State
Government have also been trained at
the Filariasis Training Centre at
Ernakulam for the implementation of
the Filaria Control Programme, 14
medical officers and 5 Malaria Inspec-
tors have been trained in Malariology
from Andhra Pradesh so far., Pub-
licity material in the form of posters,
brochures and cinema slides etc, have
also been supplied to Andhra Pradesh
in conneetion with the National
Malsria Eradication Programme Pub-
licity week which was observed in
June, 1968,

. (@) No district-wise expenditure
report either for National Filaria Con-
trol Programme or for National Malaria
Control Programme has been received
from the Government of Andhra.
However according to the reports
received from the State Government,
they have incurred the following ex-
penditure:

Nanonal National
Malarta  Filana
{ontrol Control
Programme Programme
Rs. Rs.
195384 ., - 606000 ..
1954-55 ¢+ 4.37:336 -
1955-56 - 3,27,503 1.80,343
e 1956-57 - . 905541 49,311
1997-58 +  « 1709400 49,508

1 DECEMBER 1958  Written Answers 2372

Technical Training Centres of Cemiral
Water and FPower Commission

€74. Shri Kodiyan: Will the Minis~
ter of Yrrigation and Power be pleas-
ed to state:

(a) the number of technicigns train-
ed in the Technical Training Centres
of the Central Water and Power
Commission during the last two years;

(b) the expenses incurred on esch
trainee angd the total expenditure on
the training of techpicians during
these periods; and

(c) the number absorbed in service
after the training?

The Deputy Minister of Lrrigation
and Power (Shri Hathi): (a) 134
persons received training at the Tech-
nical Training Centres at Kotah and
Nagarjunasagar during the last two
years.

(b) The approximate cxpenditure
mcurred on each trainee is Rs. 8,000
per year. The tota] expenditure ine
curred on each Tramnng Centre during
the last two years amounts approxi-
mately to Rs. 16.88 lakhs of which
Rs. 4 lakhs represent recurring ex-
penditure and Rs. 1286 lakhs non-
recurring expenditure, mamly on ac-
count of the cost of machinery and
equipment purchased for the Centre.

(c) Out of 134 persons, who have
completed training, 83 were absorbed
in Government employment, 5 in
semi-Government organisations and 9
mn  private firms. Information re-
garding the remaining 37 persons is
not readily available.

Eadlio License

675. Shrl Sublman Ghose: Will the
Minister of Transport and Oommani-
cations be pleased to state:

(a) the reason for prohibition for
keeping more than one radio-set on
one license in the same premises
mnstead of four which was allowed
before; and

(b) the reason for insisting on hav-
ing separate license even {for the
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unused sets kept in the same
premises?

- The Minigter of Transpori and Com-
munieations (Shri 8. K. Patll): (a)
There are two kinds of licences for
radio sets (i) for the use of sets, and

therefore naturally to be levied onp
the basis of each set in actual use.

No change has however been made
in respect of licences for possession
of scts and any number of them can
still be held under one licence in the

676. Shri Jhulan Sinha: Wil the
Minister of Irrigation and Fower
be pleased to state whether any
assessment has been made of the
total area saved from the effects of
floods as a result of the flood protect-
ion measures taken so far during
the last five years?

The Deputy Minister of Irrigation
and Power (Shri Hathl): The reply
is in the affirmative, Over 50 lakh
acres of land, 42 towns and 4,000
villages have benefited by flood pro-
tection works executed in the coun-
try so far.

Renewal of Track on Chupra-Savan
Branch Line.

€77. Shri Jhulan Binha: Will the
Minister of Eailways be pleased to
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state:

(a) whether it is a fact that com-
plete replacement and renewal of
the track on the Chupra-Savan via
Mashrak branch line has been decided
URon;

(b) whether it is a fact that the
trains on this line had been running
inordinately late due to slow move-
ment of the engines as & precaution
against derailment on this outworn
line and therefore the time-table was
Févised frequently and all the train

were advanced by an  hour
or two to make up the lee-way; and

(¢) whether the inconvenience
thgsad to pessengers destlned for
long distance conmected trains has
been taken into consideration?

The Deputy Minister of Rallways
;?:ﬂs. V. Ramagwamy): (a) Yes,

(b) Yes, Sir. The timings of
passenger trains on Mashrak-Thawe
Section of the line had to be revised
with effect from 7-8-58 with slower
speed due to old track. .

(¢) Yes, Sir. Endeavours have
been made to provide the maximum
nymber of connections possible at
Chupra and Savan Stations.

Timber from Andamans

f'8hri P. K. Deo:
€18. 3 Shri B. C. Prodhan:

Will the Minister of Food and
Agriculture be pleased to state:

(a) the steps taken to  export
timber from the Andaman Islands;
and

(b) whether Government propose
to set up plywood and homogeneous
wood factories in Andaman forests in
Public sector?

The Minixier of Food and Agricul-
ture (Shri A. P. Jaln): (2) Timber
available in Andamans is exported to
the Mainland by the Andamans Ad-
Ministration themselves in respect of.
timber exploited in the South and
Middle Andamans and through



2375  Written Answers

contractor, M|S. P. C. Ray & Co. (1)
Private Litd. of Calcutta in respect of

Government timber is

Will the Mimster of Food and
Agriculture be pleased to state what
are being taken to preserve the
wild buffaloes in the forests of
Orissa, Madhya Pradesh und Assam,
it is a ‘vanishing species?

Minister of Food and Agrienl-
(Shri A. P, Jain): Steps are
ing taken to declare Wild Buffaloes
completely protected in  Orissa.
Madhya Pradesh the shooting of
ild buffaloes is prohbited till 1962
In Assam wild buffaloes are com-
pletely protected in wild life sanctuar-
ies and the wild life reserves. The
shooting of wild buffaloes is per-
mitted under licence in Class I Forest

i

1B‘B§'§

Quarters for Rallway Empioyees

680, Bhri Rajendra Simgh: Will
the Minister of Railways be pleased
to state the number of class III and
IV stalf who have not been allotted
railway® quarters Zone-wise in spite
of

their retjuests for the same?

Deputy Minister of Rallways
KBban): Information
13 being collected and will be laid on
the table of th= Sabha,

EE
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(b) the rate at which rice has
been purchased; and

(c) the States to which the pur.
chased cereals have been diverted?

The Minister of Food and Agricml-
ture (Bhrl A. P. Jaln): (a) The quanti-
ties of rice purchased by and actually
g:;.wmd to the Centre are given

ow:—

(Abour
tons)
July 12,000
August . - . -.008
September . 3,000
October . ' 3000

(b) The rates at which different
varieties of rice have been purchased
are given below:—

ANDHRA
Vaneties of R Lo 82 i
‘aneticy ce -

! o actasion
of the cost of
gunny bags.
Krishne, West'

Godavan
East Godavan
& Guntur
Dustncts
T 2
Rice
Rs. nP.
1. Fine
K. 13 (Sapna Kusuma) 17'%0
Dellu Bhogam (Vanks-
sannam) g . . 18-00
SKK (Smuna Kruhna
) . B 18+7%
Kichdi (Kichili Sambs) 19-2%
Bangarutheegalu . 20°'00
Other warieties . . 1730
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2, Coatse Rs, 2P,
Nallasrlu or other red
vatieties 15-50
Garikally . . 16:00
‘Bamangi | 16-00
Kusuma . . 1675
Akkyllu . . ) 17+00
3. Other varieties 1600

t tuts & for in the
Price Control Order.
PUNJAB
Price
Variety nmdblpf.:d
Rs. nP
Begmi . . . 18-00
Daraand Sela Joshi . . 16-50
Basmati Raw . .. 25-00
Basmati Boiled (Scls) . 32°7§
Hanarej,  Mushkin, Par-
mal,lmiw\:inmdchm
hora :
(a) Raw . . 22-25
Bl . . . 2050
White Tota . 3 . 1225
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Roads in Tripura

683, Shri Dasmaratha Deb: Will the
Minister of Transport and Commumi-
cations be pleased to state:

(a) the total mileage of District
Roads constructed by Tripura Ad-
ministration during 1938, so far;
(b) the total amount of money
spent for these roads;

(e) whether the progress of con-
struction is satisfactory; and*
(d) if not, what steps are being
taken to speed up construction?

The Minister of State in the Minis-
try of Transport and Communications
(Bhrl Raj Bahadur): (a) 54 miles
were constructed, and 83 miles were
improved.

(b) Rs. 8412 lakhs, including the
expenditure incurred on the con-
struction of bridges over Deo, Manu
g;dmmwni on the Assam-Agartala

(c) Yes.

td}Dmnltarise;
Inspectors of Post Offices

684, Shri Daljit Singh: Wil the

(a) the numher of Inspeciors of
Post Offices in the Punjadb Circle,,
Ambala; and

R ¥ mwdm PR qwr ovgw e & P o€ frie b o
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(b) the number of such Inspectors
among them belonging to Scheduled
Castes and Scheduled Tribes?

The Minisier of Transpont and
Communications (Shrl S. K. Patil):
(a) Sixty-five including Head Clerks
to Superintendent of Post Offices who
are in the same cadre,

(b) Scheduled Castes. 8ix
Scheduled Tribes, Nil.
Railway Gaseite

€85, Shri Daljit Bingh: Will the
Minister of Rallways be pleased to
state:

(@) the languages in which the
Railway Gazette is published;

(b) the time of its publication: and

(c) the yearly expenditure includ-
,h;:? the salarmes of employees there-

The Deputy Minister of Railway:
(Shri Shabnawaz Khan): A  state-
ment givipg the required information
1s  laid on the Table of the Lok

Sabha. [See Appendix II. annexure
No. 88.]

Central Council of Local Seif-
Government

f Dr. Ram Subhag Singh:
6%6. \ Sbri L. Achaw Singh:

Will the Mimister of Health be
Pleased to state:

(a) whether the Central Council
of Local Self-Government met on the
27th October, 1958, 1n Delhy; and

(b) it 50, what
commendations of

the chief re-
Council?

The Minister of Health (Shri Kar-
maykar): (a) Yes

(b) Two' statements indicating the
maain made in that
meééting are lnid on the Table of the
Lok Sabha. [See Appendix 11, an-
pm!mul
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munications be pleased to state what
amount of foreign exchange was
spent to purchase the second-hand
or new ships during the last 13 years
either by private or public sector?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): A statement is.
laxd on the Table showing the amount
of foreign exchange released for the
purchase of new and second-hand
vessels, in so far as the public sector
18 concerned. [See Appendix II, an-
nexure No. 81]

Similar information in regard to
the private sector is bemng collected
and will be laid on the table of the
Sabha as soon as possible.

Seeds Farms in Orissa

688 Bhri Panigrahi: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether any loans and subsidy
were sanctioned during the Second
Five Year Plan so far to Onssa for
setting up seved farms;

(b) whether the Orissa Govern-
ment has reported any progress n
the matter of setting up of such
farms; and

(c) if so, what was the target for
setting up of seed farms in  the
State?

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) Yes, an
amount of Rs, 12'18 lakhs as loan
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and final selection of the sites for an-
other 22 units is in progress. Of
these 78 units, 37 units in terms of
25 acres each, have been taken posses-

-~ sion of and seed production has
started in about 29 units during the
kharif season of this year.

(c) 100 seed farms.

Damage of Cotton Crops

689. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have
received reports from any State re-
garding damage of cotton crops by
insects;

(b) if so, the details thereof; and

(c) the steps taken in this regard
- by the Central Government?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, from
the States of Punjab, Rajasthan, Uttar
Pradesh and Mysore.

(b) The details are given below:—

(1) In the Punjab attacks of
jassids, white-fly, semi-
looper, leaf-roller and hairy
caterpillar were reported
during the months of July
to September, 1958,

(ii) In Rajasthan the crop was
subjected to mild attack of
sassids in the Kapasin area
during June, 1958.

> (iii) In  Uttar Pradesh there
was a severe attack of leaf-
roller on American cottons

e during the months of August
and September, 1958.

(iv) In the Dharwar Division of
Mysore State the crop was
subjected to an attack of red
leaf blight and black arm
disease during October, 1958.

(c) Necessary control measures such

.as spraying with suitable insecticides

. 'were adopted under the Cotton Ex-

=" tension Schemes financed by the
* Central Government.

1 DECEMBER 1958
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Railway Stations on Northern
Railway

690. Sardar Igbal Singh: Will the
Minister of Railways be pleased 1o
state:

(a) total number of Railway Stations
on Northern Railway at present; and

(b) total number and names of new
Stations constructed during the
current year so far?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) The
total number of stations open for
traffic was 1,233 on 31-10-1958.

(b) A statement is laid on the
Table of the Lok Sabha. ([See Ap-
pendix II, annexure No. 92.]

Drinking Water Supply in Ferozcpur
(Punjab)

691. Sardar Igbal Singh: Will the
Minister of Health be pleased (o
state:

(a) whether the Punjab  Govern-
inent has submitted any scheme for
the supply of drinking water in
Ferozepur;

(b) if so, the details and
of the scheme;

naure

(¢) whether the scheme has been
approved by the Central Government;

(d) if so, the amount sanctioned for

the scheme so far for each scheme:
and
(e) the amount to be sanctioned

during the current financial year?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) It is a water supply scheme,
the estimated cost of which is Rs. 5°39
lakhs.

(c) Yes.

(d) Amounts are sanctioned for
all the approved schemes collective-
ly and not for individual schemes. It
is left to the State Governments to
allocate the sanctioned amount for
each scheme. A sum of Rs. 60.626
lakhs has been sanctioned to Punjab
Government up to March, 1958, fo~
their 61 approved urban water supply
schemes.
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(e) There is an allocation of Rs. 38
lakhs for all the approved schemes of
Punjab State for the current financial’
year and the funds are being released
on monthly basis as ways and means
advances,

Quarters for P. & T. Employees

€92. Shrl 8. M. Banerjee: Will
the Minister of Transport and Com-
munications be pleased to state:
(a) whether quarters are being
constructed for cless III and IV staff
of the Posts and Telegraphs at
Kanpur;

(b) if so, the number of quarters
being constructed; and

(c) the amount sanctioned for the
same?

The Minisier of Transpert and
Communications (Bhri 8. K. Patil):
(a) and (b). 72 Units of quarters are
being constructed for Class III staff.
There are no proposals for class IV
staff.

(¢) Rs.-6,20,300.

Construction of P. & T. Bulldings,
Bhubaneshwar

633, Bhri B, C. Mullick: Will the
Minister of Transpert and Commu-
mications be pleased to refer to the
reply given to Unstarred Question
No. 797 on the 25th August, 1058 and
state;

() whether the proposal for

acquisition of land at Bhubaneshwar
for construction of bwlding for the
office of the Director, Posts and Tele-
graphs, Orissa and staff quarters has
since been sanctioned;

L ]
{b) if 50, when the construction will
take place; and

1 DECEMBER 1058
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(b) The question of construction
will arise only after the land iy acquir-

(c) Yes
Head Post Office Bullding at Jajpar

8%4. Shri B. C. Mulllek: Will the
Minister of Transport and Commn-
nications be pleased to refer to the
reply given to Unstarred Question No.
1544 on the 5th September, 1958 and
state:

(a) whether the construction of the -
head post office building at Jajpur has
been started; and

(b) if so, the time it will take to.
complete the project?

The Minister of Transport and Com-
munications (Bhri 8, K. Patll): (a)
and (b). The construction work has
not started as yet, as the two tenders
received for this work were rejected
by the Central Public Works Depart-
ment due to the high rates quoted
therein,

Post Offices in Orises

695, Bhri B. C. Mullick: Will the
Minister of Transport and Commu-
nieations be pleased to state:

(a) whether it is a fact that many
post offices in Orissa are being housed
in the rented buildings; and

(b) if so, what amount of expendi-
ture is incurred every year on this
account?

The Minister of Transport and Com-

munications (Shrl 8. K. Patil): ()
and (b). A statement is laid on the
Table of the Lok Sabha.

STATEMENT
The number of post offices housed
in the rented building in Orlssa is

for construction 45 Departmantal, .
bulldings during the Second Five-
Year Plan.
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Road Accidents in Himachal Pradesh

698, Bhri Daljit Bingh: Will  the
Minister of Transporti and Comma-
nications be pleased to state:

(a) whether it is a fact that the
road accidents in Himachal Pradesh
are on the increase;

(b) the number of fatal accidents
during 1958 so Iay; and

{¢) the measures adopted to pre-
went these accidents?

- m——— -

try of Trapspori & Communications

(Shyi Eaj Bahadur): (a) to (c). The

information required is being collect-

pd from the Himachal Pradesh Ad-

inistration and will be placed on the
'of the Mouse in dus course.
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Compensation against Rallway
Aocidents

699, Shrl Daljit Siagh: Will the
Minister of Raflways be pleased to
state the amount of expenditure in-
curred during 1957-58 on account of
payment of compensation against
claims pertaining to railway accidents?

The Deputy Minister of Railways
(Shri Shahmawas Kham): A sum of
Rs. 12,11,533'57 was paid during the
wear 1987-58 in connection with train
accidents as compensation towards
death, injury and loss of property of
passengers,

Conference of Puble Heslth
Englneers

700. Shri N. R. Munisamy: Will the
Minister of Health be pleased to lay a
statement on the Table of the House
showing:

{a) the recommendations made at
the conference of Publhic  Health
Engineers held i New Delhi in
October, 19858;

(b) the estimated financial outlay
for rural schemes for protected water
supply and sanitation facilites; and

{c) the ume by which they are ex-
pected to be implemented?

The Minister of Heaith (Shri Kar-
markar): (a) A statement is laid om
the Table of the Sabha, [See Ap-
pendix 1L annexure No. #3].

(b) Under the National Water Sup-
ply and Sanitation Programme for
rura) phase, Re. 2800 crores bawe
been provided in the State Plans for
the Second Five Year Plan period,
half of which would be paid ss sub-
sidy from the Central Govermment
During the First Plan Period, a sum
of Ra. 28 crores wis made available
for the rural schemes as Centrsl Sub-

(¢) 301 Rural Water Supply and
Sanitation Schemes are hn::wh:t‘
are eypated
Ww"&iu&ummm
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P. & T. Buildings in Tripars

764 Shri Bangshi Thakur: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether it is a fact thyt diffi-
culties are being exwrienaced to get
land to construct buildings for depart-
mental Sub-Post Offices, Telegraph
Offices and staff quarters in Tripura;

(b) if so, the main difficulties; and
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(c) how long it will take to remove
the same?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): (a)
No.

(b) and (c). Do not arise.

Amta Drainage Scheme, Howrah
District, West Bengal

Shei H. N, Mukerjee:
765. {sm Muhammed Elias:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 3568
on the 8th May, 1858 and state:

(a) whether Government have since
received from the West Bengal Gov-
ernment & report on the points raised
in the representations sent by diffe-
rent organisations against certan
modifications in the “Amta Dramnage
Scheme” of Howrah District; and

(b) if so, the action taken in the
matter?

The Depuiy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).

Comments from the Chief Engineer!

West Bengal Government on the
various representations regarding the
Amta Drainage Scheme were received,
and finally, the revised scheme was
discussed 1n the Advisory Committee
on Irrigation and Power Projects on
30th October, 1858 The revised
scheme has now been accepted by the
Planning Commussion

12.06 hrs,

PAPER LAID ON THE TABLE

NoTzricaTioNs 183UIp UNDER Essintrar
CommonrTes AcT

The Deputy Minister of Agriculture
(Shri M, V. Erishnapps): I beg to lay
on the 'l’lblg' under sub-section (6) of
section 3 of the Essential Commoditi s
Act, 1955, a copy of each of the
fpllowing Notifications:

(1) GSR No. 1004 dated the 25th
October, ,1958.
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of Disqualification)
mn
(2) GSR No. 1082 dated the 15th
November, 1958
certain  amendment to the
Fertilizer (Control) Order

1957. [Placed in Library. See
No. LT-108058]

1207 hrs,
PARLIAMENT (PREVENTION OF
DISQUALIFICATION) BILL—contd

Mr, Speaker: The House will now
resume further consideration of the
following motion moved by Shri R. M.
Hajarnavis on 21st November, 1058,
namely,—

“That the Bill to declare that
certain offices of profit under the
Government shall not disqualify
the holders thercof for beng
chosen as, or for being, members
of Parliament, as reported by the
Joint Commuttee, be taken into
consideration.”

After general discussion the clause-
by-clause consideration and the third
reading will be taken up, for which
five hours have been agreed to by the
House Shr1 A K Sen will continue
his speech

The Minister of Law (Shri A, K.
Sen): I was dealing on the last ocea-
sion with the objections relating to
several offices, apart from the Sche-
dule which has been introduced by the
Joint Commuttee. I dealt with ‘ue
question of Home Guards, the NCC,
the Territorial Army and so on.

12.08 hrs,

IMR. DEFUTY-SPEAKER in the Chaw]

I made it quite clear that it was not
the intention of Government to dis-~
qualify these people who, according to
us, and 1 have no doubt according to
a majority of Members of the House,
are rendering valusble gervices Jur
the defence of the country.

There are two more offices which
remain to be dealt with. I had already
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indicated that with regard to Vice-
Chancellor the Government will be
prepared to accept an amendment
With regard to the office of sheriff, the
matter was considered very carefuly
originally by the Bhargava Commuitce,
which was appointed by the Speaker,
and also by the Select Commuttee,
These offices are of ancient origin and
exist in the three Presidency towns of
Bombay, Calcuita and Madras. They
serve for a period of one year only
and they are recruited from very
important members of the publc
They are regulated by rules made by
the High Court Even i1n England the
office of shenff, which was originailv
rogarded a3 dugualdying the holdes,
15 now exempt though, of course, m
England there i1s a proviso that rhe
sheriff would not be able to stand n
his own constitucncy or in the area
where he 1s serving  Naturally, of
coursc, s0 far as the three Prosideaowy
towns are concerned, 1t 18 no use
removing the disqualification without
at the same time allowing the shenff
lo stand where he 18 best known or
wherein in recognition of his services
he has been appointed by the High
Court as 1ty sherniff The Bhargava
Committee itself in its report suggests
that the sheriff  should be exemnt
The Joint Committec accepted ‘the
original Bill, as it 14, and therefore the
exemption n  favour of shenff

remains
Shri Raghobir Sahai (Budaun)’
Pandit Bhargava has changed his
opinion

Shri A. K. Sen: I am talking of his
report and not of his opinion, because
that report 1s the opinion of the enlire
committee Personally spraking, apart
from the gquestion raised about 1ihe.e
sherifts’ disqualification, no valid
reason has been shown as to why they
should be disqualified First of all
although they techmically hold an
office of profit, by the very fact that
their qualifications and themnr standing
m public life are guch that they are
appointed as sheriffs and it is mnot
shown why these important members
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of the pubhic should be debarred from
standing as Members of Parhamrent
specially when in their respective
States they are not debarred from
standing as members of the local
legistatures If such 1mportant men
are disqualified, it would be difficult
to get important men for such
important offices like those of the
sheriffs in these three Presidency
towns I do not thunk any shenff has
pver come to this House uptifl now
But that 1s a different maticr
altogether

An Hon. Member Now the way has
been opened

Shri A. K. Sen: The way was
always open They had becn qualificd
for s0 long 'There 15 a vast difference
hetween a man qualified and a man
actually glectcd to be on the floor of
the House There 1s a vast area to be
covered from the point where a man
acquires th qualification to the pomnt
where he in fact become: a Member
So many things have to be considei.d
Sco many things have to be done befure
a man gets himself actually elected
In fact, the primary thing 1s that ke
must command the confidence of the
clectorate

Though technically the <hemff
cxecutes the decrees, oiders and writs
of these three High Courts, physically
he never does it humself Simply
becausc he does it—might be, he doea
a very mporiant service becausc the
High Courts from time 1mmemor al,
ever since thewr creation, have felt
that this important matter, v.c the
execution of the writs and orders of
the High Courts on the origmnal «ide
should be left to very important men
who are always Pespected in public
life and who have a position in pubhe
Life and therefore they are appointed
to this office—and if they are f_ound fit
to be appointed as persong responsihle
for the execution of the ‘writ« and
orders of High Courts, I do not =es
how thev are disqualified from wkmg
part in the deliberations of a Honse
like this. It 15 a Question of qualfica-
tion. Thercfore, my fibmission ‘s that
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ihe Houss should be pleased to accept
the exemption in favour of these
sheriffs,

The next point that was raised was
shout certain hereditary revenue
officers mentioned in clause (3) of
section 3 of the Bill, viz., lambardars,
malguzars, patels and deshmukhs, who
are not really officers in the sense that
we understand that word, but who get
a commission out of the collections
made by them. These are persons who
discharge very Important funct.ons
and it is impossible to conceive that
gimply because a person is malguzar
or a lambardar in a particular pluce,
he should be able to influence the
whole constituency of roughly four to
five lakhs of people. In fact he may
not have any infiuence whatsoever.

What is argued is that these people
are so powerful that the moment they
stand for election, others do not have
a chance, [ refute that submission
because I do not ascribe that amount
of influence to these officers who have
been discharging very important func-
tions usefully for quite a long time
But the Joint Committee introduced
one qualification which the Govern-
ment acccpted and the House waill be
pleased to see the qualification as it
now appears in clause (j), viz, “but
who does not discharge any police
functions”.

It ‘'was contended that in some places
some of these officers are additionally
entrusted with police functions. It was
argued that as these people discharge
police functions in some places, they
might be situated in a position which
gives them greater advantage com-
pared to their rivals. Whether it is a
fact or not I do not know. If it does
and that was the apprehension, the
Government accepted the amendment
which was then introduced in the
Joint Comutittee. Speaking for myself
I do not think that in a country like
ours, any person exercising police
functions has a better chance com-
pared to others who do not discharge
police functions. Personally 1 should

Shri A, K. Sen: That is a different
matter whether people who discharge
such functions are worthy or not.
Anyway, the point is academic. We
have disqualified those officers who
discharge police functions.

Shri Mahanty (Dhenkanal): What
is the definition of ‘police functions't

Shri A. K, Ben: That 1s for the court
to say and for us to understand. Our
interpretation, I do not think, would
be binding on the court. Any state-
ment made by the Government or
anyone else to the court would not be
binding on the court.

Shri Mahanty: May 1 humbly sub-
mit that when we use the words
‘police functions', at least we must be
able to understand what ‘police fune-
tions’ are.

Shri A. K. Sen: | have enough faith
in the intelligence of this House 1o
appreciate that the words ‘police
functions’ would not be meaningless
to us and will certainly convey ‘o us
some definite meaning which is well
understood by hon. Members of this
House. 1 am sorry I cannot share tha
view which the hon. Member takes
about the intelligence of the House.

Pandit Thakur Das Bhargava
(Hissar): Though the House iz nut
unintelligent, may I suggest that there
are many hon. Members here—I am
one of them—who do not know the
exact meaning of the words ‘polive
functions’. We are asked to subscribe



There is none in the whole of India.

Mer. Deputy.-Sgeaker: That means
that the hon. Member understands and
appreciates what police functions are.

S8hri Barrow (Nominated—Anglo-
Indians): I subscribe to be an
unintelligent Member. Therefore
would the hon. Law Minister kindly
elucidate for my unintelligence?

Shri A. K. Sen: I have no doubt
that the two hon. Members who have
been very humble in the expression of
their own views understand what
police function is. In fact, you, Sir,
were the Chaurman of the Joint Com-
mittee, where the objection wa=
raised that some revenue officers were
discharging police functions. The
exact words ‘palice functions’ were
used when objection was raised to
this category of officers whe might be
discharging police functions. As a
result of that this amendment was
introduced.

I can only give my personal view to
those who would like me to tell them
as to what is meant by ‘police func-
tions', including Pandit Thakur Das
Bhargava, who, 1 have no doubt, has
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It does not really mean watching the
streets. It means any functhm

notwithstanding the exemption I do
not think we have had any malgume

by a democratic Government. disen-
title himself from being a Member of
Parliament. If that was the thing,
in future, no person will come up or
will be available to render usefml
services for the State, especaally wham
the State is undertaking more and
more activities and treading on larger
and larger fields which originally were
never treated as State domains at ail
It is, again, a question of principle. It
the House feels that, in a State like
ours, whether it is in corlnection with
the carrying out of our Plan or the
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led itself, there are various
persons whose services have to be
accepted by the State, who have to
render their service to the State and
who are, nevertheless, not officers of
the State. Ig it necessary, in certain
cases, to exempt these persons from
being disqualified not only for the
interests of the State, but also for the
purposes of enabling good people to
be so enlisted for the purposes of the
State?

Shri Mahanty: Do you think that
only bad people are interested in the
State?

Shri A. K, Sen: [ think the hon.
Member has made a statement. It is
difficult to cope with his running
attacks. They are very pleasant and
I am prepared to meet them. But, I
suggest that we have to come to come
finality at some stage. If the hon.
Member is nol convinced by my argu-
ment, I have_no doubt he will vote
against me.

Shri Panigrahi (Puri): You have
got the majority.

Shri A. K. Sen: I do not think Gov-
ernment has been really actuated by
any idea about the majority behind it.
I think in this partieular Bill. to be
fair to myself and the Members of
the Government and also Members of
the Joint Committee, I think it 1s
necessary to urge that we have had
the very utmost accommodation and
tried to accommodate responsive
people for the purpose of secing that
we have an agreed solution as regards
this ar problem the necessity
of which is felt by }he entire House.

These are my submissions on the
various points and I submit that the
House will be pleased to accept the
Bill for consigeration as recommended
by the Joint Committee.

Shrimati Mafida Ahmed (Jorhat):
May 1 request the hon. Ministz: to
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throw some light on the point of pro-
fessors and teachers of Govl. aided

institutions which was raised by S8ri
Liladhar Kotoki.

Shri A, K. Sen: They are not officers
either under the Central Government
or under the State Government. The
question of exemption does not arise.
It is only in the case of offices under
the State Government or the Central
Government that the question of dis-
qualification arises,

Mr. Deputy-Speaker: The question
is:

“That the Bill to declare that
certain offices of profit under the
Government shall not disqualify
the holders thereof for being
chosen as, or for being, members
of Parliament, as reported by the
Joint Committee, be taken into
consideration.”

The motion was adopted.
Clause 2.— (Definitions)
Mr. Deputy-Speaker: Now we take
the Bill clause by clause. Clause 2.

Any amendments? No amendment is
moved.

The question 1s:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill,

Clanse 3—(Certain offices of profit not
to disqualify)
Mr. Deputy-Speaker: Clause 3.

Those hon Members who want to
move amendments may do so.

Pandit Thakur Das Bhargava: 1
beg to move:

~ (1) Page 2,—
omit lines 19 and 20, 31 and 22.
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(2) Page 2, lines 25 and 26—

omit “or any other body which 18
an advisory body"

(3) Page 2, Ime 28—

add st the end “for a period of
motl more than mx months”

4) Page 2—
omit lines 29 to 38
(5) Page 2, line 30—

omst “(whether consisting of
-ohe or more members)”

«(@8) Page 2, lines 30 and 31,—
after “temporarily” msert—

“for a period of not more than
four months"

(7) Page 2—
after line 36, add—

“Provided the holder of such
office shall not be entitled to
exercise his vote in respect of the
matter of public importance fou
which such moember has been
appainted " LA
(8) Page 2,—
after line 38, add—

“Provided that such Committee
15 not mnvested with any powers
which involve exercising of any
executive and judimal functions or
the Committee or its members are
not m a position i1n which pat-
ronage by way of grant of land,
scholarships making of appoint-
ments. or conferment of other
‘benefits can be exercised in any
manner or form™

(9) Page 3—
wfter line 8, add—

*“Provided that the holders of
offices whether as chairman or
member of such statutory or nom-
statutory body or any other office
of profit within the ambit of the
meaning of clauses 1{2) and (2)
«of article 102 of the Constitution
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which have not been examined
and mcluded i the Bchedule
referred to m clause (1) of sec-
tion 3 or any of the other clauses
of section 3 shall not be deemed
to be declared by Parlisment by
law not to disqualify the holder”

(10) Page 3, line §,—
after "whole duty 15" insert “merely”
(11) Page 3, lines 10 and 12—

for “who does not discharge any
police functions” substitute—

“who 15 not enjomned upon to
help the police or to discharge anv
police functions

Bhri -Tangamanl (Madura)) | beg
to move

(1) Page 3 Lines 2 to § —

omit “but excluding (1) the
office of Chairman, director or
member of any statutory or non-
statutory body specified in Part 1
of the Schedule and (n) the office
of chairman secretary or mem-
ber of the standing or executive
committee of any statutory or
non-statutory body specified in
Part II of the Schedule”

(2) Page 3, hnes 2 to 4—

omit “(1) the office of Chairman,
director or member of any statu-

tory or non-statutory body speei-
fied in Part 1 of the Schedule and
()"

(3) Page 3 line 5—

omit “or member of the stand-
Ing or executive commitiee™

(4) Page 3~
after line 12, dﬂd«—

“(k) class ITT and class IV em-
ployees of commercia] and indus-
trial concerns under Central, and
State Governments and avorkers in
such industrial  establishments
governed by the Factories Act,

(1) teachers in non-Govern-
mental matitutions.”
»
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#rl B. Das Gupta (Purulis): I beg
to move:

Page 3—

(i) line 17, for “(})" substitute
“(ili)"; and (i) cfter line 12, add—

“(iv) the office of Gram Sevak
and Chief Officer—whether called
by any other name—under a
statutory village or regional
Panchayat.”

Shri L. Achaw Singh (Inner Mani-
pur): I beg to move:

(1) Page 2—

omit lines 19 and 20—

(2) Page 2, line 23,—

omit “a! Vice-Chancellor of a
University or”

(3) Page 3, —

omit lines 7 to 12,

Shri Dasappa (Bangalore):
to meve:

Page 3, Lne 6,—

omit “Part 11 of".

The Deputy Minister of Law (Shael
Hajarmavis): I beg to move:

Page 3—

after line 12, add—

“Explanation—For the purpowes
of clauses (h) and (i), the office
of chairman or secretary shafl
include every office of that des-
cription by whatever name called.”
Shri Mehammed Imam (Chitals

drug): I beg to move:

Page 2, hne 24~
fer “thairman or member ot the

syniicate”™ substitute—

“piember of the”

Shot Linfhar Koteki (Nowgomg): }
beg te tmove:

* Prgr 23—
oﬂ!hul.lhll.

1 beg
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Shrl Raghubir Sahal: I beg to move:

(1) Page 3—
omit lines 21 and 22
(2) Page 2, lines 30 and 31—
for “temporarily” substitute—
‘“Yor a specified period”.
(3) Page 3, lines 3 to 6—

for “but excluding (i) the office
of chairman, director or member
of any statutory or non-statutory
body specified in Part I of the
Schedule and (i) the office of
chairman, secretary or member of
the standing or executive com-
mittee of any statutory or non-
statutory body specified in Part II
of the Schedule;” substitute “pro-
vided that such office does neot
entitle the member to any other
emoluments notwithstanding whe-
ther he draws such emoluments or
not;”

Shri N. R. Munisamy: 1 beg to
move:

(1) page 2, line 28,—
add at the end—

“provided the stay outside
India does not exceed six months.”

(2) Page 3, lines 2 to 86—

for “but excluding (i) the office
of chairman, director or member
of any statutory or non-statutory
body specified in Part I of the
Schedule and (ii) the office of
@mmunﬂud
the standing or emecutive com-
mittee of any statutesy o Roo-
statutory body specified in PartIl
of the Schedule” swbstitute “"but
excluding the member of any
statutory or nom-statutory body
specified in Part I and Part II of
the Schedule®

Shrl Jaganstha Bae (Koraput):
Amendment 65 stands in the neme of
Shrimati Sucheta Kripalani

Shri Mabkanty: Fow can you meve:
it, then?
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. Mr, Deputy-Speaker It can be
permitied if it is thought necessary.

Shri A K. Sen: I think we shall
sevept it.

Mr, Deputy-Speaker: It is on  that
understanding or that impression that
T am allowing it to be moved.by Shri
Jaganatha Rao.

Shri Jaganatha Rae: I beg to move:
Page 2~
for lines 23 to 28, substityte—

“(f) the officer of chairman or
member of the syndicate, senate,
executive committee, council or
cowrt of a University or
any other body which is an advi-
sory body connected with a um-
versity:”

Mr. Deputy-Speaker: All these
emendments are now before the
House.

Pandit Thakur Das Bhargava: My
first amendment is 18 seeking to omit
lines 19 and 20, i.e. (d) which reads:

“the office of 3 member of a
Home Guard constituted under
any law for the time being in
force in any State”

In regard to home guards, when the
committee on offices of profit appoint-
ed by the hon. Speaker went into this
question, only some incidents of this
office was brought to the notice of
that committee. and it was thought
that home guards were on the same
footing as the membere-of the Terri-
torial Army and the NCC. It was
under that impression that that com-
mittee stated that the home guards
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which we have got between these
two?

Pandit Thaker Das Bhargava: These -
are the two important things, and the
time may be divided.

Mr, Deputy-Spesker: Would two
hours be enough?

Pandit Thakur Das Bhargava: Just
gs you please. I have nothing to say.

Mr. Deputy-Speaker: I just wanted
to have an idea.

Pandit Thakur Das Bhargava: We:
were tald that it iz nat in an emee-
gency that the home guards are called,
pbut that they could be cglled at uny
time. Judging from their duties, they
are part and parcel of the police. I
am not very much acquainted with
what they are doing in the whole of
india, as in the Punjab we have not
got the institution of home guards. In
the Joint Committece, Members coming
{rom Btates where there are home
guards, told us many things. It was
said that many home guards were
called in at the instance of the oifcers
of the home guards themselves Lven
where they were not needed, because
they get something from the Govein-
ment, perhaps Rs. 2 or Ri:. 2.9 per
day, but it is no! the emolument 1
object to. They may cven get nu'h-
ing. Those who perform vo'untary
duties in emergencies arc ceris 1ly
not regular members of the pu'.ce
force, but the pasition of tae hone
guards is such that they are rothing
but members of the police force prac-
tically speaking, and they are out to
see that they are called becanse of the
payment. That means they are pconle
who are even less gualified *han ri*m-
bers of the police force themsclves,
because thay are out to see that their
servicey are utilired because they are
to be pald something

We have exclided the police They
may. be getting more or less, but they
are excluded, becsuse in the British®
law as well as in our law, it has been
said that members of the public who
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are pawi by the CGovernment are
Government servants. The rule s
quite clear that Home Guards consti-
tute an office of profit. There is no
doubt, because they gel someth.ng
from the Government. S:mila:ly, all
these offices which are meatiuncd here
are all offices of profit. To start
with, therefore, we mus. hink that
they come within the purview of
article 102 of the Const.tution. i
any person wants to say that he should
be exempted, the onus is on him to
show that, as a matter of fact, they
are discharging such duties by virtue
of which they ought to be e:mptefl.
that they ought not to come within
-4he mischief of the law.

In regard to home guards I do nct
sce anv redeeming feature at all. The
NCC and the Territorial Army oniy
work for Governmeat in emergencics,
and even under the Crimma] Proce-
dure Code any person can be asked to
become & constable or a head constable
or sub-inspector in emergencies, Such
people may be exempted because they
perform 'a patriotic duty. There 1s no
reason why they 3should not be
exempted. But persons who are prac-
tically police officers ought not to be
exempted, and this is the criterion for
all the other offices also. When 1 come
back to them, 1 will have occasion to
show that it is entirely wrong to think,
as our hon, Law Minister thinks, that
any person who gives some sort of
service to the Government ought to
‘be exempted. This is the basis on
which he has proceeded and told us
that even those who cume under (i)
should be exempted.

8o far as Home Guards are con-
.cerned, I hope hen. Members who
follow me will be able to tell us how
they have been working 1 was
hnpns.sed by the speechesr of bon.
Members wjio took part in the discus-
glons, and’I was of the view thst it
was no use exempting home guards
o they did not perform any such
patrintis duties as should earn any
exemntion for them,
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Then 1 come to amandment 17,
seeking to omit lines 1 and 32, die,
the office of sheriff in Bombay, Calcutta
or Madras. We were told thpt the
sheriffs were performing very respon-
sible duties. The only duty thai we
were told about at the time we were
considering the question in the com-
mittee on offices of profit was that
when high dignitaries, like Govetno»s
etc., came, they were regarded as first
citizens, and they did honour o them
and they arranged for their reception
etc. Now, 1 find from the hon. Law
Minister's reply to the cansideration
motion, that they are regular officers
of the High Courts, they keep custody
of persons, that persons are brought to
the High Court by them. If they are
paid officers of the Gevernment, or
even if they are unpaid, if their duties
are such that they are within the
control of the Government, then I see
no reason why they should be
exempted.

It is said that there are only three
sheriffs in the whole of India. There
may be three, one or three hundred.
That is absolutely immaterial. to my
mind. The only question is whether
they are people who can be said to be
civij officers. Even if they are mot
officers of the Court, they are still
officers of the Government, they per-
form executive functions, and they do
some kind of service to the High
Courts. There is no reason why they
should be exempted. '

We find in the British Act the
sheriffs are not exempted. In the
schedule, we find the following words:

“Sherif?, salaried sheriff, sub-
stitute or interim sheriff, substi-
tute appointed under the Sheriff
Courts (Scotland) Act, 1907.".

In the other parts of that country,
there are other sheriffs also apart from
the sherifts mentioned under the head
‘judicial offices’. The sheriff being a
judicia] officer, his functions are prac-
tically the same as have been mention-
ed for our sheriffs by the Law Minis-
ter. 1 they are not exempted there, I
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do not gee any reason why they should
be exempted here The old idea that
they were persons who were regarded
as first citizens of the particular town
or aty, and that they only were res-
ponsible for the receptions held
honour of Governors etc 15 quite
wrong As a matter of fact, they per-
form very specific functions of the
High Court, and they do also execution
work, practically execution work in
this sense that they are also respon-
sible far execution of decrees etc So,
my humble submission 15 that there 18
absolutely no reason why sheniffs
should be exampted If we made a
mistake there in the committer, I am
here to own 1t 1f the duties of
gheriffs mentioned by the hon Law
Minisier m reply to a question from
my hon friend Shrn Raghubir Sahai,
are considered bv the House, the
House will come to the conclusion that
1t 1s absolutely unnecessary to exempt
sheriffs «(ven if there be onlv three
sherif's 1n our country

I now procetd to my amendment
No 18 which reads thus

“Page 2 omit hnes 23 to 26"
Lincs 23 to 26 read as follows

“the offict of Vice-Chancellor of
a Unnerauty, o1 of chairman or
member of the syndicale <cnate
executne  committet council,
court or any other body which 15
an advisorv body connected with
a Umversity "

So far as the officc of Vice-Chancel
lor 15 concerned 1 understand that the
Law Minister 13 pleased to accept that
part of the amendment, and, there-
fore, I do not want to discuss that
point at length and waste the time of
the House

In regard to the other offices, my
humble submussion 1s that the yard-
stick which we have apphed to other
offices should be applied here  The
cother offices are

“chairman or member of the
syndicate, senate executive com-
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mittee, council, court or any other

body which 13 an advisory
body ..”

Shri Hajarnavis: May [ interrupt
the hon Member? I understood him
to say that sheriffs were not exempt-
ed under the UK Act May I know
on what provision of the UK Act he
relies for this statement of his?

Pandit Thakur Das Bhargava: 1
have not fully heard the hon Minuster

Mr. Deputy-Speaker: He wants to
know under what provision of the UK
Act sheriffs have not been exempted

Shri Tyagi (Dehra Dun). May we
also know whether the sheriffs draw
any pay?

Mr. Deputy-Speaker, He had argued
hike that

Pandit Thakur Das Bhargava: I have
got a copy of the Act in my hand, and
at page | the words are as I have
just read out

“Sherif salaried sheriff, substi-
tute or interim sheriff, substitute

appointed under the Shenff Courts
(Scotland) Act, 1507"

And this 15 given under the head-
g ‘judicial offices’ 1 do not know
how mv hon friend says like this

Shri Jaganatha Rao: To which sche-
dule 13 the hon Member referring?*

Pandit Thakur Das Bhargava: I am
referring to the First Schedule Mav

I pass on my copy to the hon Mmster,
if he so likes?

Shri Hajarnavis: No, 1 have got the
copy here

Pandit Thakar Das Bhargava: 1 “sub-
chancellor was concerned, I need not
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being accepted by the hon. Law Minis-
ter. The other offices are:

“chairman, or member of the
syndicate, senate, executive com-
mittee, council, court or any other
body which is an advisory body
connected with a University;”.

First of all, I object to the words
‘which is an advisory body connected
with a University’. In regard to advi-
sory bodies in general, we have made
it a rule that an office in an advisory
body as such is not to be exempted.
Every committee, statutory or non-
statutory, has been examined, and
should be examined with a view to find
out the actual position. In name, it
may be an advisory body, and yet the
advisory body may be discharging
funetions which are of an executive or
judicial nature; we do not know.

We have got a definitton of ‘statu-
tory body' and ‘non-statutory Body’,
and we have just passed clause 3
defining these bodies. And there can
be no body which 15 neither sta-
tutory nor non-statutory, provided it
ix a body. Therefore to say ‘which is
an advisory body', and then limit 1t
again, 13 quite vague. So far as I am
concerned, whenever an office comes
beforc us in any committee or in any
body, it is our duty to cxamine it fully
and then decide the position and not
leave it again to the court officer or
the High Court or the election tribunal
or the appellate authority next to the
election tribunal. This is not right,
when we have acceptcd some principle,
there is no justification for making a
schedule unless it be this that we want
to decide matters in such a way that
law may be clear, definite and unam-
biguous. In the report itself, you, Sir,
have been pleased to say that the
basis of the schedule iz that every-
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we should not give a blank cheque to
any person, so far as this question Is
concerned, because,
hon. Law Minister himself, the Joint
Committee had to decide about speti-
fic offices and say whether they came
within the mischief of article 102 or
not. If this is the view—and this is the
right view, for, I understand that the
Law Minister was pleased to tell us
at the time when the motion for refer-
ence to Joint Committce was under
discussion that it was to be determin-
ed by the Joint Committee whether
specific offices came within the mis-
chief of article 102 or not—then, to
say ‘or any other body which is an
advisory body' and leave it in such a
condition of uncertainty, is not fair,
Therefore, these words ‘which is an
advisory body’ are an anathema; they
are unjustifiable. It is acting contrary
to the principles which the Joint



such funds as Government provide for
the university The same argument
applies to each one of these offices
So, my humble submission is that the
mere fact that they belong to an edu-
cational body such as syndicate, sen-
ate, executive committee etc 1s alone
not a fair criterion As I have sub-
mutted, there are many offices 1n this
country which we respect very much,
and the holders of which discharge
very useful functions, as or instance,
our magistrates, the judges of the High
Court and Supreme Court etc And
yet all those persons are not allowed
to become members of the Houses of
Parliament for various reasons Those
were the reasons applied to these per-
sons also They discharge very good
functions, they are valuable I have
nothing aganst them I have got
nothung against any person Even in
regard to lambardars etc 1t ia not that
1 despise them or treat them with
contempt I treat them with all the
respect that is due All these officers
are our countrymen and they are per-
forming very useful functions But
that is not the bams for this. that 1s,
whether they discharge useful func-
toins or not The bams 15 whether
they are persons who are connected
with Government in such a way that
they will not show their independence
here m this house Similarly. the
persons in the educational fleld are
persons who are practically people
connected with Government and will
be under their thumb They will not
have the heart to say ‘no’ to s propo-
sal which comes from Government, as
we Members can do ‘This is the real
, hesis We want independent people
8o this exemption on the basis of
their function haa not been justified A
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general provision has been made in
respect of every Umiversity, whereas
the functionaries belong to different
Umverssties with different constitution
of India

Then I come to the next provision
(§)—the office of a member of any
délegation or mussion sent outsde
India by the Government of India for
any special purpose If you lundly see
article 101(4) of the Constitution, you
will see that therein provision i1s made
for absence of Members If any
Member i1s absent for more than sixty
days, as interpreted in that article, he
1s disquabified I am submutting that
if & person goes 1n a delegation for any
sprosal parpome, the peried of ux
months 18 more than enough If a
Member 1s to remain outside for the
tull five years of his tenure, of the
tenure of this House, I should think
he should not be exempted After all,
every Member has a duty to discharge
towards his constituency and towards
this House when he becomes a Mem-
ber If he i3 absent from India for
all the filve years or four years or
three years or two years, it means that
for the time being the House 1s,depriv-
ed of his advice and consultation and
his services m every way The con-
stituency 1s also, as a matter of fact,
deprived of itsright of representation
1n the House Therefore I am submut-
ting that in such people go outside to
discharge very onerousdutiesso faras
the country 15 concerned, they may
pe exempt, but it should not be for
more than six months I want to limit
the period to six months which, m my
obmion, will be sufficient for all prac-
tical purposes Therefore, I have an
amendment to the effect that not more
than six months should be allowed and
Jf he 1z absent for more than six
months, he ought to be disquahfied

T proceed to the next item (h)—the
office of chairman or member of a
committee (whether consisting of one
or more members) set up {gmpdrarily
for the purpose of advisink Govern-
ment or any other authonty 'n respect
of any matter of public importance or
{for the purpose of making an inquiry
jnto, or collecting statistics in respect
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of, any such matter, etc. etc. When I
spoke on the motion for consideration,
I had enough to say and I do not want
to repeat all those things. But with
Yyour permission, I want to say one or
two things even in regard to this. In
the first place, I do not understand
what is the meaning of the words
“whether consisting of one or more
members”. 1 understand that when
there is more than ong member, it is
called a body. If there is only one
member, it should not be called a
body—advisory body. This is only to
see that if any hon. Minister wants to
set up a single adviser, he can do so,
ana 1" a Ministir wants to Rave tour
advisers all at onc time not consti-
tuting a body, hc can have even four
advisers at a time. If it is said that
it will be an advisory body, will it
be a statutory advisory body or a non-
statutory advisory body? It cannot be
both; it must be either the one or the
other. If it is advisory body, we have
already defined statutory and non-
statutory bodies in (i}). Such advisory
body must be included in {i) There
is no oécasion for having this provi-
sion on (h). According to me, it is
idle to have this provision. So far as
the Schedule goes, there are many such
committees which are meant only for
the purpose of collecting statistics and
making inquiries. We have already
said that they may be exempted
but I do not know why this has been
put in here for the purpase of dupli-
cating matters. It is only with one
purpose. That is what 1 suspect. If
it had been said there that a single
advisor is going to be appointed. the
House would never have agreed. This
is only. 1 should say, a camouflage for
concealing that we sre appointing
some committee who is quite distinct
from (i). It is not distinct from (i)
and, I make bold to say, it cannot be
distinet from (i). There is no occasion
for erfacting (h).

L]
Then it is further said—‘advising
the Government or any other autho-
«rity’. ‘What is that ‘authority’? Are
the Government going to appoint some
authority for the purpose of advising
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any University profegsor or any Vice-
Chancellor or what? I can understand
Government taking powers for setting.
up a Committee to advise them, But
1 cannot understand this provision any
other authority. My humble submission
is, it is too vague and is too wide of the
mark. I we allow things to go on in
this way, we do not know what
is going to happen. We do not want
to travel along a line, the implica-
tions of which we do not know. These
words ‘in respect of any matter of
public importance or for the purpose
of making an inquiry into...." are
vague. There is no doubt that we
have cxempted those bodies already
and we propose to exempt such bodies,
it any. that come into existence. But
in view of the fact that the Joint Com-
mittee has also made a recommenda-
tion for the appointment of a Parlia-
mentary standing Committee, it does
not stand to reason at all to have an
omnibus provision like this which may
lead us to a very dangerous situation.
When alrcady we have said that all
kinds of bodies which are created in
future will have their composition rone
into by the Standing Committec, it
does not stand to reason that we have
another clause in which we do not
know what will be included. Because
this is giving sanction for future com-
mittees of al] kinds which will not be-
gone into bv that Committee at all. If
you retain (h). it means that in future
any advisory committee may be ap-
pointed by the Government, and the
Standing Committee will not be able
to go into its composition, because after
all, apart from (i) all the other offices
are practically offices which may come
into existence in future or which are
at present being occupied by certain
nenple. So that according to me, the
provision (h) is the most dangerous
provision in thig Bill. and we should
not he a party to a provision like this,
whose implications we do not know.

Then again, it iz sald ‘temporarily
for the purpose of'. I cannat under-
stand what is the full significance of
the word ‘temporarily’. An advisory
body constituted for sny purpose, i
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it is good, is good whether tempora-
rily or permanently. The sole purpose
seems to be that some special Mem-
bers of Parliament may be appointed,
just as in England, as Private Secre-
taries to dance attendance upon the
Ministers. The Minister may do what
he pleases. The Private Secretary will
be the conscience keeper of the Minis-
ter on all matters and everybody will
look up to him as the giver and dis-
penser of all favours, whatever may
lie in the hands of the Minister. It
will not benefit the Minister.  The
Minister will be criticised. It will not
benefit the Member. The Member will
be regarded ag a sort of deputy to
that Minister. We do not want to have
‘Under-Ministers’ in this House with-
out their being called as such. Surely
we have provided for Minister of State
and Parliamentary Secretary. Now
they want to have advisors from with-
in the House who may be able to dance
attendance upon them,

Apart from this, if you kindly look
at the UK Act, you will be pleased to
find that they have limited even the
number of Ministers and the votes of
the Ministers. There they have said
that not more than 70 votes will be
exercised by such people. Now the
vote of any Member of this House who
becomes an adviser to a Minister or
any other person in authority is prac-
tically gone to the other side, which
means that in addition to the votes of
the Ministers in the pockets of Gov-
ernment, they will have so many ad-
visers whose votes will also be assured
to Government. Then the House can
be swamped by the Ministers and
there will be no independence in
Members, and the laws that will be
passed by the votes of the Govern-
ment will have that defect if this rule
is abused, I do not have any appre-
hension in my mind that our Ministers
will abuse it, but there may be likeli-
hood of it being abused; there may be
possibility of abuse. I am really fight-
ing a phantom in regard to this Dis-
qualification Bill. The Ministers are
not behaving in this manner; the Gov-
ernment is not going to behave in this
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Manner. Even if they do, I know
Members of the House are not going
ty be sedduced from their duty. At
the same tlme we do not know what
Wwill happen in future. We are making
thig law for all time. It is this likeli-
hood that I am fighting against. There-
fore my apprehension is that this is
the worst kind of phantom with which
Wc have (o contend. I respectfully
agk the hon. the Law Minister to look
into it rather carefully and not be a
Party to enacting a measure whose full
implications are not clear to many
Members and perhaps may not be
clear to the Minister himself.

13 hrs.

Having said this I come to sub-clause
ti). In regard to this sub-clause I
hgve given notice of many amend-
Ments some of which I have moved.
! want to call the attention of the
House to two or three of these amend-
Ments. I have submitted that so far
ay the schedule is concerned we have
Nyt gone through the composition of
al] the committees. I also pointed out
that 1t was not made possible by
Government. According to my view
the Joint Committee should not have
Made a schedule and only stated: all
Fight such and such office may or may
Not be excmpted. It was in the plea-
Shre of the House to accept it or not
t6 accept it. Not only that the Sche-
dule has been made in a complicated
Manner, with two negatives. We have
Not definitely said: all right. these are
the committees in which a Member
shall not be allowed to be appointed
8 Chairman, Member or Director.
These are the committees in which a
Member can go. but not as Chairman
Or Director. We have not said so.
We have said that all the committces
9n earth, whether statutory or non-
Statutory are exempted, which means
that all the committees the composi-
tion of which we do not know and
Rave not been examined by Part I are
exempted by this. This is not under-
Standable, I submit that it is absolute
dishonesty to put sub-clause (i) here,
in this form. It means that we are
exempting those committees the com-
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position of which we do not even
know. With one stroke of the pen
we are trying to achieve this. The
duty which we are expected to dis-
charge is to find out the membership
of which committee should disqualify

(-9
g
5

which offices do qualify an
-onez do not. We may in the discharge
of our duties commit mistakes; I do
not mind that. But the House without
even knowing the composition of the
Commitiees is asked to pass a measure.
“This is not right. A piece of legisla-
tlon like this is not just and we are
not doing our duty by the Constitu-
tion. We are—if 1 may use such an
expression—committing a fraud on
the Constitution if we make a provi-
sion like this without conaidering the
pros and cons of the matter.

Secondly, as 1 have submitted we
should only exempt those committees
which we have examined. In regard
to the other committee we should say
that if they satisfy the conditions or
the criteria which we applied to the
committees in the Schedule they may
be exempted; otherwise not. I also
suggest that a committee of the Houses
should be appointed to go into the
composition of the other committees
and make their report within six
months, based on which Government
may bring a supplementary measure
completing the Schedule.

I fnd that a good many Members
have given notice of amendments,
some of them suggesting the inclusion
of certain commitiees and some others
-axclugion of certain committees, I
am rather,happy that the schedule has
been put through this examination by
Members., I would in thiy connection
o Hke to submit a difficulty which con-
‘fronted Members of the House. Though

When a Bill comes to this House
reported by the Select or Joint Com-
mittee, Members who were not on the

conclusion. Unless the whole litera-
ture is supplied to all the Mcmbers I
fail to see how Members would be in
a position to find out whether a parti-
cular committee could be exempted
or could not be exempted. For inst-
ance, there is the Delhi Rent Control
Bill. So many representations were
made to the Committee. It is very
kind of the Chairman of the Commit-
tee to have placed all the evidence on
the Table of the House. But all the
papers on which we can interpret the
evidence have not been given to us
The same difficulty is experienced in
regard to this Bill as well. How can
a Member decide whether a particular
committee should or should not be
exempted, unless he issupplied with
all the literature furnished to Mem-
bers of the Committee.

Mr. Depuly-Speaker: These matters
ought to have been raised in the Joint
Committee, because it is for the Joint
Committee to direct what papers pro=
duced before it or taken cognizance of,
shall be supplied to the Members.
There ought to be no complaint about
it now.

Pandit Thakur Das Bhargave: Even
it it had net been brought to the
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notice of the Joint Committee we are
hers to see whether these amendments
ought to be accepted or not. Some
hon. Members have given notice of
emendments in regard to committees
of which even the Members of the
Joint Committees were not supplied
with materials, as for instance Hindus-
tan Steel Private Limited and Oils
Limited. Suppose I am asked to give
my opinion in regard to committees
the composition of which I do not
know, how will I be able to judge
whether this commuttee should be
exempted or not?

Mr, Deputy-Speaker: The Member
wlio 15 moving tlie amendments will
give the particulars and it 15 for the
House to accept it or not.

Pandit Thakur Das Bhargava: I
need not dilate upon this pount as you
have much more experience than I
myself

Mr. Deputy-Speaker:
claim that,

I do not

Pandit Thakar Das Bhargava: It
1= on account of your modesty that
you do not claim that As a matter of
fact, if a Member stands up here and
gves the composition of the committee
1 will not be able to follow or appre-
ciate whether this committee should
be exempted or not Afier all I must
get some time; I must go through the
composition of the commttees; I must
find out for myself whether the com-
mittee 15 such that i1t bestows some
patronage on the person These are
not ordinary matters These are seri-
ous matters. And the difficulty is that
the composition of the committee, the
noufication or resolution under which
3t was constituted are not before the
Housce. 1 am submutting on behalf of
myself and other Members that until
and unless we get these details we will
be only giwving our opinion blindfold
which we do not wish to do. I there-
fore suggest that the Parliamentary
Commitiee the constitution of which I
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§o into the composition of the other
tommittees and give their recommen-
dations. That will be the data which
the House will scrutinise. Our going
\nto these matters at this stage will
hot be so good or decisive and we can-
hot have an intelligent exercise of our
hinds in regard to that matter until
4nd unless these materials are furnish-
td ‘Therefore, I am submtting that
to far as these amendments are con-
terned you may please order that
when the committee goes through
these matters and gives its opimion, the
hon Members may be supplied the
materals—they may either be placed
on the Table of the House for 7 days
o ouiside—so that we may be sble
to say whether any body should be
t:xempted or not

Anyhow, I would request thus House
bither to postpone the consideration of
this Bill or to pass it n such a way
that 1t may not be enforced on the
3ist December 1958, but, as there was
a proposal, this may come into force
on lst September, 1959 and the old
Act may continue ti1ll such tinde as this
comesg 1nto operatton  During that
period the composition of these com-
mittces may be gone into and we may
ultimately decide In that case there
will be two scrutinies—one scrutmy
has already been made in so far as the
schedule 1s concerned and another
scrutiny will be there by the Standing
Parliamentary Commuttee and no hon
Member shall have any complaint
whatsoever If he 1s given an idea of
the composition of these commuttees,
he can judge for himself whether any
committee should be exempted or not
There will be double scrutiny and the
decision which the House wll be giv-
ing will be more pucca This is the
point which I want to place before the
House and Government for their con-
sideration, to see that the old Act s
continued til] September 1959 amd this
Bill comes mnto operation‘then So,
there will be about 8 months to go
into the composition of these commit-
tees and find out which committees
should be exempled and which com-
mttee ought not to be exempted
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Nie. Dopuiy-Bpeaker: Just now we
have taken a decision that we proceed
to censideration of the clauses of the
Bill, €an we now again go back and

Pandit Thakur Das Bhargava: [ am
not submitting that we should not con-
tinue consideration of the Bill.

Mr., Deputy-Speaker: Just now the
hon. Member said that the considera-

tlon should be postponed.

Pandit Thakur Das Bhargava: I am
submitting that so far as the schedule
is concerned. There is a proposal of
the Joint Committee that there shall
be a Standing Partiementary Commit-
tee and that committee be authorised
to go through the composition of these
committees. There are some amend-
ments to add clause 3A. The recom-
mendation is that this Standing Com-
mittee should be enabled to go through
all the committees whether contained
in the schedule or otherwise—in regard
to future committees also—and it shall
have an advisory function. I think
this function has been accepted by
Government. Therefore, so far as Gov-
ernment and the other hon. Members
are concerned, there is no difference
of apinion in regard to this.

Therefore, my submission is why
should we duplicate matters? Why not
we agree that this Committee shall go
into the composition of all the com-
mittees and come to a decision. Then,
we will be able to scrutinise it again.
I am not against continuing the dis-
cussion of this Bill. If my proposal is
accepted, the previous Act will con-
tinue till 1st September 1959 and dur-
ing this period the Parliamentary
Committee will do its work and this
Bill may be enforced from lst Septem-
ber 1958. I will come to this as I have
subgnitted an amendment to add clause
3A; hut, to some extent, I have anti-

cipated it,s

Now, I come to sub~clause (j). With
, regard to that, today, we had the
At of hearing the hon. Law Minister.
1 put a question to him and the reply
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to it, according to me, was not satis-
factory. We look up to the hon. Min-
ister who is a very distinguished law-

provigion, But, instead of giving us
that guidance he twitted us, He did
not give a fair reply to the question
put by my hon. friend Shri Mahanty
and also by myself and other hen.
Members.

I for one, as a matter of fact, do not
know the exact implication of the
words ‘discharging police functions'. I
consulted the Criminal Procedure
Code; it does not give any guidance at
all. So far as the Police Act is con-
cerned, I have not seen it, but I under-
stand that there is no difinition of
‘police functions’ there. What fell
from the hon. Minister was that law
and order functions may be regarded
as police functions. My submission is
that if this is so, then the lambardars
in Rajasthan and Punjab do certainly
discharge police functions. According
to the rules of lambardarship etc.
which are contained in the Land Reve-
nue Manual they have to help the
police. They are the helpers of the
police. If that is so, they clearly come
within this definition. Either you
exempt all these lambardars etc. or
you do not exempt them at all. 1 do
not want the sword of Damocles to be
always hanging over the heads of these
persons.

I appreciate the feeling of the hon.
Law Minister when he says that these
persons, when they collect revenue, do
a sort of duty to the Government. 1
do not deny that. 1 have got every
respect for all those officials. Even
the meanest official of Government

exemption to a chaprasi of the tehsil
or to another official who does the
same thing?! He also does the same
thing The Tehslldar and the Naid
Tehsildar and Patwari also collect
revenue. If they get their pay, the
lambardar, patel or deshmukh gets no
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pay but gets a comsusmon What 1
the difference” Moreover a lambar-
dar 15 not a revenue officer at all
according to the defiition given in
Land Revenue Act He 15 a village
officer only They do mot collection
work 1n & voluntary capacity, they are
pard by Government Somretimes when
the tand revenue collected 1s very hugh,
the emoluments are also high because
actually they get some 24 per cent or
5 per cent. When they are remunerat-
oth not by pay but by fees, what 15 the
difference n capacity” Their capa-
cities are the same, they discharge
functions 1 the nature of pubhe func-
tions and they are mn a way govern-
mant servants; they are helpers of
Gevernment. The same rule that goes
against government servants apphes to
them also They hold offices of profit.
It they do not, there 1s no case for
exempting them In s0 far as exemp-
tion 1s sought Government think that
they are holding offices of profit I
really do not know the real bams for
the distinctzion All those are officers
who perform duties to Government,
why not they all be exempted? You
have forgotten that you are placing
them in such a posttion that they will
not thank you for it [ can understand
1t of it 13 something minor, if they are
not under the wmfluence of Govern-
ment, 1f they are not under the thumb
of Government From our experience
I belteve that they are all under the
thumh of Government and they will
not be independent when they come
here I you suppose my conclusions
are wrong then exempt them. But do
not put them mn such a position that
they come up for scrutiny and 1t
depends upon the scrutinising officers
10 exempt them or not

Now, 1t 1s not that the Government
5 at fault because Government sup-
plied all the material to the commuttee
We have got the duties of the lambar-
dars, malguzars, deshmukhs etc. Here
they want to exempt these officers.
Instead of deciding on the basis of
those duties, about which we have got
all the infermation, we have not done
our duty by them and we have put
theen in & state of uncertainty. I would
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rather ke that on the basis of the
material i1t may be decided once for
all who 13 to be exempted or who 18
not to be exempted. You leave 1t to
the scrutiniang officer to decide whe-
ther they will be allowed to stand or
not and whether this will be regarded
2s an office of profit under arucle 102,
Supposing he succeeds or fails there,
there will be an election petiion and
ultimately the matter will be decided
by the court My hon fnend has
sad that there are 45 lakhs of such
people What have they done to get
this sort of a law from this House®
They ought to be certain of thewr posi-
ton and know where they stand

Mr. Depuiy-Speaker: Does not the
hon Member recollect that we felt
that difficulty in the Joint Committee
also” These names are used in differ-
ent places with different functions

Pandit Thakar Das Bhargava: We
felt the difficulty in the Committee on
Offices of Profit because the duties of
all these persons were not before us.
We made a suggestion that whenever
another Committee sits, all their
duties must be placed before that. So
far as the Government could get them,
thev placed all the duties before us
If they did not place the duties before
us, It 1s the Government to be blamed

Mr. Deputy-Speaker: The hon
Member has said that all the duties
were placed before us That 15 one
statement In certain places the lam-
bardars are innocent men, taking the
office by heredity, they had nothing to
discharge and nothing to do So, we
thought he was innocent in that res-
pect and exemption may be given At
another place, the same title lambar-
dar carried certain functions—to help
the police and do certain others things

Shri D. C. Sharma (Gurdaspul)
Are there any lambardars ine this
House from whom you caf, get an
nterpretation (Interruptions )

Mr. Deputy-Speaker: Pandit Tha- *
kur Das Bhargava Is himself a lam-

bardar
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Shri Jaganatha Rao: . . Wag a

lambardar.

Pandit Thakur Das Bhargava: You
know, Sir, that I was not a lambardar
as such,

Mr. Deputy-Speaker: There are
certain lambardars who are lambar-
dars and there are others who are not
as such, There is a distinction ...
(Interruptions.)

Shri Hajaranavis: There are lambar-
dars who hold their offices and who
do these duties and come under the
influence of the Government; there are
others, who are not influenced by the
Government and they are not lambar-
dars as such . .. (Interruptions.)

Mr. Deputy-Speaker: My friend 1s
rather speaking in a lighter vein—not
to be taken very seriously.

Pandit Thakur Das Bhargava: Sir,
1 do not treat your remarks lightly at
any times but today since you yourself
have been pleased to tell me that they
were to be taken in & lighter vein, I
will certainly submit to you.

There arc some lambardars who are
only lambardars in name; they do not
discharge those functions. I have
known very big lambardars who are
owners of the entire villages. 1 hap-
pened to be the sole proprietor of a
village and was appointed a lambardar
but 1 did not discharge those duties
for a single day and I do not know
what the lambardar usually does. 1
never went after any revenue officer
or after any police man When I came
to the House, I resigned that and they
must have appointed somebody else
who is not a proprietor; they may have
appointed. But I know of many big
peoplé who are owners of lakhs of
acres ande they are also lambardars
though they do not discharge any
function. But at the same time, I have

*got no less an authority than your
goodself as to how these lambardars
behave . .
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Mr. Deputy-Speaker: We have %0
make a distinction between one set of
lambardars and another set of lambar-
dars.

Pandit Thakur Das Bhargava: Per-
fectly right. If we could not distin-
guish then we ought to see what the
majority is like. I should say that
even among the Government servants,
there may be people much more inde-
pendent than even many Members of
Parliament of our House. There i3 no
doubt there are all kinds of people.
But at the same time, the majority
will not be independent; the majority
of such people. I know, will not behave
independently if they came to this
House. In regard to lambardars, you
were pleased to give me a description
which I do not have the courage to
repcat in this House. Whenever an
officer comes, what do we see. I have
seen those officers coming during the
fifty years of my practicee. I know
how officers come and how the lambar-
dary, are treated. As soon as they
come, they are treated in such a man-
ner which one must be athamed of.
All sorts of pressure are put upon
them. During the national struggle,
all these lambardurs—of course with
some exceptions—most of them ap-
peared as police witnesses and the
High Court judgments are there which
say that these are police stock wit-
nesses and even a confession made
before them 1s regarded as inadmissi-
ble because they are regarded as per-
sons of authority and they are the
helpers of the police according to the
rules I who know what a lambardar
is, myself do not know whether he
discharges any police functions. If
you want the exemption of these peo-
ple, it is not my view to cbject to it;
I am quite amenable to the will of the
House. 1f the House wants to exempt
them, let it be done. But take away
those words ‘discharges any police
function'. I do not want to put them
fn this uncertainty as I do not want
to put others too.

You were pleased to criticise me and
say: if the whole material was there,
why did you not do it. That is my com-
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plaint. If the whole material was
before us, we should have done. We
should do it now. The entirc material
can be placed before the House. If
the entire material is not there, let
the .Government say so and take the
blame.

In the Representation of the People
Act, in section 123(a) what have we
done? We do not even enumerate all
these things, all these offices. We say,
without enumerating them: ‘and the
like’. I am glad that ‘and the hke’ is
not here. But at the same time the
words are ‘or by other name’. Even
the names are not known. The Law
Minister does not know even the
anmar &f thare afflaar haw be santy
to exempt! It is not fair; it is not the
way in which law should be enacted
in this House. The law should be
quite exact, accurate and unambigu-
ous. You do not even give the names.
Who will supply the names whenever
a question anses? Something will
anse for decision whether it comes
within the definition of this law or
not The best thing 1s to take away
this village revenue officer who accord-
ing to law (Land Revenue Act) 13 not
a revenue officer even. If you take
it away nobody will be put to any
grievance; even the lambardars wnll
have no grievance. In this Bill, we
are not iaking mnto account all the
kinds of offices under the Sun which
come under article 102. May I just
exemplify by saying that we do not
say anything about pensioners, about
the servants of the local bodies, hon-
orary magistrates—like the Justices of
the Peace—and so on. We have not
said a word about them; we have not
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sub-clause (j). It is possible that
opinions may differ. Let them be
resolved on another occasion. After
all this 1s not the last Bill on the sub-
ject; other Bills may come and then
there may be ample material and we
ean understand it better. In this way
as it 15 now, we leave it to the scru-
tinising officer. Even now the scruti-
nising officer shall have to decide and
there is no occasion for having this
(3) at all.

Clause 3 contains many offices which
ought not to be exempted. This con-
tains many offices which wehave not
even considered and yet we have exem-
pted them without consideration. It con-
tains many offices which have yet to
be determined by the scrutiny officer
in the courts. It means that if my
amendments are not accepted, clause
(3) will act in such a way that ulti-
mately the same difficulty will arise,
as they will arise without having
enacted this legslation. My humble
submission, therefore, is that either
the House may be pleased to accept
some of these amendments, especially
mn regard to (h) and (1), or else my
feeling 1s that we will not have done
our duty to the people of this country
by enacting this clause 3.

Shri D. C. Sharma: Mr Deputy-
Speaker, Sir, the whole basis of this
clause shows that there is no logic in
this The vamous provisions in the
clause show a kind of arbitrariness of
decision which is not conducive to any
good leguslation. 1 believe, in the
first place, that the various provisions
in this clause should have been made

by one criterion and it is this. Will it
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basis of this Bill will not feel safe
after he has been elected. The sword
-of election petition will be dangling
over his head all the time, because
there will be hardly any Member
elected who will not come under the
mischief of the provisions of one clause
or another of this Bill. I can say that
without the fear of any contradiction.
For instance, Sir, take sub-clause {c)
or sub-clause (d). Certain things are
mentioned there, but I feel that instead
of having this omnibus clause we
should have said that all persons who
are serving the Government in an
honorary capacity or in a capacity
which does not yield more than the
compensatory allowance a Member
gets be debarred from  being
under the office of profit. We should
have made some general definition
like that. But the morc you think
about it, I think, the more you get tied
up in this knot of the office of profit.

The hon Member who preceded me
showed an apprehensive mind, and I
think anyone who reads this Bill will
have that kind of apprehensive mind.
Nobody ‘will be able to fight his elec-
tion with any freedom from fear
Even after he has been elected, I think
he will be a victim of the fear all the
time till the period for submitting
election petition is over.

I find a great deal of arbitrariness
made in the choice of exemptions.
Well, I am glad the Minister has said
that Vice-Chancellors of universities
will not be permitted to stand for
election. I think it will make for the
good governance of universities, for
promoting good education in the coun-
try, for promoting
between Vice-Chancellors and univer-
sity staff and also, more than this,
promoting better relations between
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a loophole for the Election Tribumal
and the person who has been elected.
I think the simple provision should be
that any person who is connected with
any academic body or any universlly
should be exempted. That is what
should have been done. The mere
enumeration has made the thing much
more difficult than it was before.

At the same time, Sir, I fail to
understand what is meant by ‘advisery
body’. For instance, sometimes uni-
versities appoint professors who carry
salaries ranging from Rs. 800 #to
Rs. 1200 or even more. Buppose a
Member is put on a selection commit-
tee of that type, what will you call it?
Will you call it an advisory body or
by some other name? Therefore, any-
one who is connected with a university
or university bodies, because the uni-
versity bodies are primarily academic,
should not come under the mischief of
this Act. Sometimes, 1 think, giving
8 definition is much more harmful than
not giving any definition. What the
hon. Minister has done in this Bill is
this, that he had tried to define cer-
tain things and tried to define them
in a way which, I should think, is not
comprehensive. Therefore, his defini-
tions are going to do much more harm
than the actual definitions would hawe
done. That is why I say that the sim-
ple provision should be that anybody
who is connected with the academic
life of a university, let him be a mem-
ber of a syndicate or a senate, will not
be under the mischief of this clause.
Of course, the words “advisory capec-
ity" should be altogether done awny
with, because otherwise the guestiom
will arse whether one is working in
an advisory capacity or some other
capacity,
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a judicial nature and there are some
delegations which are of a nature
which involves msatters of high
policy. I think there is a diff-
erence between all these kinds of
definitions. A man who goes to UN,,
for instance, is going there for a differ-
ent reason from a person who is sent
to negotiate a deal with some commer-
cial irm. I know that some of our
‘Members are sometimes sent out for
that reason also. Therefore, you
cannot have a blanket provision like
that. Cultural and political activ-
ities will have to be distinguished
from commercial, business and trade
activities for the purpose of this
clause; otherwise, 3ir, 1 think the
whole purpose of this clause will be
stultified.

Again, of course, I do not agree with
the hon. Mcmber who preceded me
when he said that the term should be
restricted to one year or six months. I
am not particular about the term. I
am particular about the functions
of the delegation. It should be a
functional thing and not a thing which
has to be judged by the number of
months or ycars which a person
has to spend.

Then, I think the sheriffs should
be left in peace; there are three of
them and I do not want to say any-
thing about them; I want to leave
them alone. But, Sir, I do feel very
strongly about the Home Guards. [
do not know why there Home Guards
are being exempted. I have some
idea about the Home Guards. I know
something about the Home Guards
The members of the Home Guard are
policemen and they are doing the
duties without being called policemen.
That is the only difference, One may
be a policeman and one may not be
called by that name. If you call a
rose by any other name it will smell
#as sweet. But even if you call a bad
thing by a good name, that will stink.
Therefore, I humbly submit that the
Féme Guard s not going to bring in
new talents to this House, s not
woing 16 add to the prestige and dig-
tiity of thiv House, is nét going-to make
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any rich contributien to the de-
bates of this House and is not
going to do things which are not done
by the Members of this House here.
So, the Home Guard should be done
away with, The members of the Home
Guard are doing purely police duties,
and 1 think if you want to have them,
then you should throw open the House
to all the members of the Forces.

Again I would say that sub-clauses
(h) and (i) are really very vague.
T am a student of English and from
the study of English I have found
that there are two types of English:
the English in which you want to
make your meaning ciear and that
type of English, beloved of some types
of persons, where you want that the
whole thing should be left as confus-
ing as ever. For instance, those of
us who have read the book by
Mr. J M. Keynes written uafter
the treaty of Versailles will also
agree with me when I say this.
He has given some examples of this
kind of English. For instance, you
can put a simple thing in a very cir-
cumlocutory fashion, A sirgple thing
whose meaning is clear can be put in
such a way that you should have to
scratch your head before you dis-
cover the real or the implied meaning
of it. 1 neither understand the im-
plied meaning of thes¢ sub-clauses nor
do I understand the real meaning,
What is at stake here? Who are go-
ing to be the advisers and what are
going to be their functions? There
can be one single adviser which 1
do not understand though I can
understand an advisory committee.
But here, you call yourself an adviser
in your own individua! capacity.
Of course, 1 do not share the fears
of my learned friend who preceded
me, namely, that all the Ministers
will have udvisers and those advisers
will not act upon their rights, I do
not share those fears. But,»all the
same, I want to know @Ris. We do
not need Members of Parliament to
go out and collect statistics. I think
there is a Statistical Institute snd
this work can be left to it. I do nét



2435 Parliomens

(Shri D. C. Sharma]

know if there are any Members of
Parliament now who are capable of
going out and collecting statistics.
This is a new Zfunction which the
Members of Parliament are called
upon to discharge going out to collect
statistics. I do not know of any other
country where Members of Parlia-
ment are called upon to discharge
functions like that.

I can understand Members of Par-
liament going out for an enquiry
which is within the purview of the
functions of a Member of Parliament,
For instance, we can go out for an
enquiry into the food situation or
some other situation, But I want to
ask the hon. Minister what kind of
persons he has in view, who will be
sent out like an enumerator to collect
statistics. Are we going to be per-
manent members of the Census Com-
mission or Board? Of course we are
already members of such Boards and
we can be called upon to do that work,
but are we going to be permanent
members, of this kind of Board?
This is beyond the comprehension of
anybody and is beyond the com-
prehension of any person who can
understand what is meant?

Moreover, I want to say that there
ire advisers, advisers and advisers,
[ see nothing but advisers in this Bill,
The members of the university are
lo be there in an advisory capacity.
They are to act as advisers. Too many
*ooks spoil the broth, and too many
idvisers will spoil the working of
iny Government, Apart from other
hings, I see a danger in this. The
Ministers will be surrounded by ad-
risers. Whendm have too many ad-
visers things do not always go t.
I would, therefore say that thilr(i;?v-
ernment by advisers is not correct
Are wp contemplating a thing like
that? We do not want a Government
only by

o Bhri Baghublr Sakal: You may or
may not accopt their edvice,
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Mr. Deputy-Speaker: No advice
is wanted at this moment!

Shri D. C. Bharma: If the advice
is accepted I do not have any gquar-
rel with you; but, if the advice is
not accepted, and that will be the
case mostly because we know the out-
come of the various committees which
are appointed, what will happen?
What is the action taken by these
committees? They are also of an ad-
visory nature. Their advice is not
accepted always. Therefore, if the
advice is not accepted, the adviser
becomes a figure of fun, a figure of
contempt, a figure of ridicule and a
figure of no consequence. Hence, 1
would respectfully submit that these
sub-clauses should not be there. We
do not want so many advisers, and
we do not think that the advantages
to be reaped from their appointment
will be commensurate with their
number or anything eclse,

1 now come to sub-clause (j). Al
that I know about lambardars cannot
be said on the floor of this House —
whether the lambardar is a heredi-
tary office or a non-hereditary office,
whether the lambardar 15 only a
revenue-collecting being or something
else. I think I need not say all that
here. Of course, I agree with my
friend over there. I respect the lam-
bardar, because they are citizens of
India. I respect them. But I would
submit very respectfully that when-
ever anybody has to do anything with
collecting, I should say. a commission
or anything of that kind, he should
be debarred from coming to this House,
Why have we have debarred contrac-



done away with. The sub-clause
says:“....but who does not discharge
any police functions,” To think that
the lambardar is not responsible for
law and order in his wvillage is to
think that he does not know what
he has to do, The Ilambardar has
many duties to perform. He is a hand-
maid of the Government and he
knows all the functionaries who are
running the Government. He is their
friend and ally, I do not want to use
any hard words about this gentleman,
because I know quite a few of them.
He is a limb—a very small limb—of
the Government. 1f you are depriv-
ing the big limbs of the Government
from contesting elections to the As-
sembly or Parliament, I do not see
any reason why you should give the
lambarders a chance to contest.

The lambardar should stay where
he is. I would request the hon, Min-
ister to leave him in peace; he is
happy where he is. If you want to up-
root him from his village and from the
social context, I would say that we
would not be doing justice to him or
to anybody. I do not want to say
what the police functions are not
there; I know those police functions
have not changed. So,
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puch. But I would ask the hon:
pinister:—What is the logic or the
behind all this? Is there
ahy comprehensiveness about these
things? Does it satisfy all our needs?
1 think the answer is no’. I would,
therelore, ask him to see to it that
we persons who come to the Parlia-
ment after incurring so much of ex-
penditure and so much of agony of
electioneering, are not at the mercy
of those persons who try to harass
the successful candidates and also at
the mercy of those persons whose
good lies in legal ingenuity and legal
interpretation.

Bk Taruywoaixuivy “Wierm
(Mukandapuram): Mercy to law-
yers,

Shri D. C, Sharma: I could re-
quest the hon. Minister that he should

spare us from that agony and from
that kind of trouble.

Bhri Narayanankutty Menon: The
hon. Law Minister is doing a service

to lawyers. We should appreciate
that,

Shri Vasudevan Nair (Thiruvella):
Thert have been very serious ecriti-
cisms about the Bill from all side of
this House, but they have been from
different angles. We, on this side
of the House, look at the Bill from a
very different point of view than the
one adopted by many hon Members
on the other side. I should say there
18 no sign of improvement, as far as
this Bill is concerned. I would re-
quest the hon. Minister even af this
late hour to give very serious con-
sideration when they are going to de-
cide whether s0 many important and
vital committees and corporatiops are
going to be taken out of the purview
of the activitles of hon. bers of
this House. I do not want to dilate
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In regard to clause 3(i), I would

request the hon. Minister to give con-

mideration to the amendments moved

by us—Nos. 4, §, 6, and 7—and 1

would entreat him to see
whether 1t is at all possible
at least to allow Members of

‘Parliament to be ordinary members
«of these committees and corporations.
Under this ‘Bill, the office of chair-
mun, director or member of any
statutory or non-statutory board,
<ommittee or commission mentioned
in Part I of the schedule cannot be
held by Members of Parliament. I
would request Members to look at
this problem from this point of view
-whether a Member can do justice to
‘his work in Parliament if he is going
to be an ordinary member of any such
<committee. Last time I tried to
<ounter the argument if a Member
of Parliament beromes a member of
-some other committee, hc will lose
his independence and he is hable to
become corrupt 1 do not want to go
<aver that field again, We should look
at this problem from the practical
point of view. If he becomes a mem-
ber of a commuttee or corporation and
if he is not able to do justice to the
work in this House, I feel he should
not be in that committee When
Pundit Thakur Das Bhargava was
speaking on this Bill last time. I feel
that on principle he did not object
10 Members being in such committees
His anxiety, as far as I can under-
stand, is that Members cannot dis-
charge both functions satisfactorily
8o, I would request Government at
least to accept our amendment No 6,
s0 that a Member of Parliament can
be an ordinary member of a commut-
tee, board or corparation. I do not
think there is any difficulty for a
member to perform these dutles
winguitaneously—be an ordinary mem-
Ber of these commitiees and at the
.same’ timq be 2 Member of Parlia-
‘ment.  °*

¥ we are going to shut out the
representatives of the people—Mem-
‘bers of Parliament—from very im-
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portant and vital sectors of our eco-
nomy, when we are going to develop
the public sector in the interests of
the country, [ feel it is a very serious
decision that we are taking; we should
not take such a decision in haste. We
should consider it seriously, because
when the Constitution was framed,
when many members spoke about
article 102, we did not have this ides
of various autonomous corporstions
and the great developments in eur
economy at that time, We are geing
to have many more such bodies and
we are going to put a large part of
our revenue in them,

" hrs

Those nstitutions have to perform
very important functions, and it will
be unfair not only to the Members
of Parhament but also to the people
at large to shut out our represen-
tatives from such bodies, the net pes-
sult of which will only be to leave
them open to the bureaucrats, the
representatives of private  business
and big business. as it is happening
today So, 1 would request the Gov-
ernment to look at this problem
from that point of view. Pandit
Thakur Das Bhargava even today
raised the question and said that we
will not be able to do justice to our
work in Parfliament. To me work
in such committees is work as a
Member of Parliament. What is the
work of a Member of Parliament?
Sitting 1n Parliament alone is not the
work of a Member.  Attending
Parliament is not the only work,
according to me.

Mr, Deputy-Speaker: Even sitting
silently as a Member®

Shrl Vasadevan Nair: That can
also be a work in Parlisment. We
Eo outside. We attend to the prob-
lems of our constituency. 'There sre
ever so many bodies like the digtrict
development
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of view. So, I would request the
Minister to accept at least our am-

endment No. 6, if he cannot accept
our amendments Nos. 4 and 5.

Now I would like to say a word
or two about amendment No. 7, We
have to remove the anomalies that
exist today. In our part of the State,
in Kerala, for example, there are two
types of laws, as far as the teachers
working in aided-schools are concern-
ed. In the Travancore-Cochin area
private school teachers in the aided
schools can stand for election and

participate in the political activites’

with complete freedom. But in the
Malabar area, which was all along
under the Madras Government, there
is a law which forbids the very same
category of aided-school teachers
from standing for election -and parti-
cipating in any kind of political acti-
vity. As a matter of fact, they have
forbidden them even participating in
their own teachers’ organisations,
though there was so much of resis-
tance against it. I am sure that this
law exists in other parts of Madras
State also, So, there is a demand
from the teachers of that particular
area, which comprises nearly a third
of our State according to my infor-
mations nearly 10,000 to 15,000 téa-
chers are working in the aided school
in that area-that this restriction must
be removed. The present law forbids
them from participating in any kind
of public and political activities and
standing for elections even for the
panchayat boards and district boards,
not to speak of the Assemblies and
Parliament. So, we are moving this
amendment to remove that anomaly
which exists today, and 1 am sure
the Minister would have no objection
in accepting this amendment.

Now, without taking much of the
time I would like to say a word or
two on some of the suggestions of the
hon. Pandit Thakur Das Bhargava.
I agree with him that the Vice-
Chancellor of a University who has
to do full-time work as Viece-Chancel-
lor cannot naturally be a Member of
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Parliament. Government is also
thinking of shutting out such Vice-
Chancellors from the membership
of Parliament, But I cannot at all
agree with the argument that a mem-
ber of Senate, a member of the ex-
ecutive committee, council or board
or any other body should not be
allowed to be a Member of Parlia-
ment, and he cannot stand for elec-
tion. That is a very strange argu-
ment. There was some such argu-
ment from this side also, and that is
why I am referring to that. As far
as I know, Senate 1is such a body
which meets only once or twice or,
at the most, thrice a year and a mem-
ber of the Senate has to attend those
meetings and contribute what he can
in those meetings. Some of the Mem-
bers of this House are members of the
Senate of several Universities. I do
not see how the membership of a
Senate stands in the way of perform-
ing duties as a Member of Parlia-
ment. So, that argument cannot be
accepted,

Then, I agree with hon. Members
that we should know something, more
about the functions of the home
guards, because in many parts of our
country the home guards do not exist.
In our area there are no home guards.
In Bombay State also there are no
home guards. What are their func-
tions? Is it true, as the hon. Shri
Sharma has said, that they are real
policemen without being called po-
licemen? If that is so, naturally they
cannot be representatives of the
people, Members of Parliament. So,
I would request the hon. Member to
enlighten us with some details of the
functions of home guards in the
States where they exist and function.

Then I come.to the membership of
delegations. There is an, argument
that membership of ‘delegations
which go out of India and absent
from the country for months or years

together should come under disquali-‘ -

fication. I find there is some reasom
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in that argument. There are some
such delegations which tour other
countries, go from one country to
another and spent large part of their
time in other work than the work of
Parliament. So, to put a time limit
on that is reasonable, and the amend-
ment of some Members to that effect
should be accepted by this House.

Before concluding, I would request
the Minister to consider our amend-
ment from another point of view also,
Because, there is going to be a very
practical difficulty m this sub-clause
(1) being accepted by this House.
We have already adopted the prin-
ciple of participation of labour in the
management of industriess. In our
State, in two of the industries the
Kerala Government has already in-
vited the representatives of labour
and they are participating in the
management. The Government of
India is also trying to put it into
paractice and in the Hindustan Ma-
chine Tools Factory the representa-
tives of, labour are participating mn
the management Now if it 18 decided
that such people cannot become
Members of Parhament it will be a
very unfair decision, as far as the
representatives of labour are con-
cerned These two decisions by this
House go contrary to each other. So,
we have to think about sub-clause
(i) from this point of view also, and
1 again request the Minister to ac-
cept at least our amendment No, 6.
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are in their offices. The second one
is that clause (j), which provides
that the revenue officers and others
will not be subject to any disquali-
fication, must also be deleted.

Then, I have given notice of amend-
ment to the Schedule whereby in the
State of Mysore certain officers, viz,
the Chairman and members of the
Housing Board end the Chawrman and
members of the City Improvement
Trust and Khadi and Villege Industries
Boards of Bangalore and Mysore
should also come under disqualification,
The whole idea is that when a person
is elected either to the Parliament or
to the legislature he must be in a
position to devote his entire and
undivided attention to the work of his
constituency and in the interest of the
people who have elected him. Second-
Iy, he must not use his office or his
position as a means for hus own per-
sonal advancement. Thirdly, he must
be in a pos tion to set an example for
others and lead a ife of righteousness
as long as he is a Member of this
House

The Government have not even con-
sidered entirely the recommendations
of Pandit Bhargava’s Committee, This
Committee have emphatically pointed
out that a person who is holding the
office of a Vice-Chancellor, whether he
15 nominated or elected, will be sub-
jected to disqualification and he can-
not be a member of a legislature or of
Parllament. But somehow the Gov-
ernment have not thought it fit to
accept this recommendation. I am not
aware of the reasons that have prompt-
ed the Government to ignore the
recommendations of this Committes
and provide a clause exempting the
Vice~Chancellors and the members of
gle Syndicate from this disqualifica.

on.

As I pointed out the other day, Vice-
Chancellors may be either appointed
by the Government or may be elected,
In either case, it must be conceded
that a Vice-Chancellor has to devote &
good deal of his attention and much
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of his time for the affairs of the Uni-
versity. Apart from this, he draws »
handsome salary from the funds pro-
vided by the Government. As the
Vice-Chancellor he exercises conasi-
derable influence, There are Vice-
Chancellors in various Universities
who have been directly appointed by
the Government, For example, take
the ease of the University of Mysore.

Shrl Sinhasan Singh {Gorakhpur):
Banaras Hindu University.

Shrl Mohammed Imam: Banaras
Hindu University and various other
Universities. There the Vice-Chan-
cellors are appointed by the Govern-
ment. They are under the patronage
of the Government, They always look
to the Government for their continu-
ance or existence otherwise they will
be nowhere. Certainly they are not
only holding an office of profit but an
office of considcrable influence and
patronage. So, it is really against the
spirit of the Constitution to permit an
appointed or nominated Vice-Chancel-
lor of a University to serve in the
Parllament or in the State legislature.

The same thing applies to a Vice-
Chancellor who has been elected by
the Senate. It is usually the custom
that the Svnate submits three names
or a panel of names to the Govern-
ment and out of this panel the Gov-
ernment selects one. So, even in this
cace. he depends upon the mercy of
the Government It is because of the
Government that he has been appoint-
vd as a Vice-Chancellor. He draws a
salary from the funds of the Univer-
sity and invariably the funds of the
University are replenished by the Gov-
ernment because certainly all these
Universities arc fAnanced out of Gov-
emment funds. So, it is but reasonable
1hat this provision is taken away. A
Vice-Chancellor, however eminent he
may be, should mot be allowed to
stand for election or be a Member of
Parliament. But if he has a real desire
%0 serve the country and is very keen
it is left to him to give up the trophies
and become a full-time member of the
legislature.

1 DECEMBER 1088

(Prevention of Dis- :“
qualification) Bill

Again I go to the Syndicate, The
Syndicate is presided over by the Vice-
Chancellor and is an executive body
of every University. They have to
devote considerable time, I am not
speaking of the Senate but of the
Syndicate or the University Council.
All the matters of the University, all
its affairs are looked after by the
Syndicate. They exercise considerable
influence on the sta® and on the
teachers. The teachers and the lec-
turers and professors look to the
members of the Syndicate for the
improvement of their personal affairs.
[ think the members and the Chair-
man of the Syndicate ought not bhe
allowed 1o serve in any legislature.
Some of our representatives come from
the University area, You know there
are electoral colleges comprising of
the teachers and professors of the Uni-
versity and at the time of elections the
members of the Senate and the Vice-
Chancellors  exercise considerable
influence and persuade the members of
the staff according to their fancy. So,
this is clearly an office of profit and
the members of the Syndicate must be
subject to disqualification when they
hold their trophies.

Now [ come to the provision made
in sub-clause (j). Till now the village
officers were not in a position to con-
test elections or stand for elections.
Their applications were scrutinised
and they were disqualified from con-
testing the elections, As I pointed out
this case went up to the Supreme
Court. Even the Supreme Court in a
judgment recently have held that a
village officer by virtue of his office
cannot contest elections. Now here the
Government want to see that the vil-
lage revenue officer who does not
exercise police powers may contest
elections.

It is interesting to study the history
of these village officers. It is trye that
most of them are hercdita.ry village
officers, but they owe their existence
and emoluments to the Government.
The Government can suspend them oc
may remove them from office.
They are entirely att!zemercrota:e
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[Shri Mohammed Imam]
Government. They are full time ser-
vants of the Government and when
they have to do Government work, how
can it be construed that once they are
elected they will discharge their duties
independently and fearlessly? After
all the constitution provides that any
Member here should not be subjected
to any undue influence from the Gov-
ernment. So, a village officer or a
revenue officer, when he is a child of
the Government, when he is a nominee
of the Government and the Govern-
ment can remove him or dismiss him,
how can he work fearlessly and with-
out favour in a legislature? So, 1
think it is but rignt that this entire
clause is deleted.

Now, 1 come to the Schedule and 1

Mpr. Deputy-Speaker: We will take
up the Schedule later.

Shrt Mohammed Imam: Later on.

So. it is but reasonable—and it has
been peointed out by many other honm.
Memberg also—that the provision made
for Vice-Chancellors and members of
the Syndicate as also the revenue offi-
cers is deleted. Then I think there
will be considerable improvement and
I am sure my hon. and respected
friend, Pandit Thakur Das Bhargava,
will be satisfied.

Shri B, Das Gupta: Sir, I am afraid,
it this Bill, as it is, is passed, it will
create more confusion. ...

Mr. Deputy-Speaker: What about
clause 3?

Shri B. Das Gupta: I am coming to

that—especially sub-clauses (h) and
(i} of clause 8. 1 am dealing with
sub-clause (j).

1 DECEMEER 1938

hereditary; in some places, it is

It is very dificult to demarcate whete

the police functions begin and whate
2

virtually, every revenue officer of the
village functions as the helper of the
police and not only the police, but
every Government officer, anybody
who comes in the village, The mags-
trate comes in a village; he is at his
beck and call. When any Government
officer with any Government function
comes in the village, he is at his beck
and call. To the Returning Officer, it
will be a confusion how to demarcate
a revenue officer without any police
function or with any police function.
I can predict that in the next election,
the number of election cases will be
more than at present.

As regards these lambardars, we are
put in confusion. 1 am just citing one
instance regarding Rajasthan. In
Rajasthan, the lambardar is appointed
under an Act of 1956. He 1s a revenue
officer. He has got some 15 items of
functions. He hag to do everything.
He has to report if a tree is cut in the
village. He has to report also the
occurrence of any cognisable crime or
any other thing likely to disturb the
peace of such area. At the same time,
he has to report if any riot has been
encouraged or something like that 1
do not know if a Returning officer
will consider the functions of this
lambardar as police functions or not
I think there are more anomalies in
these sections which will create more
confusion for the returning officers and
at the same time for us too. On what
principle the discharge of any polies
function has not been exempted, asd
on what principle have the Home



2449 ’m

in the country. On what principle the
Nome Guards have been exempted, on
whiit principle the lambardars who do
not discharge any police functions
have been exempted, and on what
psinciple the lambarders who dis-
charge any police functions have been
disgualified,~really it is a confusion
for us. I submit that in the future, it
will be mere confusion for the Return-
ing officer to decide as to whom to
aliow and whom not to allow to stand
in the election. Every revenue officer
does all the functions. Whether offi-
cially they are police functions, whe-
ther police functions have been pres-
cribed for him or not, that is a
different thing. Virtually, he does all
the police functions, So, it will be
very difficult to demarcate where the
police function begins and where the
police function ends. 1 do not want to
repeat the arguments put forth by my
hon. friend, Pandit Thakur Das Bhar-
gava. | appeal to the Minfster that he
should consider or reconsider wvery
carefully and seriously not to hurry
with this provision. I tell you, it is
going to create confusion in the coun-
try regarding the elections.

Lastly, I quite agree with my hon.
friend, Pandit Thakur Das Bhargava,
that if you exempt them, you exempt
totally and if you do not exempt them.
do not just categorise them. It will
be very difficult to find out who are
doing police functions and who are
not doing police functions. In the
whole of India, in every State, in most
of the villages, such offices have been
in existence, for collection of revenue,
for maintaining law and order and all
these things. If vou want to dis-
tinguish or demarcate one from the
other, simply you will create great
confusion. 1 request, at least in the
rural areas, these things should be
withdrewn or they should not be
pressed. 1 think that will at least
pave the way for mare clarification in
sur future elections.

Mr. Deputy-Bpeaker: Shri L. Achaw
Singh, There are still & large number
of hon. Members who have 1o spmk or

1 DECEMBER g5
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to support their amendments. There-
fore, I request hon. Members to be
as brief as poasible.

Shri L. Achaw Singh: 1 shall take:
only {wo or three minutes. In support
of my amendment No. 8 regarding
Home Guards, I feel that the Home
Guards are at best policemen and they
are employed at a time of any emer-
gency. They also enjoy certain favours.
from the Government and from the
ruling party. It is improper that they
should be exempted Irom disqualifica-
tion, That is why I request the hon.
Minister in charge of the Bill to con~
sider this aspech.

Several hon. Members have already
given various reasons for....

Bhri A. K. Sea: 1 cannot hear any-
thing

Mr. Deputy-Speaker: A little louder,
or the hon, Member may move
forward.

Shri L. Achaw Singh: 1 will speak
louder.

Home Guards arc at best policemen.
They have got police functions. Prac-
tically, they are policemen. So, home
Euards should not be there in the
cXemption list.

Secondly, regarding Vice-Chancel-
lops, 1 have moved an amendment. I
feel that the office of Vice-Chancellor
15 not compatible with the office of a
Member of Parliament, He has to
carry a very heavy burden as Vice-
Chanecellor, and it is not possible for
him to attend Parliament and also
c8rry out the duties of Vice-Chancel-
lor. He has to engage in various
activities in the House, So, this thing
ulso should be considered.

Many hon. Members have already
sSpoken about village revenue i
1 submit that in many States they have
the functions of policemen. They,
course, do not get regular pay, but
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they are also Government servants
everywhere So, 1t iz not proper that
they also should be put on the exemp-
tion list

The willage revenue officers in
Assam and Manipur are called mauja-
dars, and none of them can help a
candidate either for the local legisla-
ture or for Parliament at the time of
elections It will be a major eorrupt
practice iIf any one takes the help of
a willage revenue official So, he 15 a
tholder of an office of profit, and, there-
fore, I submit that the wvillage revenue
official also should not be included 1n
1the exemption hist
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e ¥ v o, v F arfec
faar g :

“123(7)(f) Revenue officers
mcluding village accountants such
as, patwaris, lekhpals, talates,
karnams and the like but exclud-
ing other wvillage officers”.
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Mr. Deputy-Speaker: Now, Shr
Raghubir Sahai. First, I am calling
those hon. Members who have got their
amendments, They should try 1o
avoid repetition now, and discuss
briefly only the points.

Shri Raghubir Sahal: | shall be very
brief, and I shall confine my remarks
only to my amendments Nos. 13 and
14, and if you will permit me, I shall
speak on my amendment No. 50 also.

Amendment No. 13 relates to
sheriffs, I would not weary the House
by quoting the functions of sheriff
either in England or in India, beecause
last time when I spoke on this I gave
everything in detail about it. Every-
body kflows fhat it is a whole-time job,
although sheriffs in India are only con-
fined to Bombay, Calcutta and Madras.
We find from the discussion that took
Dlace last time and also this time that
everybody in this House is opposed to
exemption being given to a sheriff.

e

the office of sheriff. But, from wha
Pandit Thakur Das Bhargava himself
has said today, and from what we find
in his minute of dissent appended to
the report of the Joint Committee, we
find that he has changed his view,

With regard to sheriffs, it is stated
that in England the high sheriff was
declared to be ineligible for being
clected or remaining a Member of the
House of Commons on the ground of
incompatibility of duties involved. The
UK. Select Committee on Offices or
Places of Profit under the Crown, 1841,
reviewed this matter and recommend-
ed in the light of modern conditions
that the high sheriff should not be
disqualified for clection to Parliament
except from his county or a division
of his county or a borough within his
county. Now from the British House
of Commons Disqualification Bill—the
Schedule of which was quoted by
Pandit Thakur Das Bhargava as well
as by the Law Minister—I find in the
first Schedule of offices disqualifying
for membership that sheriff, salaried
sheriff, substitute or interim sheriff
appointed under the Scotland Act of
1907, are subject to disqualification.
Proceeding a little further, we find
offices mentioned disqualifying for par-
ticular constituencies, So far as Scot-
land 1s concerncd, no sheriff can stand
So far as England and Wales are con-
cerned, we find the h:gh sheriff of a
county in England and Wales disqua-
lified for particular constituencies—
any constituency comprising the whole
or part of the area for which he is
appointed. So that for the constitueacy
he is appointed, he is ineligible to
stand as a sheriff.
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Bhri Majarnavis: T ani gratsful to
ﬁehun.!(unbutnrhhehdﬂuﬁon.

of 1907 draws about £1,800—2£ 2,000
per annum as salary. Complete dis-
qualification of the sheriff from stand-
ing for Parliament is confined only to
Scotland and for those offices where
the salary is about £1,800—&£2,000,
whereas the high sheriff is, as stated
by the Law Minister, exempt from
disqualification except for the consti-
tuency in which his bailiwick is
situated.

Shri Raghublr Sahal: I am indebted
to the hon. Deputy Minister for his
clarification.

Mr. Deputy-Speaker: And the
House 13 indebted to both.

Shri Raghublr Sahai: Everybody
knows that so far as an office of profit
is concerned, remuneration is no con-
sideration, whether he gets a small
petty sum or a big sum. That is
immaterial. But the point is that with
regard to sheriff, no case has been
made out by the Law Minister that 1f
these three worthy persons who are
occupying the post of sheriff of
Bombay, Madras and Calcutta are
debarred from coming to Parliament,
Parliament will be any the poorer.
On the other hand, if we concede this
principle, 1t will be conceding a very
dangerous principle, and I would
implore the hon Law Minister to
reconsider hiz views and also attach
some value to the unanimous view

expressed in this House

With regard to the office of Vice-
Chancellor, I am glad that the cumula-
tive pressure of this House has pre-
vailed on the Law Minmster and he is
golng to delete the exemption thereof.
This is all I have to say.

Shri Radha Raman: I do not proposc
to take much time of the House. I have
got two amendments, one of which
relates to the exclusion of Vice-Chan-
ecllor, About this the House has
already heard from my hon. colleagues

House for this amendment.

Another amendment is No. 89. It is
in respect of temporary suspension of
disqualification in certain cases, Much
is said about clause 3 and its implica-
tions. In spite of the fact that best
efforts were made by the Joint Select
Committee to attach a Schedule, the
membership of offices listed wherein
will disqualify a Memebr, it is not yet
very comprehensive,

Pandit Thakur Das Bhargava: May
I submit that the amendment on which
my hon. friend is speaking is the
subject-matter of a new clause 3A?
We are only considering clause 3 now.

Shri Radha Raman: I am just add-
ing.

Mr. Depaty-Speaker: If he wants to
add, he will have another opportunity
after we have voted on this’

Shri Radha Raman: I thought I
might finish my arguments on that
also. You will give me opportunity at
another time but still I want to say a
few words.

Mr. Deputy-Speaker: New there
would be nane.

Shri Radha Raman: [ want to say
something on the Home Guards. I am
of the same opinion as has been voiced
by some honourable colleagues, I also
fecl that the words ‘Home
Guard' and ‘office of the Home
Guards’ should be deleted.
1 say this because 1t has some relation
with the police and 1t nnt only exisls
m urban areas but al-o ia rural areas.
It they are exempted, it will cértamly
have not a very good reactton because
of the influence that the Home Guards
have with police authority. I there-
fore feel that the Home Guards should®™s
not be exempted from disqualification.
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T also feel that in (j) the exemption

of offices of village revenue officer is

equally bad, because these lambardars,
malguzars, patels, deshmukhs and so
on, though possibly not drawing at
times any salary or allowance, certain-
ly occupy a position which is of
influence and which could always be
used to the disadvantage of others.

They generally have to carry out

certain funetions on a regular whole

time basis. Therefore, I feel it will

not be good to keep sub-clause (j)

there; in my opinion, it should be

deleted.

In respect of (i), I somehow feel
that in this also there is much room
for abuse specially in the case of the
chairman or director. If these two
words are removed, then the clause
will, in my opinion, be acceptable,

All that T can say is that we are
very sorry that this Bill had to come
up in this form because whatever be
the precautions the Joint Committee
has taken in attaching a list, there is
room for considerable confusion and
misinterpretation.

Mr. Deputy-Speaker: Now, at this
stage we are only discussing the con-
fusion in clause 3 and not the whole
BillL

Shrl Radha Raman: I am saying
that this Bill as it is and particularly
this clause has got sufficient room for
confusion and for litigation in the
form of election petitions etc.

In the case of Union territories I
have got greater fear because there is
no Legislature in the Union territories
and there are so many committees in
which Members of Parliament are
associated and need to be associated.
We de not know what our position is.
Suppose wt accept some office which
is not in the list, which is not defined,
we do not know what our fate may

» be. We may, at any time, be brought
intb trouble. I am very apprehensive
with regard to the implications of this
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clause, particularly, in relation to
advisory committees or committess
which  sometimes even cury
compensatory allowance. There
will always be a fear in the
minds of the Members of Parliament
whether to accept it or pot. In some
cases they may accept it inadvertently
and later on find themselves in diffi-
culties.

I would very much like that the
hon. Law Minister wil] take into con-
sideration some of the amendments
that are tabled and accept some of
them which might improve clause 3 as
it stands in the Bill,

Mr. Deputy-Speaker: I will now
read out the numbers of the amend-
ments that have been moved, There
were certain others which are only
duplication of some of these. The
numbers are:

53, 56, 8 13, 18, €5, 8, 39,
20, 21, 22, 23, 61, 24, 25 28,
62, 27, 29, 12, 30, 4 S5 6 1T,
88, 76, 77 and 1.

Shri Jaganatha Rao.

Shri Jaganatha Rao: Mr. Deputy-
Speaker, Sir, . ..

Mr. Deputy-Speaker: I wanted to
call the Minister at 3; we are already
getting late. So, I hope the hon. Mem-
ber will be brief.

Shri Dasappa: I have one amend-
ment, Sir.

Mr. Deputy-Speaker:
him also an opportunity.

Shri Braj Raj Singh: Sir, I want te
speak generally on clause 3.

Mr. Deputy-Speaker: If there is
time,

Shri Jaganatha Rso: 1 have moved
amendment No. 65. It seeks to daleta
the words ‘office of the Vice-Chancel-
lor of a University’ from sub-clause

I will give
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(f) of clause 3, The redrafted sub-
clause will read thus: .

“(f) the office of chairman
or member of the syndicate,
senate, executive committee,
council or court of a university
or any other body which is an
advisory body connected with a
'?niku;u

I beg to submit that this Bill seeks
to remove the disqualification of cer-
tain offices of profit under article 102
of the Constitution. We have borrow-
ed this concept of office of profit from
England. This phrase ‘office of profit’
is difficult of definition and so we
have taken the interpretation which is
being put in England which includes
an office that carries with it a pecu-
niary gain or prestige or honour and
influence. ‘This Bill seeks to exempt
certain offices of profit which are enu-
merated in the clauses from the dis-
qualification.

The Vice-Chancellor, in cases where
he is appointed by the Government or
is removable by Government, though
he is paid out of the funds of the
university, according to our Supreme
Court, holds an office of profit under
Government. As this phrase 18 incap-
able of definition, we have taken the
interpretation which is prevalent in
England so as to suit our country's
developmental needs and also in wel-
fare state. The Joint Committee
Report, page 19, para. 10 reads:

“The Sub-Commitice consider
that while membership of certain
commitiees may not be objection-
able, yet the office of Chairman
and Secretary of these Committees
ought to incur disqualification as
such offices take too much timeof
the members and involve the
exercise of essentislly executive
functions and confers great inftu-
ence, prestige and capacity to
Putronise.”
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The office of Vice-Chancellor is more
or less a whole-time job and so it I
submitted that the Vice-Chancellor's
office might not be exempted from the
operation of the disqualification under
article 102.

This Bill proceeds on the basis of
the Offices of Profit Committee Report,
a committee of which my esteemed
friend, Pandit Thakur Das Bhargava
was the Chairman. 1 am surprised
that he is disowning his own baby
and he objects to several of the clauses
which in that report were exempt.
For instance, according to that report,
the Home Guards were exempt. Some
of the State Governments have passed
Acts. For instance, the Andhra Gov-
emment, the Bombay, Punjab, Mysore,
West Bengal, and U.P,, this office of
Home Guard is exempted from dis-
qualification. They are not whole-
time servants. Though they have
functions of the police, it cannot be
said that they tantamount to police
officers. Even in England . ..

An Hon, Member: They have been
specially appointed to work at the
time of elections,

Shri Jaganatha Rao: If he is appo-
inted at the time of election he can-
not stand as a candidate.

Shri Braj Raj Singh: What is the
difficulty then?

Pandit Thakur Das Bhargava: 1
have got a circular in my hand which
was circulated to us by the Secretariat
which says:

“] am further to add that there
are at present no Home Guards in
the Andhra State, Assam, Kerala,
Madras, Orissa, Punjab, Rajas-
than, U.P., West Bengal, Jammu
and Kashmir and in the Union
territories of Delhi. Himachal Pra-
desh and Tripura”

Shri Jaganatha Rao: My hon. friend,
Pandit Thakur Das Bhargava is also
objecting to members of the Syndicate™
and Senate and the executive com-
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mittee which is connected with the
university. As I submitted earlier, the
Committee on Offices of Profit exemp-
ted all these offices. I find no addi-
tional ground urged by him as to why
they should not be exempt now.

So also in clauses (h) and (i), where
the offices of chairman, director or
membership of a committee, whether
statutory or non-statutory, which
occupies the full time and which
carries with executive powers are

sought to be disqualified.

Regarding the offices mentioned in
clause (j), it is contended rather
seriously by Pandit Thekur Das
Bhargava and supported by my elder-
ly friend, Shri Sharma, that they
should be allowed to live in peace and
they should not be uprooted from
their jobs. I hold the view that these
offices do not technically come under
the definition of office of profit under
Government. It may be said that
they are persons in the service of Gov-
emment as is mentioned in section
123(7) of the Representation of the
People’s fict. They are not  whole-
time servants and they do not hold
any regular cadre as in the case of
other government servants. But,
nevertheless, by way of abundant cau-
tion and to remove any doubt, the
Bill seeks to exempt the offices which
are enumerated herein, I do not think
that these lambardar and other peo-
ple should be denied the privilege or
the right of standing for election for
the Parliament.

Further, my hon friend Shri
Bharucha asked is this House devoid
of or bankrupt of talent that we should
allow these lambardars uand others
to come in. But every citizen who 18
aged 25 years is entitled to stand for
election. Why deny to these lomhbar-
dars and others, if thev are not
holders of office of profit, the opportu-
nity to stapfl for election< That is an
argument which I am not able to
appreciate. In bricf, 1 submit that the

Arguments advanced in favour of these
amendments moved by Pandit Thakur
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Das Bhargava do not merit considera-
tion. May I also, with your
sion, move my amendment No.
which seeks to insert & new clause,
clause 3(A) for the temporary dis-
qualification of certain cases?

Shri Bra] Raj Singh: We are not
dealing with it.

Mr. Deputy-Speaker:
taken up later on.
Deputy Minister.

d!

It would be
Now, the hon.

Shri Hajarnavis: Sir, there is a
small amendment whuch I have moved.
The intention is to make clear that
where disqualification is created for
a Chairman of a Committee or a
Secretary of a Committee, that dis-
qualification is attached to the two
offices of Chairman and Secretary even
it alternative terms are used. There
may be certain committees constituted
either by a rule or an order or by an
Act in which instead of using the word
‘Chairman’, the word ‘President’ may
be used or any other name may be
used instead of Secretary. If the func-
tions are similar, they would still come
under the ban,

Shel Narasimhan #Krishnagiri):
Convenor.

Shri Hajarmavis: We will have fo
examine the functions first and if the
functions are those of the Secretary,
then they would come under disquali-
fication. That is the intention of the
explanation.

Mr. Deputy-Speaker: Shri Dasappa.
He may be very brief

Shri Dasappa: As few minutes as
sou can allow me

Sir, I had not the privilege or
opportumity of taking part in  the
general discussion. I feel very much
that the Bill has become complicated
because of attaching a Schedule. That
is my opinion,



task—a mnever ending process for a
huge country like ours.

Secondly, democracy as we are
working it today does enjoin more
and more of active participation of the
representatives of the people in the
varlous institutions in the country,
working for the good of the country.
It would be wholly wrong to import
today the meaning and content of cer-
tain antiquated ideas which had their
origin in a conflict between the Crown
and the: people’s representatives in
England. People’s representatives
themselves are here today, governing
the country. If some of the Members
of Parliament could take the responsi-
bility of being Ministers and so on, I
see no reason why Llittle tasks here
and there should not be entrusted to
them. That is my view. If there 1s
anything going wrong with them, there
are other means of seeing to their
rectification than by preventing them
from holding certain offices where
there iz nothing more than compen-
satory allowances and where we sus-
pect there is some patronage.

15,16 hrs

[Snrr BARMAN in the Chair]

I have said this by way of introduc-
tion just to support my amendment.
My amendment simply seeks to do
this. In clause 3(i) therc should be
no two parts, one excluding the chair-
man, director as well as membership
of any statutory or non-statutory body
and the other one confining the exclu-
sion only to office bearers as in part
(1i). You remove part (i) altogether
It does not matter if a Member of
Parliament is a mere member on any
one of the bodies enumerated :n Parts
I and I1. Between the two, I see very
little difference. For instance, the
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advisory committee on Air India Inter-
national or the Indian Airlines Cor-
poration is there. What does it matter
if an hon. Momber of this House—my
friend, Shri Jaipal Singh who knows
so much about airlines becomes a
member of the advisory board. Why
should we vote ourselves out of such
bodies? I believe the hon. Minister
will appreciate my point because that
exactly was his stand. I have not
been able to understand why the Mem-
bers of Parliament should be so sus-
pectful of our own conduct that we do
not even deserve membership of any
of these advisory committees.

The office of Chairman, Secretary or
cven membership of executive com-
mittees may entail additional duties
which certainly will affect our own
main responsibility here of represent-
ing our constituencies and attending
to the enormous work of Parliament.
Membership, however should not
entail exclusion. That is the main
thing which I have got to say.

Sub-clause ()) deals with the village
officers. The Village Officers’ Acts are
to be found in every State and they
are amenable to the discliphine of the
Government of the day. They can be
suspended, fined and dismissed. I ask
this question. If I am one of the village
officers against whom the Government
may have to take action and I am here
sufficiently prominent to make my
presence felt on the Minister or Minis-
ters concerned, do you think that it
will lead to fair and honest admnistra-

tion or efficent Government of the
country?

Shri Narasimhan: Independent. aiso.

Shri Dasappa: It is bound to affect
==as the hon Member says—the inde-
pendence of the Member on the one
hand und also  the independemce of
those entrusted with the ’governance.
I see no obyect 1y introducing the vil-
lage officers here If they are so mind-
ed that they are in a positon to re--
present the country on Parhiament,
they should not be so sglfish as to stick
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about revenue functions which
vitally connected with the day-
life of the people in the vil-
He is also a powerful man. It
does all those things, namely, re-
porting agminst darkhast, this and

ST

removed?! This man who may have a
little petty police function cannot
exercise that power. Sir, I do not
know what it is in other parts, but in
my parts the man with police func-
tions is known as ‘patel’ and the man
with revenue funcions like writing of
accounts etc. is known as ‘shanbhog'
or ‘karnam'. These two are like twin
brothers in the administration of a
village. What happens according to
thiy is, you prevent the ‘patel’, the
wvillage headman, as he is called, from
standing for any of these bodies where-
as you permit his clerk—the other
man 15 virtually in the position of the
patel's clerk—to stand. I cannot con-
ceive of a more illogical position than
that, and I believe it will lead to a
lot of disharmony. Either you dis-
qualify both or qualify both; but, in
any case, my own personal view is
that it is not right that they should
be exempted.
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Shri Liladhar Ketoki: Mr. Chairman,
8ir, I do not want to take much time
of the House because some of the
amendments that I have moved have
also been moved by other hon. Mem-
bers and they have advanced argu-
ments in support of those amendments,
particularly my amendments numbers
56, 57, 58 and also amendments regard-
ing clause (j).

Sir, this Bill has got certain limita-
tions because it has to fit in under
article 102, The purpose of my amend-
ments is Lo bring it as nearer the spirit
and méaning of article 102 as possible.
Article 102 of the Constitution says
that if a person holds an office of pro-
fit under the State Government or
under the Central Government he will
be disqualified. This is the general

I

Guard, National Cadet Corps, Terri~
torial Army, Reserve and Auxiliary
Air Force, etc., and such offices like
lambardars, malguzars, etc., then
naturally, we shall not be able to do
justice to our primary duty in Parlia-
ment. According to the spirit of the
provision under article 102 to exempt
certain offices of profit held by Mem-
bers of Parliament, the test should be
whether our holding of such offices
is absolutely necessary for the efficient
management of such bodies or corpora-
tions.

Reference may be made to sub-
clause (e) of section 7 of the Repre-
sentation of the People Act, 1951. That
also categorically says that offices in
companies or corporations where
Government have got at least 26 per
cent shares cannot ordinarily be held
by Members of Parliament. So, my
own view is that this authority given
to Parliament should be utilized only
in rare cases where it is felt that we
should hold such offices.

Now, by my amendment No. 62, I
want to exclude the schedule, both
Parts I and II, because, our difficulty
as pointed out in the general discus-~
sion, is that this very important term
of ‘office of profit' has not been defin-
ed either in the Constitution or in
the Representation of the People Act
or in the present Bill or even in the
General Clauses Act. It is not pro-
per that we should leave this very im-
portant term to be left out like that.
That is why, we have to labour hard
in the Bhargava Committee, in  the
Joint Committee and in the sub-com-
mittee to find out what this mysterious
term ‘office of profit' means. However
dificult the term may be, sooner or
later we musi define it and if we do



particularly the Minister in charge of
Law, should take early steps to bring
an appropriate legislation by way of
an amendment to the Constitution or
whatever it is, I cannot suggest quite
definitely how it should be donc and
—as to whether that will be possible.
But this term ‘office of profit’ must be
defined

I I get time to speak on the sche-
dule then I will justify why the sche-
dule 15 not necessary if we take the
trouble to define this term ‘office of
profit’,

With these words, I commend my
amendments to the acceptance of the
House,
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W 71% 1w & WY ah o Y i B
¥ ug w31 § 5 mfen wrw wfer #
AN AT TE § AT AT %
¥fsfrem w@ fear o wam ) R M W
WA X FTF, IAET 4@ QT W X
WTET & et § e g+ Afeer fae ot
w1 www & ) wrn § 5 faw @ w
w1y fewmgn At w7 7%, o e WY
W9 ARG A FT EG, I AW
TR § ) T W F &1 T
g oY ag fadm f6 wie 9 9t w3
§, I€Y M w1 TF A QTRT AT
f& ST T { T T AWF JEH
oz 4, afaqe AT FNE &, W
IE www ¥ 38 7 v fe wifsw
WIS e #q1§ 1 F9TT 3 B LW @Y
R ag foraT guT wIv AT

“It 15 hereby declared that the
following offices, in so far as they
are offices of profit, shall not dis-
qualify the holder thereof.”

TEF wer ¥ fr fae 7 et * g
fegw & ¥ Q@ § T wifea WIS W%z §
A e TN TR T W
T wiTha Wi 716z 1 7 qa wifen ars
wfszd sl v tafesqi fe
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wgt aw forer wg s wre sifee ¢
T wifew we wifez ag ff §
T ¥ 1 w1 v w1 fe ag wifew we
wifez § W ag ft & 1 o 7 Y W
arawary A e gwar ¢
Tt & o
¥ afgT vt § s sz vt oY
off 7 wvy wrw W § @ s wrfew
s Wiz & § 1 o I faam ¥ 7
anr i wr wet Y o o et et
& 3 fewrr & 93 ag wraeht v erfew
ars wifez war & | o et wreh
fewrmr o g e ey wret @ oam ag wamw
v e § F g o | e gre
¥ ot w1 ohfod fs v g M W
T §Q £, To oo ¥ Tz
¥ § 3 vawt wew gz e 3 g
¥ { fs = wr miz I
e 7 2 W IRy StegT T X
oY I H H7E Y WA | TRy gRv
xafeg &t fear wn ¢ s oa% gm0
QRS &, I FG amea ¥ oA
wetiz I W gF 7 W 9T
wfir TTeT gy w7 ¥ fa, ey
wrega ¥ & fau v wifsfem #
e ferar I AR A
WA T W W ¢ | JeF et
st wfY qwar § 1 ¥few fore fegr &
g gt fad feararr d g g R fe
@ F Ay v oiferamie § oY wetrer
wreft el 1 7 o wyr war @ e agi
wwT § Wi wadAE A a7 & dw e
wrt, ¥ v Aer wfew A9 s A,
ar it ARdY ¥ sdvat §f o oY Tl
wwtwar arht @eft | e F wg
oY TF WY 9 A ¥ fi v tle
wifewr a1 WY ar iy 3 it ¢
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Shri Narasimhan: 1 would like to
have one clarification. The Madras
State has passed a statutory law
making Members of Parliament ipso

m'hidahlvehemmembahm
for various district boards., Whit I
am worried about is, how far it is con-
sistent within the privileges of this
Parliament and to what extent it
affects the Parliament’s privileges. °
Supposing some State leghlature
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legislates for the Members of Parlia-
ment, is it good or desirable or, is a
conflict likely to arise at some stage
or other, I want to draw the attention
of the House to that point and I hope
this will be studied by the Law
Minister.

A State legislature passes a law
whercbhy Members of Parliament have
become statutorily members of certain
bodies in the States. It may be all
right now; they have done it with good
intention and that confidence in Mem-
bers of Parliament is fully reciprocat-
ed and appreciated; we welcome it.
But at some stage or other, il may
lead to a conflict. When duties are
cast on us by those people without the
approval of this Parliament, it 1s likely
to create some difficulty. Whether it
should be forescen or examined is the
question which 1 pose before the Law
Ministry to find out whether purely
from the legalistic view or from the
point of view of privileges of the
House, this thing should be defined or
not.

L]

Pandit K. C. Sharma (Hapur): I
have heard arguments with respect to
the provisions of the Bill and the
proposed disqualifications, but despite
my best efforts to reconcile myself to
the arguments, I am sorry, I have not
been able to sec the reasoning thereof
The fundamental principle is that de-
mocracy 1s & social experiment.
In  ademocracy, every citizen
has to take responsibility in
carrying out the will of the people
through the legislature and through
the execution of the law. There are,
of course, certain limitations which
fundamentally have a bearing upon
his independence or capacity to dis-
charge the functions efficiently,
honestly and with integrity. But un-
less there is some disability, every
gitizen should be permitied to partake
in this gedat social experiment.

Under almost all the constitutions
in the world, all citizens should have
-equal opportunity for participating in
the administration of the country and

1 becksisan 1

The public servants are excluded
not because they are gishonest or they
cannot afford to be Independent. Any
Minister can bear testimony to the
fact that Secretaries’ notes are some-
times very much different from the
wishes of the Minister. So, no Minis-
ter can think that his Secretary is not
indepcndent. They have thelr own
views and they try to reconcile their
views with the views of the Minister.
That is how the democratic adminis-
tration is being carried out. They
are not slaves or people who should
be just asked to carry out certain
things, despite their opinion to the
contrary. The public servanis are
excluded on the principle that they
have to execute the policy of the
Government.

Mr. Chairman: Mr. Sharma is
speaking on the considering maotion.
That stage has passed. Now we are
on clause 3 and the amendments. If
he wants to support or oppose the
whole clause, that is another matter.

Pandit K. C. Sharma: My respect-
ful submission is that these limita-
tions are to be mellowed downto the
minimum. The very principle of
article 102 is that an office of profit
under the Government is disqualifica-
tion for a citizen to become a legisla-
tor. Therefore, as we grow on, as
education and experience grow on the
disability shouid be narrowed down to
the minimum This provision exists
in article 102 By experience, these
offices are not offices of profit in the
sense that they should be allowed to
stand in the way of a citizen to be-
come a legislator. For instance, take
(1) about Vice-Chancellor. Objection
is faised against the Vice-Chancellors.

Mr. Chatrman; That is accepted by
the Ministry.



his utmost for the development of
the country, there should be no dis-
qualification whatsoever for holding
those posts.

Then about the office of chajrman,
director or member of any statutory
or non-statutory body, I have dealt

the Superintendent of Police can call
upon any cilizen to render police
service end to act as police constables.
In a democratic government when
it is not an engine of oppression,

to perform. These home guards are
the people who maintain law and
order when the ordinary machinery
it difficult to cope up with the
problem.  Then only these people
come into the picture. May I res-
pectfully ask: when people are mur-
is it a crime for certain people

£

1

DECEMBER 10068  (Prevention of Dis- 2486

qualification) Bill
and maintaining law and order should
be disqualified,

Then, I do not know with regard to
other States, but so far as my State
is concernad, lambardar is a govern-
ment official in a hamlet. He takes
upon himself the work of collecting
the Government revenue and depoait-
ing it in the Government treasury. I
do not know where the Government
influence or police influence or District
Magisirate influence comes in. I
come from a lambardar family, Most
of my people have joined the Cong-
ress movement Lambardar has
therefore, nathing to do with in~
fluence.

Pandit Thakor Das Bhargava: What
about Mukhya?

Pandit K. C. Bharma: That comes
under the Criminal Procedure Code.

Pandit Thakur Das Bhargava: Your
Mukhya is a lambardar.

Pandit K. C. Sharma: I am talking
of my State. Lambardar has nothing
to do with police. He cannot be in-
fluenced or terrorised by the district
authorities. He is quite an indepen-
dent man, because he happens & be
the biggest co-sharer in the hamlet.
His duty is to collect revenue and pay
it in the Government treasury.
Therefore, I feel that it should not gt
an a disqualification. Then, as the
evolutionary process goes on, as peo-
ple get educated, more ang more
people will become independent and
50 these limitations should be narrow-
ed down to the minimum. You can-
not escape the logic. I think these
provisions are quite sound in logic and
there need be no fear on that score.
Therefore, 1 support the removal of
those disqualifications.

Shri T. Subramanyam (Bellary):
With regard to clause 8, sub-clauses
(c) and (d), I would ike to say some-
thing. Some gmendments have been
sought to be moved for the purpose
of subjecting these people to disquali-
fication. I strongly feel that these
people should not be subject to dis™
qualification.



can say something from my owa €x
perionce. Just on the eve of the
Hyderabad police action we have had

Mstad about 1,200 to
1,500 home guards and they were en-
listed from all walics and of

all able-bodied men and women are

An Hen. Member: Including among
MPsr .

Shri T. Subramanyam: Yes, they
must set an example. Therefore, we
should welceme this provision. They
should not be subject to any disquali-
fication. If any trouble should etart,
they should keep up the morale of the
villagers and they should be a second
line and third line of defence. 'They
have no influence at all, and the re-
muneration that they get is only a
pittance and some conveyance allow-
ance for something which isx absolute-
. So, no significance could
be attached to it. Therefore, 1
strongly feel that the home guards
should not be subject to this dis-
qualification.

Then, what I said about home
guardy applies mutatis mutandis to
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should be given to them so that they

members of the Syndicate and the
Senate, 1 would submit that they
should not be subject to disqualifica-
tion. It would not be proper and
fair.

With regard to the sheriffs of
Bombay, Calcutta and Madras—there
are only three—] was told some time
back that no sheriff of any of these
cities has been a legislator or a Mem-
ber of Parliament. ‘Therefore it

exclude them. After all it has mno
practical importance that they should
be included in a separate sub-clause.
They could as well be excluded. I
would appeal to the hon.

Minister to exclude t
cular sub-clause rela to the
sheriffs of Madras, Bombay and Cal-
cutta because more or it s of
an academis character. They have
never come in. Then they have got

Eg



partment. Therefore, I suggest that
<lause (j) also should be excluded so
that we can make this measure as
simple and precise as possible.

Mr. Chalrman: Dr. Sushila Nayar.
Bhe shal] be the last speaker. I will
not call any more.

Shri Achar (Mangalore): 1 want two
minutes.

Mr. Chairman: We must flnish this
Bill today.

Dr. Sushila Nayar (Jhansi): I wish
10 say just a few words with regard
to clause 3 that has been under dis-
cussion for some time. As 1 have
tried 1o understand it, it seems to me
that there is no underlying principle
on which this disqualification or re-
moval of disqualification is based.
In all humility I submit that it is a
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to raise their voice here against any of
the happenings that they consider are
not correct. All that is necessary, but I
feel that the Members of Pagliament
should not only be here to talk and
express opinions with regard to the
framing of policies, but they should
be actively associated with putting
into practice some of those policies
and schemes. From thet point of
view 1 think it will be of consider-
able importance if we dig not close
the door in this fashion as we have
tried to do in this Schedule. We
should certainly debar people who are
getting pay for those jobs, who are
responsible for the execution of
schemes actively like being Chairmen,
Secretaries or members of the Exe-
cutive Committee of some of these
Boards ete., but 1 wish to ask how far
it is correct to think in terms of ruling
them out so completely. They repre-
sent their constituencies and the
peaple. They are undmunéln’ the
needs of those people. Their being
associgted with these bodids will be
useful. Therefore my first submission
will be that the Schedule as it is pre-
pared is in need of very considerable
and findamental revision.
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1 submit to the hon. Law Minister
that he might withhold this clause
and revise it in such a manner that
a clear cut principle is evolved.
While doing thaf, I submit, he should
bear in mind that the association of
the people’s representatives with
these various boards and bodies is of
importance and should view this in
the larger interest of the country.
Therefore they should at least be free
to be members of these boards so
that they can present their point of
view if not influence the decisions
thereof. I, for instance, cannot
understand at all why Members of
Parlinment can be on the advisory
commiitees with regard to the rail-
ways, the National Consultative Com-
mittee, this that and the cther, but
cannot be associated at all with ad-
wisory committees with regard to the
Indian Aurlines or the International
Alrlines Corporations.

Mr. Chairman: We have not yet
come to the Schedule.

Dr. Sushila Nayar: No, 1 am stating
the general principle of clause 3.
When we come to the Schedule, further
discussion may be carried on at that
I have ng objection to that.
But what I am trying to say is that
in this clause 3 we should seec to it
that the items that we have declar-

§

principles. They should not be left
to the whims and fancies of people
who will put one thing as incurring
disqualification ang another thing as
not incurring disqualification. ‘This
is what is being attempted at present.

Thig is a very important Bill—most
importsnt J think that we have had
*time—ang therefore 1 sub-
in all humility that it should
rushed through. There is no
hurry it up. The hon. Mipls-
should give it very careful con-
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officers, la
malgurars, patels, and deshmukhs,
who get a share in the revenue col-

exempted. It happens, in our parts
of the country, they are given a very
small salary. They are functioning
just like lambardars or other people
who are getting a commission. The
commission that they are getting, wnll
be a large amount, much more than
the salary that the patels are getting
They are getting a very small amount:
Ra. I3 or 20. I am only submitting
that if, in other paris of the country,
they get exemption, just because these
people are getting—as it happens to
be the position in our parts—a small
salary, they should not be disquali-
fied. Their function is also to collect
revenue. No doubt they are mot paid
any commission, nor do they get any
share; they get only a fixed salary, »
very small amount. I am only sub-
mitting that if others are getting
exemption, why should not our pateis
also get; just because they get a
small pay, why they should not be
exempted.

Shri A. K. Sen: Mr. Chairman, I
was very delighted to hear the echo
of what 1 had stated when the Bill
was first debated on the floor of the
House as I listened to the speeches
of my esteemed friends Shri Vasude-
van Nair, Shri Sharma and others
who have today voiced very sirong
and reasonable feeling that it
important today to decide whe
are going to convert Members of
lament into mere talkers or
informed critics and not allow
1o take part in the great revol
work that is being done oulside

55?52

|



EES
i

ficor of the House for building up our
country. Personally, speaking for
myself, I expressed myself in no un-

te on this Bill first before the
stnt to the Joint Cummitiee
1 conceive it a primary duty of
of Parliament represent-
different constituencies, not
to debate the general policies of
Government on the foor of the
butalso to actively participate
great work of the Governmens

Egzg
g?
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tion of Members of Patliament,
e people outside Parliament, of
one who feels that the country
needs work, co-operation and unified
effort. 1 still believe, and nothing has
‘been said on the floor of the House

s

§

Bhargava, and nothing has happened
1o change my personal opinicn on that
matter. 1 personally feel, as more
and more we shall be passing through
successive plans, it will be apparent
that the people who represent the
<ountry must participate in the work
of the country and they will not be
able to discharge that function by
merely talking on the floor of the
House. It was really for the purpaose
of giving effect to that increasing re-
<ognition of the new role which our
legislators must fulfil that we had
sought to frame, as it was, the origi-
nal draft of the Bill, in order to en-
able Members of Parliam:nt to take
an increasing share in the work of
the Government, consistent with the
general feeling which is also very im-
portant that nothing should be done
to affect the independence of the
Members of Parliament.

1 do not believe that by associating
Members of Parliament in the work
of the Government, we affect their
independence. But, that feel:ng has
to be taken cognisance of, has to be
taken note of and nothing should be
done procedurally which might, in
any event, even give credence to that
suspiclon that the thing bas been done
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in a manner by which the

ence of the Members has been affect-
ed. As I aaid, I was very delighted
1o find echo of my own feelings in the
speeches of the representatives of an
important Opposition Group, Shri
Vasudevan Nair. Though there bave
been very strong speechez on our
side of the House deprecating any
attempt to associate Members of
Parliament with any work of Gov-
emment particularly extreme proposi-
tions have been more or Jess sought
to be expressed through the speeches
of many of our friends on this side of
the House, which goes to the extreme
limit of stating that Membcrs of Par-
liament must not be given anything,
that their function is only to sit on
the cushions of this House and to talk
and do nothing else.

Shri D. C. Sharma: Do we not go to
our constituencies and work there?

Shri Narayanankutty Menon: There

also, you do talking only. What else
do you do?

Shri A. K. Sen: I do not subscribe
to that extreme proposition. If I
have not understood those hon. Mem=
bers well, I ask for their apology.
Somehow I have had the feeling tnat
some Members at least feel thut our
function consists only in talking and
not doing anything or sharing the
responsibilities and burdens of the
Government. Anyway, the original
Bill has undergone many ransforma-~
tions, une of them being ihe introduc-
tion of a schedule which has the effect
of disqualifying many ofhces which,
again, personally speaking, I would
have very much liked to be associat-
ed actively with our Members.

Nevertheless, I think a great scope
is still left in the Bill itself for Mem-
bets of Parliament to actively pgrtici-
pate in the work nf Government as I
have said. And.ulnldatmeume
of the consideraton of this Bill a few
days ago, last week, the mind of the
Government is quite open even now
about the Schedule nu.l we shall b



bers on the other side has said unless
we associate representatives of the
people 1n this work, if we do not in-
tend to leave it exclusively as a fleld
where bureaucrats alone will fanc-
tion and none else. Therefore, per-
sonally speaking, 1 would request hon
Members when they are tabling
amendments to the Schedule, to think
more in terms of liberalismg the dis-
qualifications rather than increasing
them. I can see quite a number of
hon. Members here would be disqual-
fied if the Schedule goes as it is. Our
esteemed friends Shri C. R. Pattabhi

“The following 1s the schedule
of non-munisterial officer which it
1 recommernded should not dis-
qualify: 4

Officers and men of the regular
forces of the Crown who are in
the reserve, retired or military
lists, or on half pay or others not
on the active service lists; officers
and men of the auxiliary or re-
serve forces including officers in
any reserve of officers as such
and admirals of the fleet, fleld
marshals and marshals of the
Royal Air Force while not holding
any office in the Royal Navy,
Army or the Royal Air Force
respectively.”

They have themsaelves excluded alt
the auxilisry forces, the NC.C. and
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fall to see any logic, any patriotism, young man every detent man, knows
or ARy proper Appreciation or ohjec- how to defend his own village? And
tive approciation of the facts of life  yet they have to be looked at with
which is necessary for tbe purpose of such suspleion, they bave to be brand-
ppeeciating the ragon &’ etre of this ed with such a stigma, that they will
provision for exemption. not be fit to stand either for the local

legislature or for Parliament. For-
As | suid on an eerlier occasion, tunately, in most of the States where
Jeft to myself, 1 want that every man there are Home Guards, there has
snd woman in this country should been exemption by the State law in
receive military training so that j¢  favour of members of the home guards
threatened, we shall not have one or  ature, and in very strong language.
two lakhs of them ready to bear arms, | Was just going through the Bombay
prepared and trained to besr arms, Act where it says that notwithstand-
but hundreds of thousands; and this is ing anything, any member or officer
not the way to encourage that course, of the Home Guards will be entitled

and the like stand disqualified.

Coming to the home guards, 1 am
very glad at the intervention of Shri
T. Subramanyam. Those who live
near the border areas, or those who
live in certain greas of a State like
Madhya Pradesh where dacoits at one
time more or less ran the daily life

a state of tension is daily the lot of
the villagers living on the border.
Rither 3 fsberman while casting Lis
net is arrested and taken across the
agriculturist ploughing
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spread out should be disqualified.
They have to defend the people,
they have to carry all the risks of
life, property and everything, and yet
they will not be qualified to stand as
a Member of Parliament.

1 know myself, and in some of the
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exemption in favour of Vice-Chan-
cellors, and we shall accept
amendment moved by Shri J
Rso.

be

Next is about members of sena
syndicates etc. I have frankly
followed why it has been urged that
some of these members should be
disqualified. Nor have I been able to
follow the reasoning of my estecmed
friend Pandit Thakur Das Bhargava
that the words “which is an advisory
body” imports and uncertainty
There may be many bodies, exami-
ners bodies, ad hoe bodies, set up
e.ther under the order of the syndi-
cate or of the genate which may Le
purely advisory, or which may not be
purely advisory. It was said even by
the Joint Committee that if such
bodies exercise any real executive
power, they should not be qualified.
That is why the precaution was taken
to extend the exemption only to
bodies which are of an advisory
nature. That was more or less in line
with the recommendations of the
Bhargava, Committee which only
wanted to extend such exemptions to
purely advisory bodies. I do rot see
how the limitation of the scove of
exemption by the use of the words
“which is an advisory body” creates
either any uncertainty or unreason-
ableness.

31

Then about delegations. 1 do not
think much need be said in answer.
So Jong as this country has the neces-
sity of sending delegations abroad and
so long as it is felt that there should
be Members of Parliament taken in
same delegation or other, it will he
futile to try to extend the exemption
only to certain types of dclegations
which will only create confusion
again #s to what is commercial, what
is non-sommercial, what is trade,
what is nonrade. It may be all
right to discuss, but very difficult to
decide. After all, the distinction bet-
ween commercial and non-commenryial
is very think at the axiremun,
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As for sub~clause (h), this is exact-
ly or su the same wording
as in the present statute, and it & a

Now, is it to be suggested that such
an important matter should be com-
pletely dissociated from the Members
of Parliament? Or is it to be sug-
gested that Members of Parliament
should have nothing to do with the
ascertainment of facts, recommenda-
tion of measures or devising various
other remedies in the matter of Gov-
ernment and their affairs? Or is it
not all the more necessary that in
order that such recommendations and
such enquiries and such ascertain-
ment of facts are more responsive to
the opinion of the House, important
Members, important and capable
Members, capable of doing the work,
drawn from this House, should be
associated with this type of work? I
do not want to repeat myseif, but I
do not think there would be many
who would share the apprehension
that by such withdrawals from the
House and by such associations of
Members of this House, on matters
the like of which we have enumerat-
ed in sub-clause (h) either the inde-
pendence of the House will be affected
or that the work of Government
would suffer in any way or that
Parliament will lose its dignity. I
it is felt necessary to associate Mem-
bers of Parliament with such im-
portant tasks, then this sub-clause

must be accepted.

Then, I come to sub-clause (i).
This is a sub-clause which has been
introduced as a result of the schedula
As T have said frankly, the Bill had



cisely on grounds which have been
mentioned by many hon, Members. 1
said——hon. Members will recollect—
not only

such a list be exhaustive. It is
precisely on these greunds that we
had originally objected to the idea of
introducing & schedule and also
use of a further complication
namely that even assuming for the
moment that we could devise a sche-
dule which is as perfect, as final and
as exhaustive as possible, still, in
view of the fact that we have fourteen
Jegislatures functioning in fourteen
States, apart from Parllament, and
the volume of legislation is certainly
by no means insignificant, and also
taking into account the fact that as
the years will roll on, these States and
these legislatures will undertake more
and more important work, in the
course of which hundreds and thou-
sands of new committees are bound to
come into existence and are bound to
die out from time to time or bound to
change their functions and colour, it
will be seen that to keep pace with
fourteen different States and legisla-
tures and the Centre would be a very
odious task, and a very difficult task
to accomplish, Even now, I feel that
it will be a very difficult task to
accomplish; and the standing com-
mittee which is proposed to be set up,
it the schedule is accepted, would
have a tremendous task and a com-
Hinuous work to keep itsell engaged
in.

{

to the question of shaping this sche-
dule finally. As I said, when we
come to the schedule, our mind will
be open regarding the final ghape
which it should take.

The next is the rather controversial
clause about lambardars,
guzars, 1 suppose these people aue
extremely lucky that they have come
so much before the notice of Parlia-
ment as they never would have dreamt
in their lives, nor possibly will there
be a future occasion when they will
be so much in the picture as they are
today. As I gaid, basically, it is
merely an academic matter. After all,
in the near future, I do not visualise
many lambardars and wmalguzars of
the type which would really get
elected from a parliamentary consti-
tuency. As some hon. Members were
pleased to point out, these are really
persons who attach more or less a
sentimental value to the offices which
they have been holding heriditarily.
It is a matter of notoriety that in
Maharashtra and other parts, the office
of the deshmukh or patel might carry
a2 rupee or two rupees a year, so far
as emoluments go, and yet thousands
of rupees have been spent in litiga-
tion for the purpose of establishing
one's right in the office itself. It is
not so much a profit as a sentiment
attached to the office, like a shebait of
an ideal which is simply handed down
from generation to generation, coming
down from forefathers. This office has
a big sentimental value to the hwlders.
As some hon. Members ware pleased
to point out, and I think Shri D. C.
Sharma was pointing it out, they are
themselves revenue-pavers. They own
the largest block possible of the area



may be there. Even today, m the
whole of Maharashtra—it 18 a matter
of common knowledge again, especially
to those of our fnends who come on
the opposite side from Maharashtra—
how many of the village officers had
supported the candidates standing
ageinst the Congress. So, it is no use
trying to generalise on these matters.
These are ordinary human beings,
ordinary good citizens, good culti-
vators, or good owners of land, pay-
ing revenue themselves, and doing a
bit of service, There is no reason,
apart from a general accusation, which
should entitle us to accept the propo-
sition that this large body of holders
of hereditary offices who perform

accepting that amendment.

aided schools?

Shri A. K. S8en: They are not offices
of profit either under the State Gov-
ernment or the Central Government.
I forgot to mention that. Article 102
debars only those offices which are
held either under the State Govern-
ment or the Central Government,

Bhri Vasudevan Nair:
one difficulty. They are
Government, although
ing in aided schoola.

§
FEE
i

Shri A. K. 8en: They
by the Government I
what the law in Kerala
think that is possible.
are augmented as everywhere e

i
d i}

Shri Narayanankuity
(Mukundapuram): In Kerala,

1]
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teachers are directly paid by the Gov-
ernment, though they are working in
aided schools. So technically, they
come under the category of those
receiving payment from Government.

Shri A. K. Sen: There is a decision
that so far as aided schools are corn-
cerned, the teachers are not holding
offices of profit at all.

Shri Narayanankutty Menon: But
the other thing will come. They are
receiving salary directly from the
Government.

Shri A. K. Sen: The hon. Member as
a lawyer will appreciate that the deci-
sion is that mere receipt of salary cdoes
not make an office an office of profit.
In the Hansa Mehta case, the salary
was received from the University.
Notwithstanding that, the High Court
held that she held an office of profil
under the State, though the funds out
of which she was paid were of the
University. Some litigation has to be
there.

Shri Narayanankutty Menon: So that
also will have to be tested by litiga-
tion. You just now mentioned that
the Bill will have to be finished teday.
So what will be the position regard-
ing sitting of the House?

Shri N. R. Munisamy: The non.
Minister was pleased to say that so
far as revenue officers were concerned,
village revenue officers who did not
receive any salary but only a commis-
sion would be allowed to contest seats
to Parliament. But in Madras State
I find that village officers are regularly
paid a salary of Rs. 30 or Rs. 28. They
are discriminated against those village
officers who receive a commission.
Either they must be put on the same
path as the others or this must be
deleted as per my amendment.

Shri Palaniyandy (Perambalur):
They are called village munsifs. They
draw a salary of Rs. 15 or Rs. 20.

Shri N. R. Munisamy: I want clari-
fication, Sir.
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Bhri A. K. Sen: There is no clarifica-
tion. There were hon. Members from
Madras on the Joint Committee, Up
to now no hon. Member has raised
this question. If the hon. Member
wanted he could have tabled an
amendment. So far as we, Members
on the Government side, are con-
cerned, we shall nol express any
views on that.

Shri N. R. Munisamy: I have tabled
an amendment to delete the entire
clause because there should not be
one kind of treatment for perscns
receiving a commissicn and another -
kind of treatment for persons receiving
a salary, when they are doing the
same kind of work. There should not
be any discrimination between the
two.

Shri Keshava: In Mysore we have
got both these categories of persons,
Sir, the karnam and the shanbhog.

Mr. Chairman: Even if there is no
amendment tabled already, if the
contention of the hon. Member appeais
to the hon. Minister he can accept it.

Shri A. K. Sen: If the hon. Member
moves an amendment even now I am
prepared to waive notice.

Shri C. R. Narasimhan: What is the
position of the Chancellor......

Shri A. K. Sen: I am not prepared
to answer all these questions. There
is the court of law.

Mr. Chairman: In the meanwhile I
will put the other amendments. I am
told that this amendment of Shri
Subramanyam relates to clause 2.

Shri A. K. Sen: He really did not

appreciate that clause 2 had already
been passed.

Mr. Chairman: It can be done at
the third reading stage.

Shri D. C. Sharma: We want to know
when the amending Bill will come»
now.
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Mr. Chairman: I will not put
-Government smendment, No. 58,
the other amendment, No. 65, which
is acceptable to Government, o the
House.

The question is:

Page 2,—

for lines 23 to 26, substitute—

“(f) the office of chairman or
member of the syndicate, senate,
executive committee, council or
court of a university or any
other body which is an advisory
body connected with a university;”

The motion was adopted.
Mr. Chairman: The question is:
Page 3,—
cfter line 12, add—

“Erxplanation.—For the pur-
poses of clauses (h) and (i), the
office of chairman or secretary
shall include every office of that
description by whatever name
called.”

The motion was adopted.

Mr. Chalrman: Does any hon
Member want to have any amend-
ment put to vote separately?

Shri Vasudevan Nair: No. 8, Bir.

Mr. Chairman: The question is:
Page 3, line 5,—
omit “or member of the stand-

ing or executive commitlee”.

Those in favour will please say
"AY!'.

Some Hon. Members: ‘Aye’.

Mr, Chairman: Those against will
please say No"

Some Hon. Members: No'

Mr. Chalrman: I think the ‘Noes'
‘have it o

Shri Nann'.unhmy Menon: The
Ayes have it.
, Mr. Chaitrman: Let the lobbles be
‘cleared.

1 DRCEMBAR 1038

(Prevention of Dis- 3308
qualification) Bill
1650 hre,

{Mz. Srzaxen v the Chair]

Mr. Speaker: If hon. Members will
kindly resume their seats, I will put
amendment No, 8§ to the vole of the
House.

The question is:
Page 3, line 5 —

omit “or member of the stand-
ing or executive committee".

The motion was adopted.

Dr. Soshila Nayar: May I seek &
clarification, Sir? Does that mean
that Schedules I and II are now onm
and the same thing because the only
distinction was this?

Shri A. K. Sen: No, Sir; that is not
80,

Mr. Epeaker: Only part of that i
omitted—the office of Chairman re-
mains there.

Shri A. K. Sen: Chairman and Sec-
retary become disqualified; members
are not disqualified.

Mr. Speaker: The hon. Member
will kindly see that it contains re-
ference to the office of Chairman,
Secretary or Member of the stand-
ing or executive committee of any
statutory or non-statutory bedy. So,
the disqualification regarding the
chairman and secretary stands,

Dr. Sashila Nayar: Is it in regard to
Schedule 1 ? What is the distinction
between Schedule I and 1Y In
Schedule I, Chairman, Secretary and
Member—all are disqualified and in
Schedule II Chairman and Member of
the executive committee are disqua-
lified and the members are not dis-
qualified. ... (Interruptions.) By this
amendment, Schedule I and II are om
the same basis, Is that correct?



Shri Keshava: 1 have an amend-
ment, 8ir; it is being accepted by the
Government,

Shri A, K. 8ea: No, Sir (Inter-
muptions.)

Dr. Sushils Nayar; May ] ask a
clarification? Is there any reasoning
In exempting the Chairman and the
Secretary and members of a standing
committee from disqualification?

Mr. Speaker: The whole thing has
been debated and 1 am not here com-
petent to give more clarification than
what is apparent in the document it-
self. Now, the three amendments
that have been carried are; Nos. 59,
85 and 6. I shall put all the other
smendments to the vote of the House,

Mr. S8peaker: The question is:

Page 2—

omit lines 19 and 20, 21 and 22
The motion was negatived.

Mr. Speaker: The question is:

Page 2, lines 25 and 28—

omit “or any other body which
13 an advisory body*.

The motion was negatived.
Mr. Speaker: The question Is:

Page 2, line 28—
odd at the end “for a period of
mot more than six months",

The motion was negatived.

Mr. Speaker: The question is:
Page 2, line 30,—

omit “(whether consisting of
one or more members)"”.

The motion way negatived.
Mr. Bpeaker: The question is:
Page 2, lines 30 and 31—
after “temporarily” insert—

“for a period of not more than
four months”.

The motion was negatived.
Mr. Speaker: The question 1s:

Page 2—
after line 36, add—

“Provided the holder ¢f such
office shall not be entitled to-
exercise his vote in respect of the
matter of public importance for
which such member has been
appointed.”

The motion was negatived
Mr BSpeaker: The question is:
Page 2,—
after line 36, add—

“Provided that such Committee
13 not invested with any powers
which involve exercising of any
executive and judicial functions
or the Committee or its members
are not in a position in which
patronage by way of grant of
land, scholarships, makifg of
appointments or conferment of
other benefits can be exercised in
any manner or form."

The motion was negatived.
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My, Spesker: The gquestion is:
P‘Fal—'

.after line 6, odd—

“Provided that the holders of
ofices whether as chairman or
member of such statutory or non-
statutory body or any other office
of profit within the ambit of the
meaning of clauses 1{a) and (2)
of article 102 of the Constitution
which have not been examined
and included in the Schedule
referred to in clause (i) of sec-
tion 3 or any of the other clauses
of section 3 shall not be deemed
to be declared by Parliament by
law not to disquehfy the nolder”

The motion was negatived
Mr Speaker: The question is:
Page 3, line 9—

after “whole duty 15"
|Immlyl'

mnsert

The motion was negatwed
Mr. !H,kel‘: The question 1s:
Page 3, hines 10 and 12—
for “Who does not discharge any

jpolice functions" substitute—

“who 1s not enjommed upon to
help the police or to discharge
any police functions”

The motion was negatived
Mr Speaker: The question is.
Page 3, ines 2 to 6—

omit “but excluding (1) the
ofice of Chawman, director or
member of any statutory or non-
satotory body specified in Past 1
of the Schedule and (ii) the office
of chairman, secretary or member
of the"standing or executive com-
mittée of any statutory or non-
statutory body specified in Part 11

of the Schedule”,

The motion was negatwed
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Mr. Speaker: The guestion is:
Page 3, lines 2 to 4,—

omit “(1) the office of chajroan,
director or member of any statt-
tory or non-statutory body speol-
fied in Part I of the Schedule and
(",

The motion was negatived.
Mr. Speaker: The question 16:
Page 3,—
efter ine 12, add—

“(k) class III and class IV em-
ployees of commercial and indus-
tria] concerns under Central aad
State Governments and workers
in such industrial establishments
governed by the Fuctories Act:

(1) teachers in non-Govem-
mental institutions ”

The motion was negatived
Mr Speaker: The question if:

W) line 7. for “(j)" substitute

“(iii)", and (1) after line 12, 6dd—

“(1v) the office of Gram Sevak
and Chief Officer—whether called
by any other name—under 8 sta-
tutory village or regional Pan-
chayat "

The motion was negatwed
Mr Bpeaker: The question 15
Page 2,—
omit lines 19 and 20

The motion was negatived
Mr Speaker: The question 18:
Page 2, line 23.—

omit “of Vice-Chancellor of 8
Untversity or*.

The motion was negatived.
Mr. Speaker: The question is:
Page 3,—
omit lines 7 to 12,

The motion was negatived.



2813 Ferilament

Mr. Spoaker: The question is:
Page §, line 6~
omit “Part TI of”.
" The motion was negatived.
Mr. Speaker; The question is:
Page 2, line 34—

for “Chairman or member of the

ayndicate” substitute—
“member of the".

The motion was negatived.
Mr. 8peaker: The question is:
Page 2—
omit lines 18 to 18.

The motion was negatived.
Mr Speaker: The question is:
Page 2—
omit lines 21 and 22.

The motion was negatived,
Mr. Speaker: The question is:
Page 2, hines 30 and 31,—
for “temporarily” substitute—

*“Yor a specified period”.

The motion was negatived.
Mr. Speaker: The guestion 1s:
Page 3, lines 2 to 6,—

for “but excluding (1) the office
of chairman, director or member
of any statutory or non-statutory
body specified in Part 1 of the
Schedule and (i) the office of
chairman, gecretary or member of
the standing or executive com-
mitlee of any statutory or non-
statutory body specified in Part I
of the Schedule;” substitute “pro-
vided that such office does not
entitle the member to any other
emoluments notwithstanding whe-
ther he draws such emoluments
or not;”

The mation was negatived.

1 DECEMBER 85 (Prevestion of Dis- 3514
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Mr. Speaaker: The question is:
Page 2, line 28—
add at the end—

“provided the stay outside India
does not exceed six months”

The motion was negatived.
Mr. Speaker: The question is:
Page 3, lines 2 to 6,—

for “but excluding (i) the office
of chairman, director or member
of any statutory or non-statutory
body specified in Part I of the
Schedule and (ii) the office of
chairman, secretary or member of
the standing or executive com-
mittee of any statutory or non-
statutory body specified in Part I
of the Schedule” substitute “but
excluding the member of amy
statutory or non-statutory body
specified in Part 1 and Part 1 of
the Schedule”.

The motion was negatived.
Mr. Speaker: The question is:

“Clause 3, as amended, 'sund
part of the Bill"

The motion was odopted.

Clause 3, os amended, was added to
the Bill

New Clamse SA
Shri Jaganaths Ras: Sir, I beg to

move:

Page 3—
after line 12, insert—

"3A. Temporary suspension of
disqualification in certain coses.—
If a person being 8 Member of
Parliament who immediately
before the commencement of this
Act held an office of profit dec-
lared by any law repesled by~ this
Act not to disqualify the holder
thereof for being such member,
becomes 50 disqualified by reason
of any of the provisions contained
in this Act, such office shall not,
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if held by such person for any
period not extending beyond a
period of six months from the
commencement of this Act dis-
qualify him for being a Member
of Parliament.™

Mr. Speaker: That stands in the
name of Shrimati Sucheta Kripaland.

Shri Jaganathas Rse: I have also
given the same motion.

Shri A, K. Sen: In his name we are
accepting it

Mir. Speaker: Are there any amend-
ments to this amendment?

Shri Hajammavis: 1 move my
amendment No. 54.

Shri Barman (Cooch-Bihar—Re-
served—Sch. Castes): 1 have my
amendment No. €6.

Mr. Speaker: I will come to that
afterwards. Now, amendment No. 67
seeking to insert New Clause 3A is
before the House.

Pandit Thakur Dag Bhargava: Sir,
in regard to this amendment my own
apprehensions are that this is against
the Constitution itself. Since the Sche-
dule is not complete and we want that
it may be completed before the Act
comes into force, I suggested that a
new Bil]l should be brought before the
House for the continuance of the old
Bill and this Bill should come into
operation only on 1Ist September,
1858. This was one course which, if
adopted, would have solved the diffi-
oulty. It appears this course is not
acceptable to Government, and this
amendment of Shrimati Sucheta Kri-
palani—amendment No. 87—is probab-
ly going to be accepted by Govern-
ment to obviate the difficulties which
It is felt that if

:
t

suggested would have given
solution. Now I am
amendment No. 67 is
then the mischief of article 1
great that it is very difficult
Members concerned to get out of
If you will kindly see the wording
the amendment it is like this:

“K & person being a Member of
Parliament who immediately
before the commencement of this
Act held an office of profit declar-
ed by any law repealed by this
Act not to disqualify the holder
thereof for being such a member,
becomes so disqualified by reason
of any of the provisions contained
in this Act, such office shall not.
if held by such person for any
period not extending beyond &
period of six months from the
eommencement of this Act dis-
qualify him for being a Member
of Parliament.”

In the previous Act, if you will kindly
have a look, therc were two provi-
sions, sections 3 and 4  Section 2
dealt with such offices as were
declared by law to be such as would
not attract provisions of article 102
So far as scction 4 is concerned, it
dealt with those committees which did
not come within the purview of
advisory committees as given in sec-
tion 3. In regard to section 4 it is
clear that the Committees mentioned
in clause 4 will not disqualify till the
30th day of April, 1954 This Act was
cxtended and now we have got an
amendment that for the year 19834 we
may read 31st December, 1938

i
EREE
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17 hrs.

But then what happens on the Ist
January, 19597 So far as clause 3 u
concerned, they were declared to be
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absolutely nondisgualifying for all
time but in clause 4, they were declar-
ed to be so temporarily. There was no
absolute declaration in  accordarce
with which the Committee decided,
and it did not come within the pur-
view of this period. So far as the
Constitution is concerned, this Pariia-
ment ig only entitled to declare certain
offices which will not be disqualifieq,
but, at the same time, we have got no
right to say that in respect of persuns
who are disqualified the disqualifica-
tion will not take effect for six months
or s0. We are not making any
declaration about particular offices in
this amendment. We have not done
that, We can only declare the offices.
We cannot extend the period of dis-
qualification. We are incompetent to
do so under this Constitution. So, !
am afraid whether the golution that
has been attempted may not yet put
some Members mto difficulties. I
would rather ask those memberg to be
careful enough and to see thal they
resign before 31st December, 1958

Even if this provision is passed, 1t
may be that same authority may hold
that this provision is not according to
the Constitution After all, there is a
great doubt about the validity of this
matter. Even a declaration about
office of profit cannot be discrimina-
tory. We are competent to declare
certain offices to be such as will not
attract the provisions, but, at the same
time, we cannot extend the period
during which the declaration will or
will not take place Thus an office of
diffcrent members

it is doubt-
can do thie
I am using the word ‘doubtful,
because 1 know this is going to e
accepted by the hon. Law Minister.
I am clear in my mind that so far
I am concerned, this Parliamet is
competent to declare that for six

there will be no disqualifica-
tion. This would be rather suspen-
ding the Constitution itself. We are
competent to declare that such and
such offices are such ag will not attract

but we

the cannot my ‘hat
B1(AD LED=-4.

EE'E
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disqualification will not take place for
a period of six months for certain
persons only. Therefore, I would
request the hon. Minigter to look into
it and see whether it is valid wunder
the(:unnimnon. Let him not paw

am afraid
if thn Bill is sought to be passed
through, many persons will fee] that
honestly enough they cannot vote, The
Bill 1s such that many committees
going to be included and membership
of which will qualify, in spite of the
fact that these commuttees have not
been seen or examined. I

I suggest that recourse may be had
to the passing of a new act for con-
tinuing the measure and to see that
this Bill comes into operation in
September, 19539. Nothing is lost
for two months or more the life of
Bill 15 extended, with a view to solve
the difficulty ag well as to solve my
own difffeulty. I would not be Jable
to vote for the passing of this measure
if the provisions are put in this aay.
If they are put in the way we find it
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hold offices which are exempt today
under the existing law. We are giving
them only that exemption for six
months.

Mr. Speaker: They will be exempted
permanently as in the other provisions
of the Act. So far as the existing
ones which have been déclared......

Shri A. K. Sen: ..... the exemption
is only for six months, In the mean-
time, they can take time to find out.

Mr. Speaker: Remove the disquali-
fication perpetually or for a period of
six months. There is nothing
unconstitutional. I am putting the
amendment to the vote. The quesiion
is:

Page 3, after line 12, insert—

“3A. Temporary suspension of
disqualification in certain cases.—
If a person being a Member of
Parliament who immediately
befora the commencement of this
Act held an office of profit
declared by any law repealed by
this Act not to disqualify the
holder thereof for being such
member, becomes so disqualified
by reason of any of the provisions
contained in this Act, such office
shall not, if held by such person
for any period not extending
beyond a period of six monihs
from the commencement of this
Act disqualify him for being a
Member of Parliament.”

The motion was adopted.
Mr. Speaker: The question is:

“That clause 3A stand part of
the Bill”.

The motion was adopted.
-
Clause 34 was added to the Bill.

Pandit Thakur Das Bhargava: I
have given notice of two more
clauses.
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Mr. Speaker: I am coming to that.
Is there any special reason why we
should sit abnormally today?

Some Hon. Members: No.

Mr. Speaker: All right. Shri Rane.

17.06 hrs.
BUSINESS ADVISORY COMMITTEE
THIRTY-SECOND REPORT

Shri Rane (Buldana): I beg to
present the Thirty-second Report of
ithe Business Advisory Committee,

RE: HIMACHAL PRADESH LEGIS-
LATIVE ASSEMBLY (CONSTITU-
TION AND PROCEEDINGS)

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I would like to inform the House that
five copies of the Supreme Court
judgment regarding the Himachal
Pradesh Legislative Assembly’s con-
stitution and proceedings have been
placed in the library of this House.

Shri Braj Raj Singh: Five copies
are not enough.

Shri Satya Narayan Sinha: Five
more copies will be placed tomorrow.
But five copies are already available.

Mr. Speaker: The hon. Home Minis-
ter wil] make a speech tomorrow
while moving the Bill for considera-
tion. If there is some difficulty in
Members not having sufficient opper-
tunity to study it, that matter will
stand over for further discussion and
consideration on the next day.

17.07 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
2nd December, 1958.

—ll



.

ORAL ANSWERS TO QUES-

35Q.
No.
92

£

395
397 Reti
398

Subject
?Jw Practices  in
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SUNSTI = — B ERATION ., N
UsQ. Subject Caranans Purtber discastion. o the
No. motlon to oonsider the

7¢s Anta Drainage Schemes,

Howrsh District, Wen

B.ugal
PAPERS LAID ON THE

TABLE . .

A copy of each of the follow-
ing Nouficaiions was lnd
on the Table under su

section (6) of Secton 3 d'
the Euum:l Cammodites
Act, 1955 —

) G S.R. No. 1004 dated
the asth October.
1958

(i) G.S.R No. 1082 dated
thes 15th Nov:::‘ber
1958 making amn
amendment

to  the
Fernlizer  (Control)
Order, 1957

2391

a391-92

Disqualification) »
m::dbymlﬁm
considerstion was taken
up and was not coacluded

REPORT OF BUSINESS
MMITTEE

ADVISORY CO
PRESENTED e

Thirtyesecond Report  was
presented

AGENDA FOR TUESDAY,

28p DECEMBER, 1958~
Further clause-by-clause
consideration of the Parlia-
ment (Prevention of Dui-
yualificsion) Bill, as
reported by the Joint Com-
mittes and discussion on the
late running of trams and
falure of Railwav staff to
keep to scheduled trmings.



